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for Scheduled Castes
Is it the pleasure of the House that
permission be granted to Babu Gopi-
nath Singh for remaining absent for
g1l meetings of the House from the
21st August 1957, till the end of cur-
rent session?

(No hon. Member dissented.)

Mr. CHAIRMAN: Permission to
remain absent is granted.

JALLOTMENT OF TIME FOR CON-
SIDERATION OF THE APPROPRIA-
TION (No. 4) BILL, 1957

Me CHAIRMAN: T bove bp informe
Members that under rule 162(%) of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha, I
have allotted +ten hours and thirty
minutes for the completion of all
stages involved in the consideration
and return by the Rajya Sabha of
the Appropriation (No. 4) Bill, 1957,
including the consideration and pas-
sing of amendments, if any, to the
Bill.

The Bill will come up for ansi—
deration in the House tomorrow.

REPORT OF THE COMMISSIONER
FOR SCHEDULED CASTES AND
SCHEDULED TRIBES FOR THE
YEAR 1955—Discussion continped.

Mr. CHAIRMAN: We take up the
Report of the Commissioner for
Scheduled Castes and Scheqiuled
Tribes for 1955.

Mr. M. Basavapunnaiah.
Surr M. BASAVAPUNNAIAH |(An-

dhra Pradesh): Sir, the Report of the
Commissioner for Scheduled astes
and Scheduled Tribes is before us

for a long time though we have
taken it up for discussion only |now.
Neither the report nor - sé:ecn
made by the Deputy Minister while
moving for consideration of' the
report brings before the Housé the
gravity of the problem under dis-
cussion and the real and effective
policies and methods to tackle it.
On the other hand, while listTning
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to the hon. Minister’'s speech, i
struck me as if she was indulging, if
I may be permitted to say so, in a
sort of hysterical praise and songs for
all the meagre achievemeots that
were there instead of depicting the
gravity of the problem and the task
that are before us and before the
whole country.

The problem in its socio-economic
aspect, as it appears to me, resembles
somewhat that of the Negroes in
America and the very often-talked-of
problem of Indians in South Africa.
It is still older and perhaps in some
respects it is still worse. The mea-~
sures so far taken by the Govern-
ment to elevate these peor'e and eli-
minate their disabilities are very
inadequate. Other things are not effec-
tively implemented. As a matter of
fact, they are not implemented in any
real sense by the several States.
This is also another important point
while discussing the whole question
of the report.

The total amounts that were spent
during the whole First Five Plam.
period, both by the States and the
Centre, are nothing more than
Rs. 423 crores in all. It comes per
head on an average for a five year
period to Rs. 6. Annually, it will be
Rs. 1-3-0 or so. Out of this amount,
Rs. 25 crores are spent for the Sche-
duled Tribes and their welfare. That
comes to Rs. 12-8-0 per head over
these five years and Rs. 15 crores for-
the Scheduled Castes who are five
crores in population, i.e, Rs. 3 per
head over five years, It may come to-
between nine and ten annas.

Out of the total expenditure of
Rs. 42 crores, only one good item
that is to some extent gratifying is
that Rs. 173 crores have been spent
for education up to matric standard.
The rest of the allotment that was
made cannot be justified; that is not
correctly done also—Rs. 5} crores for
communications, Rs. 7 crores and odd
for administration and publicity and
other miscellaneous services and
Rs. 4 crores for health ete. I think
that the whole amount should be
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«directed towards the wuplift of this
down-trodden section of the masses,
who are suffering from so many dis-
advantages. This allotment itself is
very meagre and I am not satisfied
with the way in which this is spent.
A good deal of it is consumed by
Assam. If one evaluates the report
and tries to understand it, one feels
that the tribal people’s area in Assam
is flowing with honey and milk, It
is not so as I understand from other
reports. Some Rs. 7 crores and odd
are spent out of this meagre sum of
Rs. 42 crores for that particular part
of the country. I do not know whe-
ther the several other things which
are underlined are also included in
these communications, development
and other things that have yet to be
taken up separately and I hope the
hon. Minister will enlighten me on
this question.

The Second Five Year Plan allots
Rs. 65,45,00,000 for the State sector
and the Centre is supposed to spend
some Rs. 32 crores. In all, it is Rs.
98 crores approximately. This sum,
when compared to the First Five Year
Plan, may not look as something
meagre. But when I look at the very
problem and when I look at the achi-
evements that have been there for the
First Five Year Plan period, I do not
think that these Rs. 98 crores that are
allotted will do anything to solve any
problem in any appreciable measure.
For example, it may be Rs. 2-8-0 per
head on an average per year for the
Scheduled Tribes, Scheduled Castes
and other Backward Classes and the
Ex-Criminal Tribes put together, if
the ‘pruning’—or whatever may be
the term now used in regard to aus-
terity—is not effected and everything
that is written there is implemented.
This amount which is being spent on
these unfortunate sections of the mas-
ses may look to be very staggering
when we calculate for all the flve
years. According to me, it is not the
way to put the figures like this.

The hon. Minister, while presenting
the report, must also have taken
another aspect of the question into
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, consideration. That aspect is how those
people during the last ten or five
years have been benefited by the
several measures that have been in-
troduced. For example, I take one
measure—the question of the price
policy for grains. 80 to 90 per cent.
of the income of the Scheduled Castes
and Scheduled Tribes is spent omn
purchasing cereals and nothing eise.
According to reports submitted by
several authorities, if Rs. 10 per head
is the price increase manipulated by
the stockists or speculators or the
grain hoarders, I can calculate the
loot of Rs. 70 crores a year from this
unfortunate sector of the people.
Now, we say that ‘we have been giv-
ing Rs. 90 crores for you; here is our
present for your uplift’. Sir, facts
cannot be denied whatever they are.
The main question is: Are we squarely
dealing with these poor masses? Are
we sincere and honest in tackling
this question? If so, have we tried to
stop the looting in any measure?
This is the one question that I have
raised about the grain policy or the
price policy in order to show how
these miserable people in the tribal
areas as well as in the other back-
ward areas are suffering. It mav be
said that the price per maund is
Rs. 20 or Rs. 15. But actually the re-
tail price in the tribal areas ranges
from fourteen annas to one rupee and
four annas per seer. This is the state
of affairs and a wholesale loot is being
conducted. In this way the tribal
masses and the Scheduled Castes and
the Scheduled Tribes are put to great
hardships for all these years. 1 can
give full details to the hon. Minister
and prove how these poor people are
suffering due to the high prices that
they have to pay.

And then we have also to see how
enactments are passed and how legis-
lation in a particular State, for exam-
ple. Tenancy Acts, etc., are enacted.
Before one can seriously debate this
question, it is better that we should
appreciate what is aclually happening.
Sir, I find that two pictures are there
before me. One is the picture pre-
sented by the hon. Minister while

0}
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moving this motion, and then I have
got the picture which I have got as a
result of my having worked with
them for the last 20 years or so. For
almost 20 days in a month 1 am
amidst them and I know what the
actual facts are. The two pictures are,
therefore, totally different. Of course,
I cannot call the picture that is given
here by the hon. Minister as false,
but that picture is a very exaggerated
one which does not give even an
insight into the problem. Take for ins-
tance the Tenancy Act. I take only
one State. I cannot go into the
affairs of other States because of pau-
city of time at my disposal. I have
told you on certain other occasions,
Sir, that out of 15 lakhs of standard
acres under the tenants-at-will in
Andhra Pradesh, and tha. too in the
Andhra region, not even one agre is
protected, and particularly the axe
came on the Scheduled Castes and the
Scheduled Tribes, because these
poor people could not rally strength
behind them to resist the onsiaught of
the caste Hindus. And now let the
hon. Minister make a statement here
itself and say whether this tenancy
legislation has benefited any single
Scheduleqd Caste member, apart from
the other achievements that the Gov-
ernment can claim.

Then, Sir, you know the question
of house sites. There was some legis-
lation with regard to house sites by
the Government. The hon. Minister
in the Andhra Assembly the other
day mentioned that it would take a
hundred years, at the rate of the pre-
gent progress, to grant house sites
even to the present applicants. And,
Sir, Mr. Sundarayya, who wag once
a Member of this House, has calculat-
ed these things and found out that at
the rate of the population growth, it
would be 1500 years and not 100
years. And the Minister concerned
had to accept that proposition.

Then, Sir, there was the Land
Acquisition Act. This Act was also
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ment wanted to do it. It was not at
all adequate. And even now the
landlords are dragging the poor ten-
ants to courts etc. and things are
lying unsettled as yet, and the house
sites are not given in an appreciable
manner.

Then, Sir, 1 come to the third
point. These are our poor masses;
they are wage-earners. And what is

the position with regard to employ-
ment? Has it improved or not?
Taking an overall picture, Sir, we
find that the employment situation is
deteriorating. Genera'ly speaking, in
the harvesting and other seasons only
15 to 20 days’ regular work is there
for most of the people. But during
the last three or tour years I find that
more than a week they are not able
to get work; there is a regular compe-
tition going on. A huge number of
people go from one area to another
for work, whether it is tobacco plan-
tation, rice plantation or rice havest-
ing or grain harvesting. Can the hon.
Minister deny this faet? The Rail-
way Minister can know what the
rush will be in a particular season
on the railways. The other Ministers
can a'so know what the situation
will be. So vou can ren'i-~ Tir, how
the land legislation and the tenancy
legislation is being implementad, and
whether the tenants are actually
benefited or not. On the whole I
feel, Sir, that they are not benefited
at all. On the contrary, they are
suffering at the cost of the present
rulers by all these legislations. These
legislations are, as a matter of fact,
intended only to send them out from
the plots occupied by them today.

Then, Sir, I would mention some-
thing about the question of having a
land ceiling. The poor masses and
the backward masses are eagerly
waiting for that day when the Gov-
ernment woul!d be forthcoming with a
ceiling on land and distribution. But,
Sir, the real ceiling that is going on
is not a ceiling on the land, but a

atilised in the way that the Govern- , ceiling on the hopes of these people

|
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and a ceiling actually on the land
reforms, and not a ceuing on the
land, as we are made to understand
For example, Sir, in the Khammam
district a ceiling on land was applied,
and two years back we were told
that 24 lakhs of surplus land would
remain, but two years after the hon.
Revenue Minister, Shri Kalavenkata
Rao, went there and found that only
two to three thousand acres would
remamn. I do not know whether
even itwo acres can remain [herefore,
Sir, this ceiling 1s there to cheat the
common man and cheat particularly
the Scheduled Caste masses and the
backward masses who are there
eagerly waiting for something to be
done by the Congiess Governmsnt
whose loud promises eveiy day they
are hearing from several rostrums,
as 1f they are dedicaled to these peo-
ple In any way, Sir, I have evinced
some 1nterest during the last 20
years of my life, but I find that this
sorry state of affairs is there.

I am now particularly confining
myself to some of the thmgs which
the earher Government—not our
Congress Government—had conceded
to them They are now being dep-
rived of those things also And this
question has been brougfit to the
notice of the Central Government
and the Minister concerned that the
poor Harijan masses were being deniled
of this right tor the last twenty or
thirty years Some 70 thousand acres
of Lanka :and in the Andhra region
were allotted by the former British
Government to the Scheduled Castes
and the Scheduled Tribes, but they
are now being uprooted from those
lands even 'Their lands are now
being put o auction mn order to g.ve
them to the landlords, and 1n the
name of austeritv their grants are
cut drastically, with the result that
they are now systematically deprived
of their be'ongings. In this conneec-
tion, Sir. repealed representations by
the Members of Parliament and of
the local Assemblies and by several
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other people have not yielded any
results except that the Government
18 moving in one direction, and that
direction 1s to eradicate those people
from their lands anda from the areas
wnere they have remained for the

last 20 years or 30 years. Aad not
only that, Sir, even the Haiyan
members of the Congress Party in
the Andhra Assembly had walked

out 1n protest and refused to partici-
pate 1in the debate when this ques-
tion was taken up there It 1s not
the Communist who was talking. All
the Harijan M L. As had retused to
participate in the debate, and at'er
that, pcrhaps by several tricks and
other metnods, they wete brought
back to the Assembly. Therefore,
Sir, 1n such cases, all types of goon-
daism are resorted to. Now, Suir,
unlike 1n the past, today, the caste-
Hindu landlord, the Congress ML A,
the police official and the Government
are all rolled into one, and the axe
fal's upon this unfortunate man L
can bring to your notice, Sir, several
cases and examples

Mgr. CHAIRMAN: No examples are
necessary

Surt M BASAVAPUNNAIAH. In
Patharlapadu wvillage, Sir, one such
worker was butchered in broad day-
light 1n the stree's And in another
place several hundred people from
that village had to run away to other
vi‘lages 1n order to protect their lives
from this harassment. In yet another
village, a Scheduled Caste workcr,
who come forward to defend his
community and some  oppressed
classes, was called somewhere and
put straight into the well If the hon.
Minigter 1s therefore, serious about
making enquiries, I can give all the
details in order to chow how things

are going on They call this a
report of their achievement. 1 can
understand what they are. I know

what 1s actually taking place mn real
Ife That will give us the real pic-
ture Today this question calls for
positive attempts, not negat ve
attempts, to solve it. The task 1s vast
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and the results are disappointing. It
cannot be solved by giving alms to
these people, by giving crumbs to
these people. 'The problem of these
people cannot be tackled merely by
legiskation but by the implementa-
tion of that legislation. How it is
being implemented is the crux of
the problem. It is here that the Cen-
tral Government has a responsihility.
If it is a question of land, the Central
Government says, “We have no
authority. It is for the State Gov-
ernment.” So, it reduces itself to a
question of division of power. Now,
representations fail, stayagraha \\fails
and  jail-going is also resorted
to, but nothing happens. The Con-
gress Ministry was only busy going
round the whole State in giving land
to political sufferers. But have they
done anything during these years, to
improve the housing conditions of the
tenants or the peasants? That is the
sad story that I wanted to bring to
the notice of the House. Then we
are asked not to resort to direct
action but only agitate in a consti-
tutional manner. Then when elec-
tions come and when we say. “These
are the landless, please vote for
them”, they bring in the great name
of Jawaharlal and say, “Vote {for
Jawaharlal and not for this man.”
And the lot of the these backward
masses about which we hear so much
here, continue to be very horrible.
T know of several villages where they
are in a majority but the village
tanks or wells ars allowed to | be
touched by them. This is an amaiing
thing to happen even after ten years
of freedom. When this is the case,
we have no moral right to talk about
the abnoxious policy of South
Africa or the Negro problem in Ame-
rica. Is this the way to face i(his
problem? Or can anything more be
done about it? That is the question I
ask. The lot of these people can be
improved only by the fol'owing:
Land must be distributed to them.
Secondly, there 1is the question of
employment; and thirdly, that 6 of
minimum wages. If these ﬁhkee
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things are not tackled, if only these
things are merely talked about, we
may go on talking for a century
more, but the lot of these masses will
not be bettered. I earnestly appeal
to the House and through you to the
Government to take this question
seriously «nd tackle it not in the way
the Ministry is trying to solve 1t.
Their achievements are not achieve-
ments in my opinion.

Surr M. GOVINDA REDDY (My-
sore): Sir, The report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes gives not only the
work done in the year 1955 but also
gives us the benefit of an overall view
of the work done in this regard for
the last five years, roughly covering the
First Five Year Plan period. The
picture as it emerges from this report
is not as bad as it was when we dis-
cussed it during the last three or four
years. There has been a lot of
improvement. The Commissioner and
his band of Regional Commissioners
have been able to persuade the States
to shake off their lethargy, and the
Commissioner says that there is an
improvement in the attitude of the
States in the matter of keeping
record of data and collection of mate-
rials, although he ddes not seem to
have succeeded in making them sub-
mit regular progress returns. There
is also a hopeful sign regarding the
efforts made by the States not only
in evolving schemes for the uplift-
ment of the Scheduled Castes and
Scheduled Tribes but also in the mat-
ter of implementing them. There he
has succeeded, and the States are
showing more and more enthusiasm.
Thanks to the Home Ministrv which
has been drawing the attention of
the States to various matters, things
are improving. .

I must also appreciate here the
work done by the Information and
Broadcasting Ministry. It has play.
ed a good role during this period. It
has prepared several documentaries
and supplied hand-outs also in the
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matter of removal of untouchability.
1 believe that if it continues this effort
and increases the vigour of this effort,
it will be playing a very important
role in the matter of removing un-
touchability.

With all this, it seems as if we have
not touched the fringe of the prob-
lem. In my humble opinion, the
reason for this seems to be that there
is lack of will in the attempt that is
made iu the States in this regard.
They are making efforts in evolving
schemes and in imp ementing them
as if it is something which they have
to do, which they are compelled to
do; there does not seem to be the
will to do these things; nor do I see
the vigour that is necessary in order
to achieve success. I  believe
the Home Ministry itself is over-
burdened with various kinds of work
and cannot devote the concenirated
attention that is necessary to this
work; and therefore, I feel that unless
we make a specially directed effort
in order to succeed in removing
untouchability, we will not succeed in
improving the economic condition of
these people. I wish that the Con-
stitution-framers, when they provided
in article 164(1) for the establish-
ment of separate Ministries in charge
of Scheduled Castes and tribal wel-
fare in Bihar, Madhya Pradesh and
Orissa, had also made it obligatory
on all the other States to appoint
Ministers for the Scheduled Castes
and Scheduled Tribes. I suggest this
because I think that, unless such a
provision is made in the Constitution,
or unless the spirit of this provision
is recognised by the Home Ministry
and taie Government of India and
special effort is made to direct the
attention of the Governments to this
work, the upliftment of the Schedul
ed Sastes and Scheduled Tribes will
uot have that concentrated effort that
is necessary in order to stamp ouf
this evil. Therefore, I say that the
Home Ministry should recommerd to
the Government of India to have a
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separate Minister in the Union Gov-
ernment for Scheduled Castes and
Scheduled Tribes and similarly <e-
parate Ministries in the State Gow~
ernments also. As it is, there are
some Departments in some of the
States which work as separate units
in this work. For instance, in Bihar,
in Madhya Pradesh, in Orissa, in
Assam and in Mysore there are inde-
pendent Departments which are
meant for working towards Schedul-
ed Castes and Schedulde Tribes’ wel-
fare but in some other States they
have not yet established independent
Departments. For instance, Wes#
Bengal, it is reported, is considering
still forming a separate Directorate
whereas in U.P. a Joint Secretary
has been appointed as a Director for
Harijan Welfare. I suppose he has
to deal with this work as well as
other work. In other States there
are no separate Departments for this
work. In Saurashtra there is a Sta-
tutory Board for the welfare of
Scheduled Castes and Schedu'ed
Tribes and the Commissioner has
commended very highly this attempt
of Saurashtra. According to him this
has been a tremendous success. This
has been so in my opinion because
there has been a separate Department
for this purpose and it has been an
autonomous Board. Either there
should be Ministries which tackle
this work independently or Depart-
ments or Statutory Boards which are
empowered to carry on this work and
also which are assisted by the States
with the requisite finance. Unless
such separate autonomous bodies or
separate Minisfries are created, I
believe we will not be able to suc-
ceed in this work. For another 50
years we will be discussing these
reports in the same way without being
satisfied that we have tackled the
problem in a large measure. I have
a suggestion to make in this regard.
The Scheduled Caste Commissioner
has dealt with the problem in very
great length and has suggested that
Welfare Committees be established
at least at district levels. There are
Welfare Committees in some States



1595 Report oy Commissioner [ 26 AUGUST 19571 and Scheduled Tribes 1596

for Scheduled Castes

but if they are appomnted by the
Government, unless they are -
powered with the expending ofj\he
sums given by the Home Ministry! as
grants-in-aid and raised by the State
as their quota for the working of
these schemes, we will not succeed in
that effort. It would be for the
Home Ministry to see that steps are
taken in order to evolve or establish
Statutory Boards for each State and—
in the Centre if they are not able to
establish a Ministry for this pur<
pose, establish an autonomous Board—
also in the Centre which would direct
the other Statutory Boards to inten-
sify the effort. This sort of intensifi-
cation of effort is very necessary.
Unless we evolve some such method
or organisation which is specially
meant for this work and which will
have the power to spend and which
has in it not only officers in the routine
way but selfless workers who are
devoted to the cause, we are not like-
ly to succeed in this attempt.

I would like, in this connection, to
throw a suggestion that before such
an independent authority is created,
the Scheduled Caste Commissioner
and Regional Commissioners should
enlist the co-operation of the workers
in the States. As far as I know, for
the present, they have not succeeded.
I dorn’t know it they have made an
effort, but they have not succeeded, if
they have made an effort, in enlisting
the active co-operation of the workers
in the field. As everybody knows, the
struggle for independence in this
country has thrown up a large number
of constructive workers belonging to
the Congress Party and to the other
parties as well. These constructive
workers today have nothing to do and
have been let down by their respective
parties, have been let down by my
own party and I don’t know, it
passes my comprehension, why we
have not been able to tap those
resources and utilize their senvices.
In my State I know of a large
number of peop’e who have devoted
their time for social reforms and for
Harijan welfare and who are ready
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to devote their time selflessly and I
believe, that is the position in other
States as well. If their energies are
utilised for this work, it would be
very good. It would, therefore, be
advisable for the Commissioner and
his Assistants to get into touch with
such workers. They can get easily
the list from social workers who are
now in the field and they are known
to them. They can get a list of
workers from old Congressmen and
other old political sufferers and having
got the list, they can approach them
and take their co-operation. When-
ever a Regional Commissioner or
the Scheduled Caste Commissioner
visits a State or headquarters of a
State, it wou'd be very useful if he
convenes a meeting of such workers
and takes their suggestions. I don't
believe that this has been done so far.
In the two reports of the Commis-
sioner I see that he has met a
number of people who would be
likely to help him but he has not been
able, in this way, to gather together
a large number of workers who
could be of assistance to him. If this
suggestion of mine commends itself
to him, I think he would be able to
get a good number of waorkers.

We know that this is a social evil
I don’t know why an effort has not
been made to carry on an educative
propaganda on a national scale to
develop a national outlook among the
people and especially, to stamp out the
prejudices that are there in society.
We have our Second Five Year Plan.
We are getting so many projects and
we will have so many industries but
how on earth can the inequities
and inequalities be removed if
this prejudiced outlook prevails in
the society, if the interest of one
group in the society clashed with that
of another group in the society?
It is, therefore, necessary, generally
for the sake of the success of
Indian democracy, that we should
try to have an educative propaganda

and to develop a national outlook
among the people. This evil has got
religious prejudices at the base.
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Should we no. tackle that
religious prejudice? No attempt has
been made to re-interpret our religion
so as to help this cause. As you have
talked in every platform, that sort of
reorientation or re-interpretation of
our religion is necessary. I can
understand the delicacy on the part of
the Government to tackle the problem
directly in this way because it is a
secular State and they may think that
it comes in the way of their directly
making an effort to reinterpret our
religion, but if they feel any such
delicacy, they may sponsor non-
official organisations or cultural orga-
nisations to take up this work of
reinterpreting our religion. If our reli-
gion is interpreted, I am sure the pre-
judice that prevails in the so-called
Caste Hindus about untouchability
will vanish. My friend over there
was sore at the injustice or hardship
that these people are suffering from.
Everyone of us is sore about it but
the only way that we can tackle it on
the social plane is by carrying on a
vigorous  propaganda. The other
effort is—I will take 10 more
minutes. . .

Mgr. CHAIRMAN: You have already
taken nearly 20 minutes.

Surt M. GOVINDA REDDY: I will
finish as early as possible. I have not
come to my points. I crave the indul-
gence of the House for a few more
minutes I wish the Home Ministry to
realise that unless a vigorous and
special effort is made, we will not
succeed in removing this. I will leave
that there and come to the points.

With regard to land reforms, I find
from the figures given, of the Sche-
duled Castes 736 per cent. and of the
Scheduled Tribes 88.6 per cent. are
agrieulturists. Although these figures
show these people as agriculturists,
those who know the Scheduled Castes
and the Scheduled Tribes know what
sort of agriculturists they are. They
will have only just a patch of dry
land.
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Dr. R. B. GOUR (Andhra Pradesh):
Have they even that? Do they own
it?

Surr M. GOVINDA REDDY: They
are engaged in agriculture. And if
my hon. friend wants to know the
numbers, actual landlords there are
33.5 per cent. among Scheduled
Castes and 65'5 per cent. amount
Scheduled Tribes.

But they do not have anything like
an economic unit, nothing like a unit
which wil give the man enough to live
on. But even the small percentage of
these people who own small pieces of
land are classified as agriculturists.

The difficulty seems to have been
that wherever land is allotted to the
Scheduled Castes or to others, the
Caste Hindus oppose the move. When
land is allotted to the Scheduled
Castes, or for that matter, when land
is allotted to anybody, there is opposi-
tion. For instance, lands in Mysore
and Madras are being allotted to poli-
tical sufferers. But there we encoun-
ter difficulties due to the opposition of
the landowners and the opposition of
the villagers. The villagers oppose the
move because if that much of land
goes away to anybody else, though it
may be waste land or land used for
cattle grazing, they feel they stand to
suffer. Therefore, this effort will not
succeed .if you give these people land
in this way. If you want to give land
to the Scheduled Castes or the Sche-
duled Tribes in the very villages they
live in. they will not succeed in tak-
ing possession of it. In many cases
they wM not succeed in doing that.
Therefore, the best thing would be to
establish for these people agricultural
colonies. There are lots of lands
availab’e for cultivation, land which
is unoccupied. Those lands must be
divided. ...

SHrr M. BASAVAPUNNAIAH: I
can say that in many villages they
tak2 possession of the land.
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Surr M. GOVINDA REDDY: I do
not say there are no villages where
they have succeeded. But there are a
large number of villages where they
have not succeeded. 1 am speaKking
with experience, for I myse!f have
tried it in several cases. So, the
difficulty is there. In any case, we do
not follow it up by giving the man
financial assistance to cultivate the
land. He has to fight against so much
pressure from the Caste Hindus and
the strong men of the village. n-
fortunately, in the circumstances, the
Scheduled Caste man or the Schedul-
ed Tribe man will not only be able
to utilise the land, but he will be
compel ed even to part with it. There
are such cases also. Therefore, to
avoid all this, my suggestion would be
to establish agricultural colanies
wherever there are sufficient aregs of
land available. Good land that is
available should be allotted to these
people. Then again, it must be an jnte-
grated scheme. You must put up
sheds for them. You must feed them
and maintain them. You must give
them agricultural tools. You must have
them bullocks and other things and
see that they make a success of it. So
that these may not become segrega-
tion camps, I would make this addi.
tional suggestion. There are other
people who belong to the Caste Hindu
classes, but they are as poor as the
Scheduled Castes. They may also be
given land in these very co’bnies.
Unless such an attempt is made, you
are not going to succeed in this 1ﬁ'ort.

Same is the case with regar to
industries. The procedure now is that
if a man turns up, he will be given a
job or some cottage industry is pro-
vided for him. That will not relieve
these people of their poverty. There-
fore, my suggestion will be to pick
out the Scheduled Castes and train
them for industries. Let us establish
industrial colonies in the same way as
I had suggested before. You can
train hundreds of people in that way.

In the matter of services, Sir, I am
very sorry to note that the position

l
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has not improved. It has been point.
ed out on the floor of this House, time
and again, that the reservation for
these people, the reserved quota of
posts for the Scheduled Castes and
Scheduled Tribes is not exhausted.
Various reasons have been given for
that. But in my opinion the one real
reason is that there is not the will to
give. Although vacancies are reserved,
such vacancies are allotted for which
competent hands will not be forth-
coming. In this matter I would suggést
their giving up the rules of recruit-
ment as far as the Scheduled Castes
and Scheduled Tribes are concerned.
The only thing they need care is edu-
cational qualification. If the candi-
date is a graduate, he can be trained
up to undertake a class I job. The
Commissioner for Scheduled Castes
and Scheduled Tribes has also sugges-
ted that the IP.S. and 1. A.S. training
should be given to these people. I
am glad the Home Ministry has been
pleased to waive some of the require-
ments which when applied to Schedul-
ed Castes and Tribes, work as handi-
caps. If these people are taken in and
trained, they will be fit for anything.
I do not know why the Home Ministry
has not been able to accept the
recommendations of the Commissioner
that a Parliamentary committee of the
Scheduled Caste and Scheduled Tri-
be Members should be there and that
committee should assist the Home
Ministry. I do not know what difi-
culty there is in accepting this
recommendation. Time and again it
has been given in answer to several
questions that, a sufficient number of
candidates are not forthcoming But
then there is this stark reaiity that
there is a good number of unemployed
candidates belonging to these classes.
If the co-operation of such Members
of Parliament is taken, they would
at least be able to point out to the
Home Ministry that such and such
candidates are available here, that so
many candidates are available for
these jobs and so on. The Commuis-
sioner for Scheduled Castes and
Scheduled Tribes also can take their

help in getting together the names of
the candidates. I very humbly sug-
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gest that the Home Ministry should
make an inteusive effort in the mat-
ter of seeing that the requirements of
the reserved gquotas are fulfilled. Of
course, they have taken some steps
to see that proper returng are given,
and there is a controlling department
to see that these quotas are filled up.
Special efforts to find out the candi-
dates also are necessary.

1 thank you for your indulgence,
Sir.

Mgr. CHAIRMAN: I have got here
twenty-two speakers. The Minister
will answer at 4'15 p.m. It is essential
that we should sit through the lunch-
hour and get through as many speak-
ers as possible. As I said. at 4.15, the
Minister will reply.

Surt H. N. KUNZRU (Uttar Pra-
desh): Mr. Chairman, we are now dis-
cussing the Report of the Commis-
siner for Scheduled Castes and Sche-
duled Tribes, for the year 1955. We
are really discussing a stale report.

[Mgr. DEPUTY CHAIRMAN in the Chair.]

The matter should have been placed
before this House much earlier. I
hope that Government will, in future,
do its best to initiate the discussion
on the reports as soon as they are
submitted by the Commissioner for
Scheduled Castes and Scheduled
Tribes.

Tue MINISTER or STATE 1IN THE
MINISTRY or HOME AFFAIRS (SHRI
B. N. Darar): Will the hon. Member
note that it was presented to Parlia-
ment on the 10th of September, 19567

Smrr H. N. KUNZRU: Quite right.
The report for 1955 was presented in
September 1956.

Surr B. N. DATAR: It has been re-
ceived on 26th February 1956.

Smrt H. N. KUNZRU: It was receiv-
ed on 26th February 1956 and now we
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are discussing it in August 1957—s
year and a half after the receipt of
the report.

Surr B. N. DATAR: It is no fault
of ours.

Panorr ALGU RAI SHASTRI
(Uttar Pradesh): We have got great-
er time to study it.

Surt H. N. KUNZRU: Do hon.
Member really want a year and a
half to study the report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes?

Sert BHUPESH GUPTA (West
Bengal): We should thank our stars
that 1t is not half a century.

Surr H. N. KUNZRU: I am glad
that the report is being discussed at
all. But I think the importance of
the questions that are dealt with in
the report requires that the report
should be dealt with soon after it is
received.

Although the Government recognis-
es that the welfare of the people of
the Scheduled Castes, Schedulea
Tribes and the Backward Classes is
an important national duty and that
in its performance depends the suc-
cessful development of democracy,
nevertheless, I cannot say that the
report for the year 1955 which sum-
marises the results achieved during
the First Five Year Plan period is
very inspiring. No one reading it
can come to the conclusion that if the
work is maintained in the present
way the results that we desire will
be soon achieved. The Commis-
sioner, I think, points out in the
report of his that the State Govern-
ments have not supplied him with
reports of their work and that he is,
therefore, unable to say what pro-
gress has been made in connection
with the various subjects which bear
on the welfare of the classes that I
have already referred to. So far as
I know, many States have not yet
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gent a report of the work done by
them in the year 1955. He does say.

Smrr R. U. AGNIBHOJ (Madhya
Pradesh): They have not dome any
work so far. l

Surr H. P. SAKSENA (Uttar Pra-
desh): You have not read the report,
I am afraid.

-

Sert H. N. KUNZRU: The State
Governments, the Commissioner says,
are now complying with some of his
suggestions and maintaining fecords
of the information bearing on some
important questions but he sgys, at
the same time, that the six-monthly
progress reports, however, are not
being regularly received even| now
and, therefore, it is difficult get
complete information regarding physi-
cal targets achieved in the course of
the last five years. He goes on
to say that the State Gbvern-
ments, except a few, have not still
undertaken welfare schemes for Back-
ward Classes in any definite planned
programme. Even while submitting
schemes for the Second Five Year
Plan, they have attached importance
only to the amount of expenditure that
may be earmarked for the sphemes
without giving full details as regards
ultimate targets to be achieved within
a definite time limit. These are serious
complaints and they have gone on
from year to year. I should like to
know what the Central Home Ministry
has done in order to impress on the
State Governments the urgency of
looking after the welfare of the classes
with which the report of the Commis-
sioner deals. This cannot be dealt
with by us at our leisure. The situ-
ation is such that we must either
grapple with these questions as quick-
ly as possible or create forces that will
be hostile to democracy. I speak, Sir,
from personal experience when I say
this. The State Governments and the
Central Government too may at times
be tempted to regard some other ques-
tions of immediate importa:%e as
more deserving of their attention than

L
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the question with waich the Commis-
sioner’s report is concerned but, in a
long-term view of the matter, no one
can doubt that the performance of the
task for which the Commissioner has
been appointed is a matter that brooks
any delay. I hope, Sir, that the Central
Government now will do its very best
to press the States not to be so negli-
gent in submitting their reports as
they have been during the last five
years. They should also ma'ke it a
point to state in their reports, or at
any rate to inform the Commissioner
even before they submit their reports,
what expenditure has been incurred
in connection with each scheme relat-
ing to the welfare of the Scheduled
Castes, Scheduled Tribes, etc., and
what results have been achieved. Un-
less we know this, it is quite possible
that while we are congratulating our-
selves on the growth of the expendi-
ture on the welfare schemes, the re-
sults achieved are not commensurate
at all with this expenditure. Indeed,
in some places, the result may be al-
most nil.

There is one more point of a general
character which I should like to bring
to the notice of hon. Members and
Government. According to the latest
census of 1951, the total tribal popu-
lation is a little less than two crores.
The exact population was 191.16 lakhs.
Out of this, a little over 112 lakhs of
people of the Scheduled Tribes live in
four States: Assam, Bihar, Madhya
Pradesh and Orissa. If we take
Bombay also into account, then the
population of the Scheduled Tribes in
these five States will rise to about
146 lakhs, that is, three-fourths of the
tribal population lives in these five
States. The expenditure incurred on
the welfare of the Scheduled Tribes in
the four States, that is, Assam, Bihar,
Madhya Pradesh and Orissa, is about
Rs. 18 crores while the total expendi-
ture on the welfare of the tribal
people in all the States is only about
Rs. 24 crores. This means that three-
fourths of the total expenditure on
welfare schemes for these tribes iz
incurred in these four States. If we
take Bombay into account, then the
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expenditure will be about Rs. 19
crores. Now, it is obvious that if we
want to bring about an improvement
in the condition of the people of the
Scheduled Tribes as quickly as possi-
ble, we should concentrate our effort
on these five States. Perhaps Raj-
asthan too will require more atten-
tion than it has received because,
according to the legislation that was
passed last year, the tribal population
there has risen by about 140 lakhs.

1 p.M.

Then, I come to Bombay. While
the population there, Sir, is fairly
large, the total expenditure on the
welfare schemes is only about a crore
and a quarter of rupees. Now, Sir,
Orissa where the population of the
Scheduled Tribes is only about 30
lakhs spends three and one-third
crores of rupees while Bombay with
a silghtly higher population spends
only a crore and a quarted of
rupees or about one-third of what
Orissa spends. If a comparison
were made with Madhya Pradesh
it would again be unfavourable to
Bombay. I would like to know why
the expenditure in Bombay is so
little as compared with that incurred
in Madhya Pradesh and Orissa Now,
Sir, here I have given the figures
relating to five States where three-
quarters of the tribal population with
which we are coneerned live. Of
course it is in these areas that special
schemes for the development of these
people have to be encouraged. I am
greatly interested in Assam and I
refer to it because I have some perso-
nal knowledge of the areas in Assam
where the Scheduled Tribes live. I
think, Sir, that the distriets which
require the greatest and the most im-
mediate attention, there are the Garo
Hills and the North Mikir Hills dis-
tricts. The responsibility of the Gov-
ernment of India for the development
of these districts with the moral and
material resources of these districts is
great and its opportunities too are
correspondingly great. If they are
seized boldly and with alacrity, the
toundation of democracy in Assam,
I have not the slightest doubt,

i will be
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strengthened but, if mat-
ters ars allowed to drift, a situa-
tion will arise there which will
cause the greatest anxiety not
merely to the Government of India
or the Government of Assam but to
the entire country. Many things are
needed in these States, better commu-
nications, better education, ete. I
shall refer to communications, Sir, in
a moment, but I should first like to
say a word about the development of
education in the districts to which I
have referred. That is one of the
most urgent problems to be handled
there. Whatever the additional cost
of new schools there may be, I think
Government, notwithstanding the
financial stringency that it is suffer-
ing from, should not hesitate to find
a few lakhs of rupees more in order
to create a sense of self-confidence
among these people and to make them
feel that their future lies in their own
hands and does not depend on the
goodwill of any other section of the
population either of Assam or of India.
I think, Sir, this is the most urgent
problem that should receive the atten-
tion of the Government in respect of
the two districts that I have mention-
ed, the Garo Hills district aund the
North Mikir Hills district.

Now, Sir, a word about communica-
tions. The total expenditure on
communications according to the
Commissioner has been about five and
a half crores of rupees during the
First Five Year Plan period. Of
this about four crores of rupees was
incurred in Assam and about 45 lakhs
of rupees in Madhya Pradesh. Only
about a crore and seventeen lakhs of
rupees was incurred in thie rest of the
States. Why is there such a disparity
in the expenditure on communications
between Assam and the other States?
Assam being hilly requires certainly
more roads than perhaps other States
do, but does that justify such a tre-
mendous disparity as that between
Assam and Madhya Pradesh where
the expenditure on communications is
only 45 lakhs of rupees? If you go
to Orissa and Bombay the disparity
becomes even more glaring. In Orisse
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where the population of the Schedul-
ed Tribes is about 30 lakhs and there
is a great deal that requires to be
done at least in the Koraput district
the total expenditure on the develop-
ment of communications has been tweo
lakhs of rupees and in Bombay only
eight lakhs of rupees. Surely, 8in
this state of things ought to be
remedied. What has the Government
of India been doing for five years?
We still find that in respect of essen-
tial matters the needs of the Schedul-
ed Tribes are being grossly neglected
even in some of those States where
they live in very large numbers.

Now, Sir, take the estimated exp-
enditure on communications during
the Second Five Year Plan period. S0
far as I remember it is about § crores
of rupees, and three-fourths of this,
that is, about 6 crores of rupees is to
be incurred in Assam. The disparity
that was found during the |First
Five Year Plan period will Jersist
therefore during the next five years
also. Here again I ask how tne
schemes relating to the welfare of the
tribal people are framed. The Gov-
ernment of India ought to be keenly
interested in the matter because morée
than 50 per cent of the expenditnre is
met from Central grants, Has it s0
far been giving money to the $tates
without trying to find out how it has

been spent. Even when it has had
the figures, like those that I have
quoted, before it, it seems to have

done nothing to improve the situation.
1 have, Sir, for two or three year$
. been drawing the attention of the
Government of India to the impor-
tance of the development of communi-
cation in tribal areas. Yet, so far aSs
this question is concerned, the dis-
cussions in Parliament have not influ-
enced the Government in the slightest
degree. If the discussions here are
so valueless, I think that the Commis-

sioner for Scheduled Castes and
Scheduled 'fribes ought to be sent
away and we should cease to incul

expenditure on the development ot
these areas.

I would refer to two or three othel
matters to which I have previously

i
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also drawn the pointed attention of
Government. The development and
establishment of co-operative societies
in the tribal area is of the greatest
economic importance to the welfare
of the tribal people. The Bombay
Government in 1947 initiated a
scheme for the establishment of Forest
Labourers Co-operative  Societies.
These societies help in the exploita-
tion of the minor produce of the
forests to the benefit of the tribal
people. They are also used for felling
wrees 1n certain areas. In this way
also a great deal of help is given to
tribal economy which is dependent on
the farest for ifs daily peeds. There
were during 1954-55, the Commis-
sioner says, 58 such societies working
in the Scheduled Areas of Bombay
and they provided employment to
nearly 33 lakhs of labourers. Now,
hon. Members will naturally like to
know how far such societies are
being developed and established in
other States. The Commissioner says
on page 171 of his report:

“The movement of forest co-
operative societies has caught the
imagination of a number of other
States like Andhra, Madhya Pra-
desh, Hyderabad, Travancore-
Cochin, Vindhya Pradesh, ete.,, who
are organising such similar societies
for the exploitation of minor forest
produce.”

It is comforting to know that this
movement has caught the imagination
of a number of States, but the appeal
that these societies have made to a
number of States is by itself not
enough. We should like to know
whether a single co-operative society
of this kind has been established in
any other State. What is the good of
the imagination of the authorities
being fired by this example or that
example, if they did nothing in their
own States to show that they are
serious in their admiration of the
examples that have come to their
notice? This, again, is a matter in
which the Home Ministry of the
Government of India should take a
serious interest.
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Lastly I should like to refer to the
use of the radio and the cinema fop
educational and cultural purposes in
tribal areas. I find no reference tp
this in the Commissioner’'s report,
This question has been placed before
the Government repeatedly; I think
it has been before them for about
four years but the absence of al]
reference to that in the Commis~
sioner’s report shows that the Governa
ment have paid no attention to thig
question and that things remain ayg
they were four years ago. In coun-
tries where backward populations haq
to be dealt with, the cinema and the
radio have been effectively used tg
create a sense of confidence and en-
thusiasm among the people. But
notwithstanding the examples before
us we refuse to budge an inch from
our position and to make use of the
latest devices that science has placed
at our disposal for removing quickly

. the backwardness of the more un-
fortunate sections of the population.

Just one word more before I sit
down. 1 have referred to the work
that has been done and the deficien-
cies that have been noticed. The
expenditure that has been incurred
during the last five years is not small;
I think it amounts to about Rs. 35
crores, but the results achieved 1are
not commensurate with this expendi-
ture. This is not the fault of the
poor Commissioner and his officers
who tour all the year round and do
what they can to make the States
realise their responsibilities towards
the tribal people and the Scheduled
Classes. It is necessary therefore that
the Home Ministry and the Govern-
ment of India should directly contact
at least five of the States to which I
have referred and exhort them to take
a greater interest in the welfare of
these classes and to be more prompt
in supplying information. Unless this
I8 done, what is the good of having
a Commissioner for these -classes
here? It may be necessary to have
a section in the Home Ministry itself
to deal with the references that come
from the Commissioner and to carry

|
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on correspondence with the States.
But I personally feel that no appreci-
able progress will be made unless the
Home Minister of the Government
and the Chief Ministers of the States
take a personal interest in this ques-
tion. Perhaps the Chief Ministers and
the Home Ministers of all the States
together must take much greater
interest in the development of the
Scheduled Castes and Scheduled
Tribes than they do at present. It is
necessary in order to achieve better
results. The Secretary to the Govern-
ment of India in the Home Ministry
may send any number of letters he
Jikes bup I fear that they may be
pigeon-holed. But if Pandit Govind
Ballabh Pant speaks directly to the
Chief Ministers of the States, I am
sure that it will bring about very
soon a substantial change in their
attitude. I plead, Sir, again that the
Government of India should show its
keenness in the matter by taking a
more direct and more personal interest
in the welfare of those unfortunate
people for whose development the
Commissioner has been appointed.

There is one more suggestion that
1 have to make in this connection and
that is the training of social workers
which the magnitude of the expendi-
ture that is incurred makes it abso-
lutely necessary. The work that is to
be done cannot be done by anybody.
Trained people are needed to handle

the complicated and difficult ques-
tions that arise from time to time.
It is, therefore, necessary that the

Government of India should frame a
scheme for the training of social work-
ers. It should estimate the number
of workers that will be required and
the period during which they will be
trained and it should prepare a
scheme for their training accordingly.
The work should not proceed in the
haphazard manner in which it is
being done. All credit to the Com-
missioner and his assistants who, not-
withstanding the handicaps under
which they are labouring, are trying
to make the Scheduled Castes and the
Scheduled Tribes feel that the day is
not far distant when they will be
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delivered from the bandage of ignor-
ance and poverty. It is the fault of
the Government that greater progress
has not been made. I a little more
attention is paid to the suggestions
that I have made than has been the
case so far. I feel that we shall
achieve more substantial results and
create better relations of confidence
and trust between the Government
and the Classes to which I have
referred.

Mr. DEPUTY CHAIRMAN: |Before
I call on the next speaker, I would
like to state that hardly three Mem-
bers have spoken out of the 23 names
that I have before me and we have
just got 2 hours and 50 minutes. So,
we have to restrict the time and if
the House is willing, we can sit till
six of the clock.

Some Hon. MEMBERS: Yes4

Mr. DEPUTY CHAIRMAN: And
Mr., Agnibhoj will have thirty
minutes. After that, each Member will
have 10 to 15 minutes, not more.

Surt P. N. RAJABHOJ (Bombay):
Sir, you promised on Thursday that I
would have sufficient time to speak
on Monday. According to your
promise, I should be given more time.

Mr. DEPUTY CHAIRMAN: Jihat is
irue, but we have to restrict the time.
There are still 20 names. (

Mr. AGNIBHOJ:

SHRI AKBAR ALI KHAN
(Andhra Pradesh): No more addi-
tion of name can be made?

Mr. DEPUTY CHAIRMAN: Well,
we shall git till six of the clock.

Sert BHUPESH GUPTA: Let the
reply be given later.

Mr. DEPUTY CHAIRMAN: I Will
call the Minister to speaker at 5-15
P.M.

Sart R. U. AGNIBHOJ: Mr. Deputy
Chairman, Sir, when I rise to speak
on this report, I have got an jntense
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and distinct feeling in me that the dis-
cussion of this report is not casual.
The weakest link is the greatest
strength of our nation. So also, the
Scheduled Castes and Scheduled
Tribes in our country are the
strength of our nation and it they
are not made more powerful, stronger,
highly educated, economically well
and politically conscious and uprising,
then I am certain that the political
status of this country would be
lowered down in the eyes of the
world, the social and moral strength
of this country would be weakened
and ultimately, in all spheres of life,
the nation would go wedker and
weaker, Sir, with this point, in view
that our nation should become
stronger, it is the first and foremost
duty of every national and especially
of the State Governments and the
Government of India, to wake up
from their callousness and lethargy
which have been exhibited in this
report. The Commissioner for
Scheduled Castes and Scheduled
Tribes appointed by the President
under article 338 of the Constitution
is not an executive authority. He is a
Commission and the poor fellow has to
go and see and evaluate the work
done by the various State Govern-
ments and the Government of India.
Sir, this report does give credit to
the Commissioner and I must praise
him that he has done his duty most
diligently, impartially and honestly.
If the same qualities were found in
the Government of India, the State
Governments and the people, I am
sure the fate of the Adivasis and the
Harijans within the last five years
would have been better. But, Mr
Deputy Chairman, what have we done
within these five years? I come to the
services first. There is an article in
the Constitution that Harijans would
be given employment and appoint-
ment looking to the maintenance of
efficiency of administration. Sir, the
Scheduled Castes and Scheduled
Tribes have been given reservation

of seats in the services, but to my
great disappointment and frustration,
I find that this word ‘efficiency’ has

developed a new meaning in the
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papers of the Government of India
and the State Governments, The
word ‘efficiency’, for the Harians,
has the other name of ‘untouchability.’
This word ‘efficiency’ 1s denoted where
Harijan candidates are before the
selection committees and commissions.

SHrr D A. MIRZA (Madras): Does
the hon. Member mean that, with no
qualifications, Harijans are to be
appointed? -

SuHrr R. U. AGNIBHOJ: There are
qualifications, my friend.

’

SHrr D. A. MIRZA: When there are
no efficient Harijans......

Surt R U. AGNIBHOJ: I can bet
on the floor of the House and say that
the Haryjans are more effictent than
many of your people.

SHrr D. A. MIRZA: Questfon.

Suri R U. AGNIBHOJ: But the
mental perversity which exists 1n
you, the mental, social perversity, the
bad mind, the bad manners and the
dishonesty and insincerety which
exist 1n you are coming in the way
of....

Mg. DEPUTY CHAIRMAN: Order,
order. No imputation and no insinua-
tion

Surt R U AGNIBHOJ: Because he
1S quest.oning. ...

Mr. DEPUTY CHAIRMAN: It is
not right that you must impute dis-
honesty and all that.

Suri R. U. AGNIBHOJ: It has been
said in this report, Sir, that applica-
tions were 1nvited for the posts of
Assistant Apprentice Way Inspectors
by the Railway Authorities. 174
candidates applied 16 candidates
were called for interview 12 candi-
dates attended and out of this number
it is recorded in this report, no one
was found suitable to be appointed as
the  Assistant Apprentice Way
Inspector of the Railways. Therefore,
if the Harijans are not efficient, I may
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that 1t 1s not the incompetency or the
inefficiency of the Harijans, but 1t is
the incompetency and ineffictency of
the Government of India and the
State Governments that after ten
yvears of independence, they are in-
competent to provide work for them
as Way Inspectors. And that
15 why, Sir, the Government of India
has been most incompetent and in-
efficient, Sir, if I were the President
of India or the Prime Minister of
India, I would have dismissed the
Home Munster of this country who
1s so lethargic and who 1s so meffi-
clent that even after ten years of
independence he could not create one
man who could be appointed as the
apprentice or the Assistant Way
Inspector of the Railways. Sir, I
express great regret when my friend
says that Shrimati Seeta Parmanand
in the last report of 1954 said that
Shr1 Agnibhoj being an ex-Minister
did not talk sense and did not take
care of effictency. But there 1s a
saymng: —

“FTvE F9T ST g9T Ay qr30’

a barren does not
know the pangs of a delivery. A
Brahmin or a Muslim friend cannot
understand the feelings of the
Scheduled Castes.

It means that

Serr D A MIRZA:
relevant?

Sir, is it

Surt R U AGNIBHOJ: Yes, Sir. I
am perfectly relevant

(Interruption).

[TerE Vice-CBAIRMAN (SHRI M.
Govinpa Rreppy) in the Chair.]

Tuae VICE-CHAIRMAN (SHrRt M.
Govinna REeDDY): Please do not
mind interruptions Let us not have
personal recrimination.

Surr D. A. MIRZA: Sir, perfectly
qualified Muslims are not entertained.

Surr R. U. AGNIBHOJ: I am just
making a comparison. I join issue
with them. I join issue with my

boldly say on the floor of this House | Muslim friends. My Muslim friends
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got Pakistan. Still in Government
offices, in the State Governments, they
are having more representation than
the Adivasis and Harijang have got.
1 am not grudging it.

Sarr D, A. MIRZA: Sir, it is not
the Muslims who got Pakistan. It is
that particular party that got Pakis-
tan. You cannot make that statement
here about Muslims.

Sert R. U. AGNIBHOJ: Sir, my
friend...... T

Tue VICE-CHAIRMAN (Smrr M.
Govinpa Reppy): Mr. Agnibhoj, 1

would make a suggestion to vou 10
proceed with your subject, because
we are not concerned with Muslims
here. We are concerned here with
Scheduled Castes and  Scheduled
Tribes.

Surr R. U. AGNIBHOJ: But, Sir, I
am comparing and contrasting things
to show what is actually going on,
because 1 believe in one theory only
“Now or never”. We have beell
depressed, suppressed and oppressed
for centuries together. And even in
this independent Republic of India we
are again suppressed and oppresséd
and other castes and communities go
ahead. In this way we would Pe
ruined and we would never be able
to rise. Therefore, Sir, it is most
essential and relevant that I/ must
compare ourselves with all the castes
and communities, Muslims, Brahmifns
or any other caste. 1 have got @&
perfect right as a Member of Parlia-
ment and representing the sentiments
of the Adivasis and Harijans in this
country to say, “You gentlemen, at
least give us as much justice as you
give to the other communities.” SIT,
they could find out a Governor from
among the Christians; they could find
out two Muslims as Governors; they
could find out a lady also as @
Governor. But they were unable to
find out a Governor from among the
Harijans.

Surt D. A. MIRZA: You are having
the Railway Minister.

Surr R. U. AGNIBHOJ: What do
you talk? You are most irrelevant.

for the year 1955
You do not understand what I am
speaking absut. I am very sorry to
express that unnecessarily you are
interrupting me. What has the Rail-

way Minister to do herc? Because
Maulana Saheb is the Education
Minister, other Muslims have no

claim on any Government service or
on other jobs or posts in the Diploma-
tic Corps or anywhere else! What I
mean to say is that we want all-out
progress and justice done to us in all
directions.

Then, Sir, with regard to the 1A.S.
officers, in 1954, the number of L.A.S.
officers was 18, and m this report, in
spite of the reservation, the number
has not increased. On the contrary,
one LAS. officer has been reduced.
Instead of 18, now in 1955 we have
got 17 LA.S. officers in spite of the
reservation about which you talk
much and write much on your papers.
So, Sir, it is said that everyone would
like from the bottom of his heart
that the condition of Adivasis and
Harijans should improve, but just
ascertain whether your bottom of
the heart is not broken.

Then, Sir, the Constitution has
prohibited that none will observe
untouchapility, and in spite of that
constitutional provision, in our own
country, our own courts and High
Courts pass prohibitory orders that
Harijans cannot enter the Vishwa-
nath Temple. Sir, I am asking, is this
justice? Sir, I am putting this
question not tv the Home Minister,
but directly to the President who is
the appointing authority for the
purposes of our High Courts and who
1s the appointing authority of the
Cominissioner, and to whom this
report has been submitted, whetber
your High Courts can violate the
Constitution and whether the Harijans
can be prohibited from entering into
the Vichwanath Temple. Sir, once the
Constitution has said that untoucha-
bility shall not be ovserved, the
Government of India which 1s all-
powerful in its way cannot allow the
Vishwanath Temple to remain as the
fort of untouchability.
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Suar1 B. K, P. SINHA (Bihar): May
I point out one thing, Sir? That law
has been challenged in the courts and
the courts have given an injunction
till the disposal of that suit. It does
not mean that they have decided in
advance that the law is unconstitu-~
tional, My own feeling is that they
will decide that the law is consti-
tutional and Harijans will...

Surr R. U. AGNIBHOJ: Yes, my
great advocate friend, as long as the
Constitution exists, the courts have
got no power like that, unless,
of course, the Constitution is changed.
Therefore, the High Courts, the other
courts and the advocates or those
people are hundred per cent in the
dark and they are anti-social and
anti-national and against the Harijans.
Therefore, Sir, my contention with
regard to thig report is that our
Revered President shouid see to it
why his officers are violating the
Constitution and why the Vishwanath
Temple has still remained as a fort
of untouchability.

Sir, there are many schemes before
the Government of India with regard
to wells, water, housing, labour and
agriculture. But if you go into the
survey of the whole thing for the
last few years, you will come to the
conclusion that the Central Govern-
ment and the State Governments
have totally failed in their task in this
sphere. Why is it that 1 am so force-
tul and so keen about it? I do not
want to remain a Harijan for ever
or an untouchable for ever. I do not
want to be lebelled as untouchable
for ever. I do not want to do any
trade on this trade-mark. In this
Constitution, Sir, it is provided that
this reservation of seats in the
Assemblies and Parliament would
remain only for ten years. Our Consti-
tution came into force on the 26th of
January, 1950, and all these reserva-
tions are to go on the 25th of January,
1960. Seven ard a half years have
passed, but the problems of
untouchability, the problems of the
backward classes, the problems of the
depressed classes and the problems of

A
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the Adivasis stand as they stood
belore.
Then, am I responsible, are the

Harijans and Adivasis responsible if
within a year of two they bring
forward an amendment to the Consti-
tution demanding 20 years’ lease for
this reservation? It would be a
censure motion on the Government

of India; it would be a censure
motion on the Home Ministry; it
would be a censure motion on the

State Governments. You shall have
to face that censure and you shall
have to extend the time in the
Constitution because you have totally
and miserably failed to attend the
target set out and do justice to these
classes. I may say that, as far as
education is concerned, I am satisfied.
I do not want to say much about
this, because there is a sincere effort
to educate our boys. They are
exempted from fees; they are getting
scholarships in schools and colleges
and are getting even foreign scholar-
ships. But looking to the appointment
position, to the progress the Govern~
ment of India and the State Gov-
ernments and the different Ministries
have made in connection with the
appointment of Harijans according to
the reservation, I find that only one
department, the Railways, hag done
the job, as is found from pages 64
and 65 of Vol. II of this Report. The
Railway Department has done the
job well, because there was a Harijan
at its helm and he was very sympa-
thetic to the Harijans and Adivasis.
He has done better than the other
Departments. In the Department of
Parliamentary Affairs in 1952 there

wag one man, and in 1955 there is
still one man-no progress. In the
Secretariat of the President of

India, there were three in 1950 and
in 1955 the same number was there.

Prime Minister's Secretariat—zero.
Cabinet Secretariat—there were six
in 1950 and ten in 1955, In the

Partition Secretariat, and Flection
Commission the number is stationery.
The Directorate of National Sample
Survey, Supreme Court and Office of
the Commissioner for Scheduled
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Castes and Scheduled Tribes—there ig
no progress In spite of the reserva-
tion. Why? I say that only Jagjivan
Ramyji made some progress because he
1s a Harijan. This proves that the
other Ministers and Ministries are
callous towards the claimms  of
Harijans. Had Jagjivan Ramji been
there as Minister, this would not have
been so. Who creates casteism? Who
createg all these distinctions? Who
makes these people feel that they are
different? Sir, I am 46 years of age.
From the age of 13 I have been a
Congressman up to this date. These
33 years I have never felt on com-
munal lines, nor expressed myself as
a communal man. I have suppressed
communalism. Therefore, you cannot
blame me or label me as a com-
maunable and any that just because
he 1s a Harijan he is talking of
Harijans.

Surt JASPAT ROY KXKAPOOR
(Uttar Pradesh): I do not want +to
interrupt my hon. friend. I dam only
seeking  information. The hon.
Member has been pleased to say
that only in one Ministry, in
Railway Administration, there
has been some advarcement. 1
only seek a little enlightenment on
this point. Does he mean to“fay that
only during the last four or five
monthg there has been an increase in
the Railways?

Srrr R. U. AGNIBHOJ: I am sorry.
It is in the Posts and Telegraphs. I
stand corrected, In 1955 Shri Jagjivan
Ram was 1n Posts and Telegraphs.
There he has made that progress, not
in the Railways. (

I am not a communal man. But
when I see with my naked eyes what
is being done by my Caste Hindu
friends, it forces me to become com-

munal. What have the Government
of India and the State Governments
done n regard 1o appoihtments?

Three Brahmins and a Muslim could
be appointed as Governor. Why could
not a Harijan be  gppointed
as Governor? Why three
Governors from one commuinty? Are

and Scheduled Tribes 1620
for the year 1955

there not other capable men? I have
written to the Prime Minister and to
the President also that we have got
capable men among the Harijans,
better people than many of the
existing Governors, who could be
appointed as Governors. It is my
opinion, and I say this with force and
conviction. But the mental attitude
that because he is a Harijan, he must
be mcompetent, he must be ineffi-
cient, he is good for nothing and
cannot be appointed as an officer, that
mental perversity, that mental atti-
tude, which has been cultured for
centuries  together against  the
Haryans would have to be pruned
out by me and friends like me,
because unless that change of mind
and heart comes in the people and
they stop feeling ag if they are
obliging us, no real progress 1s possi-
ble. I do not want any favour 1o us.
I do not want any favour from them,
but I give a warning that if the
society does not change and the Gov-
ernments do not take proper care of
the Harijans and Adivasis and other
Backward classes, you will be driv-
ing them to a stage when they would
take a hammer in their hands and
would strike you on ‘your head.
cherefore, I am advising my friends,
1 am advising the Government of
India and I am advising the State
Governments and requesting our
President that more care should be
taken in this respect. After all, what
sort of reports come to the Commis-
sioner about the worx done by the
States—they are nothing but casual
letters to him saying that they are,
doing this and are doing that. Then
the Stateg say that all the uplift work
is being done by the Harijan Sewak
Sangh, the Depressed Classes League
and the Allahabad Harijan Ashram,
Allahabad. But have these Govern-
ments taken ever any care to see
what has happened to the money
they have advanced? What actually
were the schemes and how the money
was spent? In the name of Harijans,
though Tiths and crores of rupees
are allotted, does that amount or even

5 per cent. of that go to the pockets
of the Harijans?
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Surt D. A. MIRZA: Is it not was-
tage?

Sert R U AGNIBHOJ: Yes be-
cause 1t goes into the pockets of those
who do not come from the depressed
classes and who do not come from
the Adivasis, but in the name of their
progress, the money 1s swallowed. Thig
is the position and it 1s a sorry
pocition. Not only they don’t give us
the jobs, not only they don't give us
+he position and dignity and political
‘power, not only that they don’t give
us diplomatic status, not only that
they are not advancing us educa-
tionally and politically but whatever
money 1s spent in the name of the
Harijans and Adivasis, that also goes
to our ‘philanthrophic’ pockets

Surr BHUPESH GUPTA: May 1
make a suggestion? For a long time
1 don’t see any Minister and we are
told that there are three Ministers in
the Home Affairs Ministry I don't
know how the answer will be made
by the Home Minister. Nobody 1s
listening to the speeches. I don't
know where the Minister 1s. (Look-
ing at Shr G. Rajagopalan) Of course,
he is a very nice gentleman but he
has nothing to do with the Home
‘Ministry .

Surt R U. AGNIBHOJ: Yes, this is
what I mean to say that the Home
Ministry 15 100 per cent. callous
towards the Haryjans.

Surt BHUPESH GUPTA: Yes, here
is a demonstration of it.

Surr JASPAT ROY KAPOOR: The
Information Minister will carry all
this information. ., ,

Surt R U AGNIBHOJ I thank the
hon Parliamentary Secretary of the
Information and Broadcasting Minis-
ter for being present here because
be has done something in the Broad-
«casting stations and the All India
Radio for the Harijans.

Surt BHUPESH GUPTA: We are
also grateful for small mercies.
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DrR W S BARLINGAY (Bom-

bay): He will broadcast it to the
Home Minister,

SHRI R, U AGNIBHOJ: Yes but he
might probably exclude my name
from the All India Radio.

SErr G RAJAGOPALAN
ras) Ne name 13 excluded

(Mad-

SHrr R U AGNIBHOJ: There was
a great tom-tom two years ago that
there would be a Central Harijan
Welfare Advisory Board of India—so
also for Adivasis: and two meetings
were compulsory Twelve months
have passed and not even a single
meeting was called with any agenda.
A meeting was called and the Home
Minister gave us a cup of tea. Still
what has happened to thal meeting?
This is what 1s being done That is
the thing which pains us and that is
the attitude of the Ministry of Home
Affairs.

Therefore, my request through you
to the Home Mmster to the State
Ministers, to the State Governments
and to the people of my country is
this, that whatever I say, I say with
fcelings, with the best intention to
strengthen my nation and 1improve
the down-trodden communities which
are  depressed, suppressed and
oppressed for centuries together. It
15 the duty of the Home Minister,
especially, to look into it and to be
more alert in their affairs.

Suri BHUPESH GUPTA: They
don’t even listen to you.

st dYo 1o WANT: SwAWTEAT
o, g iR grEg £ @ e
grew & aAq  fraTad gem § Sed
qR F 97 73 T & F agagTwe=q
g ¥ ¥ am H aaad 13
Fea & fr wud FEaf A § faAw
a7 gATdr wEwla A8y & 1 g7 R
# T TEAALT F 9 § ag Faar 3
fF I8t 1@ a1 & 17 wlirere Fry
™ 9g ST waifaa i Pl
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CEEE DI G i i e i
TCH A A WTAAT FA1 =g g fE
St wfaFTe wdzm F1 3§ q99 9 A
F §, WY IF G2 TATHE AIY A
¥ ¥ ¥ a1 aga wegr gon | frgges
g AT Rrggee FTee F AT { €4 A}
st wfaEe faer gu & SWE SR
g sifq & @en & owars & a9
IR Y o | g feE 7w e
g & a7 Fga7 I § A
FOw I T F FO F A qTA B
WYF FRHEG TG T FEW
Surt BHUPESH GUPTA: Sir, now

there is not even quorum in{ the
House.

Tee VICE-CHAIRMAN (Sart M.
Govinba Reppy): The hon. Member
knows that there is a convention
that during lunch interval we don’t
ingist on a quorum.

t dto oo TwW g Fae
ST AR WA O FY TS g I9w g
s, snfrenfaaY e sfag anfeft
st afaw w7 swfy & TR § @@ avg
¥ FAATAT AT | ITH gH ATIH TSIT
e oamia W F A
g gt #r fedr wafa gg osadr
Qoo TG 7 FYS F ST | AT & 4T |
W& A gMT W A AT AW &
T Snfa & AW A TR ST FT
AT & wwT 7 g @E 9y &%
T & o gul ava 9 | o aig ¥
TIR Ffaee WTE A3TE 90 F7¢ 4
S T ¥ gEe @N gEr
aifa & @r & T a1
g g ST IAT TET 8, T ZEA
STHTAT AT 49T & | TqIRT T & Qa0
& ugl v WITAIT ¥ FI AGT 99 HFAT
& A aear gw ¥ grafaa s &
T ET AT & | TS ©q% AT HI-
FIT FT § HT IAT & AT 9% a8 mfaa
AT FT SGIT FXT T A0 g5 g |
45 RSD.—6.
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farsgee #rz #1 e g AW
Y qIT W& § FF 99 a5 &
e s feg o 7@ = ag &
gffag T8 3 8T T q® W
ST T T FHA TEF T | AT A §
fx madaE Ao a7F A 59 FF F7 @G
g1 Fy S @Y g § gt
wiags & AR faww &7 § wmer
wgfed far < € 1 Ty gAY
rias o arafas afdfeafs a4 A
Y §r & ST a2 o 1 R F oY
frar awrke & T@wT MR XA X A7F
T W AT & I F ol T ar
ar & 7 fron dae & qamww Qv
qa wrew g B for S A e
feafs agg gax o & ) v W
Q€ AWM =T TF & TAq 9 AT T
& 1 wafeEr sor g 3w A gy
T e oY 77 a3 fen s & A g
s geam gar & w@ar g 1 A
srrfa & S AT FUET 7 § IqF qAF™Y
e afeqal @ #78 famre w=re 48y wran
g A 7 agd ST gAR AT € 1 R
A A wafET 7 98 ga< & %
AT 3 T WIS §T FqF L0 & AW
g § wfmm wwfer & faor snfa
Fraad F g ai Fawgr wr 2
fae ot sawr Ffeamar g adr @
aFr g

g AW X e ag Fy mafy |
zfaa & & fad F1Er £ gH0 T AR
qgA W W Wl Al g | 3% fag
T g ag g o & g S
foodam & S9FT U T SwAT fFar
I | TATAE F AE Few § 6 ARl
¥ warer @) #1 TaAqs wiag 7
frgaa fear srar X S9F a@ I
forevadt 37 % fag 72 fopmr g
gl @ 2fmr 37 & fag wra=aT
Fifaw a% F@ Tmfgq 1+ gforat &
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[t Yo 1 TWF]

gdt ¥ = feem wfed, ST
HgTEET gE Y I1fed arfew T T
F G FL g% | T 99 A ¥ foag
gn fael a<g &1 [IST FAT TG AR
&, g TN & I AL FY FAA FAT
qET § | ASET Sy S A gHA!
ady T qaern € fF @ F At
X I F A AT(6T AT T TAATH
t 1 7d gEEm g g WK
gferg @ & I AR Safg & fag
THA { A1 AT A8 | 79 F &
g feg @O & WA AT S
Ty & 9¥ ;AT AT ATRT |
MpT R TR M gar am g J
gardr Jnfq & @t # wwd wogT 7
T TR § 1wt gk ame AR
TF AT T AT AT ) 9 A7 qH
F1 | g aga & gheem wrs ag-aHf
T RE ) TR wenfes w0 A
FYITFWE ATET Ig aME 2§ |
g v oF Tar aw & St fe e fagra
wREST g & | dg 9 AR &g
g9 ¥ 91T agq & &1 g5aq7 § ofe
it w1 s 3fe & F uF
A & | qF o a1 v g g
7q NE-HT T FH GH FTEF
T § § @@ S° fagat &1 qrem
& TG FE g | AW A & T
g3 HITHT @aTer TG @I E A g
qr | WAL T WEAT q SF
atg g &1 afa fFar & @ sy
IO F A& AFOT L g g
Sig T ST FAT AT ST g9 AqT
ST X W@ § a9 g4 A7 ¥ 37
FAT, AF 49 F T ARE @G,
AN & T FF AR 9T FAT, T AT
Yg % ¥ 99 Eg FAT 00T

oI 99 ¥ AT 7 qg AT
WTRAT §, ST ATAA AT TR o A
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F T AE AN iR el fe
femg ot & %z 92 | gw A g RN &
fr ot o gf onfr 2, Frdt gf Wit
&, IHHET IF G, 7 IAMT FL | FAT-
ga &1 7 feg 9F ¥ fag oF w6%
YT gEET gR Srfiaa HeAr Thed

2 PM

T a8 A TTT F 7 T9 AfE FE
TEART &1 AF, HrE TAT I 9T Fv ST
N Fg gar wgr g gy v A
TRIT AT & TAGT  GART GO F
FATASHT T AT TAR! G FT ZT |
EH AT & T FIAT & | GATIT 3 T
AT TAT & HIX A [ 3T F ;eq-
LI HT TET TEA AT ATEA & | T gAY
ST 7g & f faqmA R Ay o Ay T
daEw A A & A dmard
g A & S agfena fafr g &
TE GHZIA ATAT S, AT STRT F7 F FH
o A fpar ST | gATX gleardt & fag,
aifarfeat ¥ fag  gay FEdzgad
F /M Qo av¥ g7 ¥ fag feafga var
T g, S A1 33 agfaay M g,
ITR e AY F SAET 9T & fAq
AT SATIAT § )

w71 T i frgges we 9% fas-
qeT TrgeR & A1 W9 FAFANE A
difer agr g5 1| e & sz Tgar g
frda st 7 gw &t #7 1 AT gw
M FT GAATAT AT ITF A1 TIFAA
AT | T IGF AT AT IS 9
T 8 gET A7 g g 1 a1 9fF @t
gt g3 qafag S 1 7 gav 1 AfEa
g Al A AT g AR anadfa gf
AR e fog gw A gw  fafred
F I A AT W |

g% ag w7 o fw fafaedt §
TG FA A5 AT & | A5 T FH AAX
agr >fFT Far b5 g% aET 9 Tanw
fr foad s & & orar 7Tf5T 399
T A T8Y 1T & W) Ay fwfaeed oz
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g fafwed & gayr = 8-
WY A srfartant & fd St e
W IEr Arfed aw Ad 95
ST & 1 agT iR Y FEr T ¥
T[E  TAET ET AR § AR g7
SITEY W STA-ATA T AHAT agA TR
& #0fr gary ggr wnfa war 7gq sam
2\ #iFT g weT ot gaw qfvady
FET & WX AT & FET & ) W
fY TETear e & wrAET § AR & R
ITHT HAET g AR F qg IFaATE
fFgd "z ¥ gao afda AR wa-
afva i &< 8, gm fafaedy w1 AT
g T MaARzE F1 Fo g w7 gin
WX HT FIATE | @A T A0F Fzqw
g & wa 2w qq AN g T
& AT T 2w AT AN KT T q HAT
T A AT ATfed, TATA WA
qET AGT FAT AR, AT HAT /A
@ & wifer | @ T § Fr g
A A AT F TFT AT, OLALS 7T
arfgay & &€ av ) W a9l FT-
gl g1 Ve § IR g AWM mem
g1 7 9En §, 8w gfe ¥ faq
T AT T AR §

g fafaedy & gordy ag o s §
f5 g WIS ST 19 AN TS &, A
Fr-nfefrga gFdT § AR 98
TR TG FA E ) AR A
g1 FAT & AT I FART FARIA
F g0 &F qeg § F FAT A1OET |
star B faaear Wi awy § g
g wrfed & gw wweaed fe wAnr &
g Sftaw e 39 & fag Wt ew aUr
T ATl | AT WE FieAT AHIEET
T qE T g AT FTOATAT A AT
AT FH AT FT G FAT ATER
xﬁ{amﬁmmaﬁrlm
AR LI LG

-
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713 fF 3T gw 7 7 qF R
AT AT | IFT FE I T gAq
g faiwedt &Y fag g 1 ¥ d ordar @
foe o7 gAow feq w7 & 9wy WA
¥ AT AT AT FIAT =TT

% 2137 g7 &9 § iy gwrd
STt AT § 98 T 9 FT FATAT g
z

“While writing confidential re-
ports of officers, it is understood
that it is required to be mentioned
whether according to his work, he
1s ‘good’, ‘very good’ or ‘outstand-
ng’.”

TR a7 7 F AF § = §
¥ fag o s FHaw oy §
ag AT T § AgT 7§ ¢

“Promotions are given according
to merit. Only ‘outstanding’ people
will, therefore, be promoted. In
the case of Scheduled Castes,
‘good’ and ‘very good’ officers may
also be promoted even if they are
slightly junior.”

gAMR A (Haeax 277 Agd F3T
g WAAG 7w oggAT & fF
gR AN &1 S AF IFATH § SEH! g
FAFTAT FFT FX | I H G A
FF AR F AWF AMF I FR
oy fewr ww ad wa 9ifgw e
Ffrgmed &r oM 9 =%
C

T a1 4g § -

“There are orders that Scheduled
Caste people should not be retren-
ched unless they have their full
quota of services in a particular
office. Instances have come to
notice where Scheduled Caste
people were given notice at the
time of retrenchment, but these
notices were withdrawn only when
the above orders were brought to
the notice of the Ministries con~
cerned.”
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T 9T F1 TG 2O H HE WA
A, FT TGRS F I UR 9 Wz
Y R FroT et fawmar Frgar §
e fufrt 9T oitweax fafedy &
I F WY odr g mre oY fF oagi oA
3 & for 1l 55 3% q@ A A gmr
g

(Time bell rings)

wﬁmm?%éfhﬁl

Tae VICE-CHAIRMAN (Surt M.

GoviNnpA REDDY): Just two minutes

more,

st do g0 WANA : T TE
¥ "Yo do Taeo o A, FHL HIR ST
fearédiey & I WX ¥ | g7 aml
&1 A & fo7 S w127 § 38 Y aF
AU U L

T aa 3g & fv S wmaETRer
qE T g vgF fag—sn 5 gy g
oY i wifares e o & AT -
g FEgAT §

“In his speech in Lok Sabha on
the 20th instant, the Home
Minister said that he would ap-
point a sub-committee of the Cen-

tral Advisory Board of Harijans to
go round in the country and see

how the welfare schemes were
working. We welcome the sug-
gestion and hope that it will

accelerate the work of welfare in
the backward classes.

TEY AT § gE AT AR §
foF maARE w1 gz AT e d i 2o
¥ vg & fag, gfemt & Aad &
fad, AR w99 | F fag a7 F97
W1 § 98 1% a¥E ¥ &Y WI & a1 /gy
wiT o o o sRfont g & @
&F I F FIH ST & AT TET 1 TR
&R gAR g9 fafaeex Ay w
1T A1 AfEg ok g fafedr &
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I ¥ g8 @ 9 afed R ] am
FCE & | 98 FW IF qE@ ¥ gFT
Tifed |

FE & g § e afearfaat &,
g § Sra-aie & 1 A ag o gt
¥ Mma-qia #r ATy §—a7 fF ww as.
] g3 §—TTH FW GH FLAT ATEA & |
g4 ot =Ry & fF Sra-ara @ wAr
Tfzd AT g8 AMT-T7T TR I 7 @A
21T fEd 9 3 ) "H ae Afgd
A HgAT & F omr g v @ B
afF g v g o St Y & g
g9 °9 A, a1g 499 A, I 0 Wi
IHH FT-AT LY & ZHfAd WA IS |-
ofea ¥ Fga7 § % qa Y g7 &
# T e aifed, agfaus faaet
arfgd | gafad a0 o grew ¥ whAn
2 & gw @il & fag 9=t § 9y &
oz feurede, g dasa¥ feurése
AUt il

(Time bell rings)
@ fae A ? dfsm
TuE VICE-CHAIRMAN

Govinpa REDDY):
fifteen minutes,

(Surr M.

St Yo g0 WAATF (HA a7 R0
faere wwivr a1 9 &) Free & o F AT

at gary aw fafeee & s arsw
fafree & g wrd T & fF %7 @ 59
7z St gieat A afearfaat w1 a9
2 su% fom ug g9 teaede amrgd
G FABAL AT T I H1 AET Z1ar
&1 T gAEas 918 1 8 g1 fafaedy
& TR FIET AT AR TAFT TH
mam fearas @ & F gw ami Y
et FIAT AMET | UF 1T 3FHIT
fataedy s @ifs < fasrg avaard
T @Y § SAY gATT 9AT &1 qF |

You have taken:
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¥ RT99 & gg ol F<AT ARl §
fop ag v Ay @ T Sy & el
JE£ T & fod g9 gL v agrEar
oifd | gust agm ATA® éu?
T T A § A FRA § fF
ST ¥ F99 7 §1 <7 & 9HH! gH IS
FIT § | W] 29 feer amr § A
FW § a1 9T ToMue FY WA A
ST EIT g I9F qIEq A1 IOE A
Ty g1 S zoF a ag WY 3
T9 B ATT A1 ERET § @ | § JT Agar
g%éwﬁaﬁﬁ,iq%whmra

FH B |

T § TaAT g AN FEHF HEAT
WU FHT FT § 5 S §F THAT
O & WA A7 aqTE § ST R AT
W AR A G FT AT F qHFY
HEAGFAT ¢ |

Dr. W. S, BARLINGAY: Mr. Vice-
*Chairman, after reading this report, I
feel convinced that we have, in our
present Commissioner, a very able
man, a man with very wide sympa-
thies and one who really understiands
the problem that he is tackling. I am
glad to see that in the whole report he
has given us a lot of information and
he has actually criticised what go#s on
in the various State Governments
today. This shows a very indepen-
dent and broad outlook on his part.
After reading this report, I am con-
vinced that we have after all not been
very fair to our Backward Classes, I
mean those of us who are Hindus. I
am sorry for it but I am not really
surprised that some of them have
really taken to Buddhism which is in
ifself a very good thing because
Buddhism is really a rationalistic re-
ligion and if they did take to Bud-
dhism seriously they would become
more rationalistic in their outlook;
but personally speaking, as a Hindu,
I am really extremely sorry that they
should have thought it necessary to
chagge their religion.
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| Dr SmriMatt SEETA PARMA-

. NAND (Madhya Pradesh): Is it Bud-
dhism or opportunism that they have
taken to?

Dr. W. S. BARLINGAY: Wel], it all
depends on how you take it. Persona-
lly, speaking, as a Hindu, I would not
call it opportunism but would call it
a symptom of oppression that the
Hindus have perpetrated against the
Backward Classes in our country.

There was one aspect of the prob-
lem which I particularly wanted to
touch and that is stated at page 214
of the report. You wiil fnd on page
214, a resolution passed by one of the
conferences which was held here for
the eradication of untouchability. It
reads asefollows:

“As the practice of the occupa-
tion of scavenging permanently
condemns a section of our popula-
tion to be untouchables, if not un-
approachables, scavenger-free lav-
atories should be built wherever
new housing estates are undertaken.
Vigorous steps should also be taken
to see that existing houses which
have traditional lavatoriex become
scavenger-free as soon as possible.
Steps taken by the Government of
Bombay, Bihar and Saurashtra to
fight untouchability are recommend-
ed here. Prizes for villages which
have fought Untouchability with
success, and the organisation of
Pada Yatras to throw open temples,
wells and tea-shops to Harijans,
should be initiated in every part of
the country.”

To my mind, Sir, in this resolution
we have the quintessence of what
i really ought to be done in respect
of our Scheduled Castes. Sir.
one of the most maltreated of our
castes is the caste of bhangi. There
is no doubt whatsoever about it.
Although, as I said, I have got very
great respect for the present Com-

missioner. I would draw his attention,
"1 view of the resolution which X
} ave just quoted on page 214 of the
i report, to page 5 of the report where-
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in, so far as the additional staff for the
regional offices is concerned, you will
find that chowkidars-cum-sweepcrs
have been asked for. This is for the
regional offices. Now, it does seer
extraordinary to me that while yol
find in this report on page 214 @
recommmendation that you ought not t©
have sweepers as far as possibl®
nonetheless, in the report itself, you
find a demand for sweepers. It doeS
seem to me that it is much better not
to talk about these things but to do
things. That is exactly where Gandhil-
il differed from all of us. I would
request the Commissioner not to have
any scavenger or sweeper for his
office and he should show more VY
action rather than by words that he
is really very serious about this whole
matter, about the eradication ot the
bhangi class from our country.

There is another point to which I
would like to refer in this connection-
As long ago as the days of Aristotle—
I would refer to his great book, “Poli-
tics”—it was pointed out by him that
you cannot have a State withott
slaves. Why was it so? He, for the
first time, laid his finger on this fact
that in a State, you have to perform
certain functions. Some functions are
regarded as low and some functiofs
are regarded as high. Now, those
people who have got to perform the
low functions are regarded as slaves
and they were so regarded in those
Greek States at the time of Aristotle.
Now, Sir, if the same thing continues
in our present society also, you will
never be able to eradicate slavery in
the form of sweeping or in the shape of
bhangies as a caste. It is, therefose,
absolutely necessary for us to take
appropriate action and the resolution
which I quoted earlier is really very
material for this purpose. It is, there-
fore, absolutely essential that  this
social rot that is going on, that is to
say, this social process which everyday
creates an untouchable class of bha”-
gies, should be stopped. In one of the
sanitary annexes here, I found people
spitting on the floor. It is  most
extraordinary. I am sorry that even-—I

|
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may say with all respect and without
meaning any offence—some Members
of Parliament do these things. 1 do
not intend to condemn them at pre-
sent but what I want to point out is
that people, especially M.Ps., ought
to be able to see that if they go on
spitting on the floor like this, then,
corresponding to their spitting, they
are going to create another class in
our country which will be called the
class of sweepers. If you do not want
to have a class of sweepers, then spit-
ting ought to stop. This scavenging
ought to stop. There ought to be
either self-scavenging or there ought
to be some device whereby you will
not be required to have a class of
scavengers or sweepers. That sort of
social rot ought to stop. Now that
was one point which I wanted to
touch.

The next point which I wanted to
touch was

(Time bell rings.) .

Tae VICE-CHAIRMAN (Surr M.
Govinpba REeppy): Two minutes more.
Mr. Barlingay.

Dr. W. S. BARLINGAY: All right,
Sir. I am sorry I shall not be able
to do justice to this report because
I have got very little time. But
I wanted to say several things.
Now, if you will kindly refer, Sir,

to page 3 of this Teport there
you will find a very interesting
fact. With regard to the existing

staff at headquarters you will find
that the total number of posts is 59.
Out of this 18 are filled from Schedul-
ed Castes and 5 from Scheduled Tri-
bes. Some of the posts are not filled
at all, and if you further analyse the
thing you will find that not one res-
ponsible post has gone to either a
Harijan or to a member of the Sche-
duled Tribes. It is a most extraordi-
nary reading; and I think that this is
the index of what is being done both
in the various departments of the
Government of India and in the
dtpartments of the various States.
Actually, if you read the conclusions
very carefully the Commissioner him-
self has stated that he has not yeu
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received information with regard to
what is going on with regard to Hari-
jan welfare in a proper proforma. This
is what the Commissioner himself has
stated and it is extraordinary that this
should go on even after the lapse of
the First Five Year Plan period.

Sir, I am sorry I have not got any
further time to deal with this whole
affair. I wanted to make several sug-
gestions but since there is no time I
would merely state that one of the
remedies which we ought to have
recourse to for the eradication of un-
touchability is intercaste marriages.
That is one. Then the second thing is
that under no circumstances shall we
permit segregation. In Nagpur I find,
Sir, that so far as the sweepers are
concerned,. they are segregated from
the rest of the community. You have
got a special colony, the Bhangi
Colony there and here also we have
got another Bhangi Colony. (Time
bell rings.) Now one of the things
which ought never to be done is the
segregation. For want of time I
close my remarks at this stage and I
submit again that interests marriages
and abolition of segregation are the
two fundamental remedies which
ought to be had recources to in this
country.

4feq s T W - ST
ey ! fol w R am 5w

w7 waaT G frem & @ v ewe g

LT FT TF 937 AT sfag™ @

g 9T & | Y % ¥ wea #

JUHT TAR A ST FT GEE1E FT

T o, 519 78 faoR 3T § @@ gy

AMYL & T A TR MEw S

TF 9HAT AR R g-—Se

W w9 waOd #1 & gE R

qT—ITHT FTH Y oF faE F v F

AT TR AT € S YT AN §

STl ®T Yo Y FT FTH & &7 F

gt g€ fie § | 91 o ¥ Soaw

% TR FT A T Hod Sifa B

qHET  F HT 99 0EY 39 e ¥

T a7 f vu ol o 1 & OF
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WEEAQW HT FEAT WET 97 | TYR 9
ars 3@ WG F WNT F og=El &y
g w% # faar famr &x@ 4
(¥ ¥ W gwEr ¥ WM
oY efrer vy @) AW
F AT AIAE g §eaifad
o gfear ugTeR FAE F w1 A
e Ay ggE €@ W) §F g
QT W FL 5, M uF AT E, IR
2T g gt & fod oY &1 gha
a1, Al & ford S w9 AT ar, 99
FTI@N 97 | o= Ig GHET T ¥ H
g 3 F TR ATE | FIEHAIST FAG
& AgFA AT GIET, A1 S9 AT FUW
¥ NSz 4, IR w7 oo
HGAT FT AT ATAATAT H A A
fergeil @ afe faur w7 3@ w9 Iw
wfa #t T FOT g O | @ T€y
TR FfY g A AR Fg o 9
T IR | AT Y ST < @ 9 )
FHG & TET HYTET AgP AT Tl 7
I8 T99 39 a1 1 9% o | ag @wg
feg heem oma 1 = @7 41 AR
AT FST-HETR I <GT a7 | AGRAT
T A AT GEIT AT T TS FEX
FET FIATAT AT HIT IqF FIIF @THY
YR 1 [Eq% GATd TF FT T
EREIECER CIE AR TSGR CE R
SHTA § ST FIR ST H199 § 48 7T
TS g9 TF ATAT AT T T4T
TTHY HEER S 7 TF qAHeT A AR
foa wmm far oiw @ anfasY &
IF, S AR Jar & fog 0 9
F OF AW femanm | wEEER AR
Zfoarame #9Er w1 fawan st & 9
g 9 @ At 9 7R @ W
sex fod g gE g I @
7g FIS gAR A W% AR T I 7
TF wgd F €9 wieaa FX foar o
FEAA HATE FT N qHA AT
TR STo FFITHT ATHT ST HF
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FHT UF FET FIT FT AART U |
F 7 arfaal F1 dg € 1 I
R, F g I TF T gE A
ft fF @ afaay &1 vy g.T 8
AR FT FT AT FEATT AT ATAT
AR AT g% Tasfad 9\ & |

YT T 7 4T 39 9HedT
AT IF TR G (83¥ F 19T 9
f& #rgaer sae faw & =7 9 @R
TR 97 @37 g4 | 7wyt A of
T T quedT F7 w9Ar feram A g
UF F3T €Y g1 AT | FE W A Y
¢ 1 9Gg SN o A U9 (&Y |
S § AT ATSGAAE ST FT TN
qr T IAF grl gearfm g OF
FATTHH TA@AT ST AT aF 9 @ 8
o dwsr faandf, gfww  faamdt
= oW ¥ e 1 gmw #g fey
FOHIT, FIg (ST T Tro FIT F5
T$ S TFR AR A W gL |
g 8% ¥ qE WIT qF FA I G
& wed qed o sfaee @ @
g FNfF I8 Tay uE a9 U a9
wET Y | 89 2R E ® S Y aIE
# EH( AT ST T AT | Go HEA Higd
weEE St 3 S #r g 7 oF a9
W FW gE fFar | Sewr & o
R g7 AEAT FT SATE AW AT AT
FLA G, IqAT &7 fgg AqUT ST
g ara g fo 7 A7 $ré A T U,
forelt o & frg o 8 1 2@ ave wg
F faepra ot ST AT THEAT AT qTHA
s |

T ST A srgaT wroF af
g 7 FT 37 afaat & ar
F1 a9 faar 3 g arfaa & Sy
& g ar aw fer | ghoe
AT 7 AL & WGT N7 F AQqT FAA
g | ¥ IR W w1 fagges avw

,!
i
|
,:
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A7 frgges gizew 1 9W T FT 4T
AERT AT T W T oS §
FH FA AT T TIOTT AT §E |
§ AT AT AT FLIQE T AT oA
7 A AT KT OHIA ZT 7
¥ TG AT | AT I8 Fo g Y
FTE F1 A TGS § AT g, IO AL T
ghom s o9 F amr F 3 ad9qt
| HEY qEAEH TW T, FEIR
TAEZ AATE S WA ST HYIAR
FHEN, S A T, SEE Wema §,
T § IEHT HATE | AF FTF T2 AR
gfom Faw a9 Iy dead wE i
ugs ¥ T ST § FH F G E
HF TAHIT FT AN T G AT §
HR AT g0 g9 Hga Fiy frzra
&\ ey foel Y Y SR AT @
T\ STYOAT FRET § a8 HOr & |  ETer
H ag Aot #r gfewa wEer g
ST ST FAT O §, 4% Y fedfy Y
Tgq wA, fEET w97 F AR
ogT GRAAT, HAEIAd  wEar v
TGS § | U T g N waed § Sfee
WA FT AT FEEAT E, IR ST A
FF AW AT AN E, ITF At wy
afz @r s, A I FZT A
WAL, 98 390 & afar 1 WK
oY CF FTC F G ¢F Wil FT &7
¥ fra 7 @1 98 9% T @AY
T | OF FATS &7 TR WA & Arg
& faa #g, d57 & fog 73, @
foare ¥ foog g drag ¥ FeAT & g
AWET 8 | G fgrg awe 7 T g
fore aF BT FAT R | TS H A AT
a7 1% 98 Faue T wwrr § & dar
BHT & 9%g AW a9 ST & T
TEOATAT AT FAT gAY, qEy A= A
T AR 1 @778y 6 et a1
F fag Y oo 2 oW ¥ gedr |7
AT AT A AEYET F ATg
gHT—t {9 qrAT fF FA FT, GT oW
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AT ot ifa F whme w1 9w fae
TR 1T 8 | §9 qLE, 59 AAET HI
Sfear WY & #v T qRear 1 UF 78
AT &1 FHA T TE AN A
qxas A & 1, frgd g€ wifa
F far, wgy afemr & fax, greew
& fa1 w faqag wifeay ¥ fag
FT AT faTaT §—Tg At 1 98 fgam
I FIHF A AT IR a%gw

| g q1 gw arans &7 faar 9@ w
ey f& zamdl AT 9 A, §AR
T A {IAF ATHIL T A1 TF a3 ATA-
T AwEdT Y, X THTT F S| TF
TE AT GHATT 4T, AT IAHFT qaq g
[T g7 ITAT GAT a9 & (A, FEFT
T F & foa, saa fawm & fd
g9 v ¥ Sfag Ak S awias
AN g1 a9 § & g8 o § Wik BA¥
¥ wa% fean § a5 oF wfasia Faq

I5T WY & | Fur fover w1 47 &, WO

FTHT AR FT &7 &Y, 797 ST §
iR fofaq @ & fod g gf @ &9
qH AT E | TE AT T 0-% THTZS
fefgae a8 & qw & T WL &
qQ|r FAT F T A AT AET @I AT AT
agi wrw fefeewe €1t & oy &
feam & 9wy gaegar @ whafafae
faar gur 8 | & Saar g oA
fefem@iaF B of F=x &}
ST ST HGT HHE |7 A qOA WA
{18 § WeuT qiaeese g1 a1 A=ty
dfansa gi——3aar F@ar § | W9 F
et § fr frs® o & o wrET W
AT Fger a1 T &F AN 3T g
qT &3 gu &, geATfaa 9&i 9X §% gu
g R 9w 7 R W ag ar fed,
THo fo—=Tg d AT &F AT 3TN -
FTY ST T g T 3 & SR o amgront
AT SFA F1 3T § | T gH T Ao F
T A Srowlq @ AT H gE 3
I gufa 9¥ gy g & AR qd9 g

for the year 1955
2 2w 3 & T oom Y fRRer vy
#, 3 H @TAAAT WS & 1 el
F g ™y AT R gew A
TN F ARAT  FIX GIT g1 | TR
ATYY T gH T S & 39 A=Al AT a8
F & for 97 F9 717 T B oo
FYE FTH A=J & AT 0 q7 AT 59
daw o aifad fF @y fygs ag &
g F7 "t Ias! fF9 fomg & 3w
& AR IR AqH I AIT F, AAH
9 FEW F IS A, WG I FAIAE
§ et vea At @ 1 Y ST 3w 3w
A &, TH qUEAT F A (F9 I ar
gftz §, T WEAT F @A & v qART
T i 1 fazamw T & f ogard
TAH G, AT &@aT W A
AT SAAAT FT WYL AT 37 ATfG4T
FY g & fod gg 2, awae § A
gl § AET g S onfqar fF
faegw frgsY 28 Y, e A g
g qg HR aF avge far g
@ d¥gw dal awal 97 | FAfT
fraa @ & &1 > are-Tafal
F TR ARIGHT § I8 S=A ISMET 41
a1 f6 & AT a7 Gy fa & AW Ay
& farg aaTd g, W anfa F Wl

1 & ard T g SfeT a4,

At FY AR FA Wfa F qamrd
AW T ETS TG FTATS HIC 5F A9 A
A e F1 ay s fergea
4 faega fa%we §, ®eUIX § | I9% I
¥ qufsd are—qred,——gvad: qsTq
F eI A WG TF A A€ F—
ag Sare f&ar ar
(Time bell rings.)

A AR 7
fae & "1 FT g

@ ITW ag I fowr 1 g
AT T 97 THTLE H1 qGE g (Aaahy
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[do = T reet]
gz & ¥ @ g wfant €
WIT T a% 7 Ao F #faa a8
AT @Y § |

“FramisEr AEATEY E T E
& qeE] Iga%: IH EIET 1

faeoy F & #7 & g it & E T
MEEUETE | Sod Far &
T 8 Rl g Y Fram |
g av 3uw fow a1 e AR Wy
MR HE N femwiax g
FIL A7 Y das e fray €
oI TF & H1 fremr § v saw
el 51T Qe Y JaEE T FEE,
g adFT ag § foF  SEET S ¥ I
FITAH FI | T nfai 5@ qw™
# gfg & soax § ) R § foauw
ST & aY F6T g T9T<a #us AT 90—
arlY g ¥ 1 wr frfeEafar =
fergeam # fifaa <@ & &t 37 snfaat
# & &Y F e, ™ e
F14 F 4 3 g7 qg & 5 wm agi |
TR A F AR §YT 9 T A7 G0
T LOHT W A A o gUE |
& S T =W faar § s A R
g1 @1 & Su% ol § 93T F1 aurg
3T ATEATE | MR TF AT A FEAl
qrgat § 5 it oA Tw oww oA
#9 @ § Su gfte § @ F F&ER
% I AT AT T gd (qHEem)
FOAT A1ed fF & 18R & M 389
ff g ¥ F W G AEEIiHREe
ool T it § w1 wET AT E,
ITE! YA & ST HEAT AMgd
X o9 e F GEr g« AT
arfgd f frw axg ¥ mfes s+l &),
farerr grarl ST &Y, e geaeET
g=fa & R ag wnfa fawfaa &
qATE |
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Surt R, P. TAMTA (Uttar Pradesh):

' Sir, we have before us the report of

the Commissioner for Scheduled
Castes and Scheduled Tribes in two
volumes. This is a very big and huge
report covering about 400 pages. This
report is said to be a report under
article 338 of the Constitution, Article
338 of the Constitution says:

“It shall be the duty of the Spe-
cial Officer to investigate all matters
relating to the safeguards provided
for the Scheduled Castes and Sche-
duled Tribes under this Constitu-~
tion and report to the President
upon the working of those safe-
guards at such intervals as the Pre-
sident may direct....”

So, I looked into the pages of this
voluminous report to find out exactly
the answer to this question as to how
these safeguards have worked, but I
am sorry to say that after reading the
pages of the report, there was created
a confusion in my mind and I was
not able to find out a definite and
clear answer to this question. The
relevant articles which deal with safe-
guards to the Scheduled Castes are
articles 330, 331, 332, 335, 14, 15, 16,
17, 29 (2) and 46. I think it would
have been better, had the report told
us exacily how these sateguards which
are embodied in the Constitution were
being worked out and implemented
and how far they had been success-
fully implemented by the States and
the Central Government separately.
Sir, about 65 pages of the report of
the Commissioner deals with his tours
in different parts of the country. It
is true that the tour report given by
him is graphie. It tells us about the
topography of the places; it tells us
of the area of the places; 1t tells us
about the nature of the soil of the
places; it tells us about so many things
which to my mind are not very rele-
vant to the report. For example, I
would say that on page 7 of the
report, we are told that the soil of the
District of Dangs is not retentive and
the water percolates or flows down
and is not stored up even in the catch-
ment areas. Again on page § we are
told that the doctor at Roopa has been
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working conscientiously. AtJ another
place we are told that an engineer
lost his life while doing the aligning
work on the road. On page 9 we are
told that the Political Officer of
Kameng was walking on fO‘F‘ conti-
nuously for five months. In Rajasthan
we are told of the history of the Gadi
Lohars right up from the time of
Rana Pratap. On page 14 he talks of
his visit to a girls’ school and he tells
us that the lady superintendent of
the hostel is able and qualified, that
she belongs to Uttar Pradesh and
that she was thinking of resigning the
job, as she wanted to join her husband
who was working at Gorakhpur. These,
1 submit, are all matters quite irrele-
vant for the purposes of the provi-
sions of the Constitution and they
should not have found a place in this
report. Had the report deait clearly
with the specific issues, then I think
we would have been able to find out
and assess what work was being done
and whether it was being done
properly.

Sir, my feeling, after going through
the report, is that the Cormmissioner
himself appears to be suffering from
a superiority complex and I have got
reasons for that. On page 14 of the
report, he says that he visited the
Girls’ Hostel, Kherwara and all the
Bhil girls were putting on  North-
Indian dress. He objected #o this. He
said that they should put on the Bhil
dress. He went to another institu-
tion. the Kasturba Kanya Chhatra-
laya. There again, he objected to the
Bhil girls putfting on North-Indian
dress. I fail to wunderstand what
objection he could have if the Bhils
instead of putting on half-naked dress,
are clad in a proper dress.

On page 27, he says, “It was a sur-
prise for me to find that some of the
Todas had given up their beards and
long hair and one of them had cons-
tructed a model house with good ven-
tilation, windows and doors in place
of the old conical-shaped hut with a
small hole from which it was very
difficult to enter the house.” My sub-
mission is, why should thiT surprise
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the Commissioner? Why is he not
happy to see the improvement in the
condition of those people? Why does
he want them to have long hairs and
a shady look like savages? I fail to
understand his mentality. In Appen-
dix XLVI, Statement 2, we have got
the address of Shri Shrikant, Com-
missioner for Scheduled Castes and
Scheduled Tribes given at the Seminar
on Casteism and Removal of Untou-
chability. I am surprised to read the
contents of the address. It is said
that untouchability had been aboli-
shed and the Constitution has aboli-
shed it for all times. But, I am pain-~
ed to see in this address of his, the
word ‘untouchable’ which is repugnant
to the Constitution and which word
was not allowed to remain in the Bill
relating to eradication of untouchabi-
lity. The Deputy Minister himself
will remember this. There was a lot
of objection to the word ‘untoucha-
ble’, remaining in the Bill saying that
it was not in accordance with the
Constitution. But here, in his speech,
we find the word ‘untouchable’ used
not once or twice, but full 24 times.
What does it show? It shows that the
Commissioner is suffering from a
superiority complex. Then again, the
Commissioner says, “The Central
Government has only the moral res-
ponsibility for the various welfare
activities among the untouchables.”
It is not a true appraisal of the duty
which the Constitution casts on the
Central Government as well as on the
Commiissioner. It is wrong to say
that the Central Government has got
only the moral duty. My submission
is that the Constitution casts a statu-
tory duty on the Central Govern-
ment and it is incumbent on the Cen-
tral Government to see that the safe-
guards, the fundamental rights and
the Directive Principles contained in
the Constitution are respected and
given effect to.

Why I am led to think like this is
this. Again, in his speech, I find that
he says: “Caste Hindu ladies should
freely mix with Harijan women.” It
reflects some distinction between a
Harijan woman and a high-caste

l
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Hindu woman. If this is the menta-
hty with which the Government and
its officers work, then 1t will be very
difficult for these classes to progress.
This mentality should go. There should
be a change of heart. People should
think that Harpans and Scheduled
Castes and Tribes are their own bre-
thren, a part of them, who were left
behind for no fault of theirs, but due
to certain practices that were follow-
ed 1n the name of religion. So, the
chief thing which I think is necessary
1s that there should be a change of
heart among the high-caste Hindus
and also the officers. They should
regard the Harijans as their own bro-
thers The most 1mportant thing
which the Government should do is
the economic advancement of these
people If their economic condition
is bettered, I am sure that all other
problems of untouchability, disability,
ete. will also go away.

Coming to the report, on page 87,
we are told of the measures taken by
various Governments to give relief
to the Scheduled Castes and Tribes in
the matter of redemption of their
debts. We are told that the recom-
mendation of the Commissioner was
‘that legislative and executive mea-
sures should be undertaken by all the
State Governments especialy for
Scheduled Castes and Scheduled
Tribes, to regulate money lending and
for providing rel'ef to indebted
Scheduled Caste and Scheduled Tribe
persons’ In paragraph 7 we are told:
It will be observed from that Appen-
dix that the State Governments of
Andhra, Assam, Bihar, Bombay,
Madhya Pradesh, Madras, Orissa,
Punjab, Uttar Pradesh, West Bengal,
Hyderabad, Mysore, Saurashtra, etc
have undertaken relief measures in
the matter of debt redemption for
the Scheduled Caste|Tribe people
This gives an impression that specifie
measures have been taken by these
Governments 1n the matter of debt
redemption to these people. (Time
bell rings). Here, he refers to Appen-
dix V which I have gone through
But there I find that not a single State
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has taken any special measure to give
relief to the Harpjans from indebted-
ness I wonder why this wrong
impression 18 given to us in the report.

[Mr. DEPUTY CHAIRMAN 1n the
Chair ]

To find out economic condition of
these people, a survey was made in
my own province of Uttar Pradesh
by the J K. Institute of Sociology
and Human Relations of Lucknow
University. This was done in the year
1955 It says: “A large number of
Haryjan families are indebted. Thus,
73 4 per cent families 1n rural areas
of Lucknow Daistrict, 93 9 per cent.
families of the rural areas of Meerut
District and 75 per cent. families of
the Cities of Kanpur and Lucknow are
mndebted and the amount of average
debt per family is Rs. 195-10-0 in
rural areas of Lucknow District and
Rs. 661-12-0 1n the rural areas of
Merut District” And the interest that
these persons have to pay 1s from 10 to
50 per cent I submit, Sir, that some-
thing should be done by the Govern-
ment in this direction of debt redemp-
tion, and unless this 15 done, all other
measures would be of no use (Time
bell mngs) Only one mimute more,
Sir,

Then we are told that specific mea-
sures have been taken to give house
sites to Harijans and grants to Hari-
jans I would like to know how much
grant has actually been given. I would
like to have, 1n the future reports of
course, the full description of the
work done in that direction. So, Sir,
I submit that there is the necessity
for a change of heart, and unless that
is done, 1t will be very difficult for
the community to progress quickly.

Sart KISHEN CHAND (Andhra
Pradesh): Mr Deputy Chairman, Sir,
I am glad that the report has been
submitted. There are two different
subjects, one 1s the Scheduled Tribes
and the other is the Scheduled Castes.
I will begin with the Scheduled Tri-
bes first.

I submit, Sir, that in the process of
civilisation these tribes have been left

f
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behind and advantage has been taken
of their backward state by many fore~
1gn missionaries to create problems in
our country These foreign missiona~
ries backed by foreign money have
hiterally poured money into India on
these backward tribes and created in
them an unhealthy spirit agamnst thae
Constitution of India We see 1ts evil
effects 1n the North East Frontier
Agency among the Khasi tribes and
the hill tribes of Assam We find a
similar thing in  Central India, 1n
Madhya Pradesh All this work 1s
gomng on They are being trained
and brought up 1n an anti-Indian
atmosphere,  and they are gowmmg $p
become a very big problem for our
Government I realise that our Gov-
ernment 1s spend ng a lot of money on
these Scheduled Tribes But 1t 1s
through a Government agency, and
we do not get the full benefit of that
money Likewise some Indian agen-
cies tried to do propaganda work on
Indian lines, but they were short of
funds and they could not carryv on
their work I would, therefore
request the Home Minister to very
carefully examine 1f he could npt set
up or encourage Indian agencies work-
mg on a voluntary basis to bring to
these tribes the message of the cul-
ture of India, and if they can really
create that atmosphere, 1t will go a
long way towards counteracting the
anti-Indian propaganda that 1s being
carried on by foreigners

You know Sir that a conmLsswn
was set up It went into the propa-
ganda work of the missionaries among
these tribes in Madhya Pradesh, and
1ts report 1s before the Members of

Parhament They have seen what
type of propaganda work 1s bemng
done among them Therefore, Sir,

I would request the hon Minister to
entrust this work to agencies like the
Bharat Sewak Samaj or the Rama-
krishna Mission, or so many other
socleties Ours 1s a secular State 1
do not want that a propaganda work
on behalf of the Hindu religion should
be carried on there When I appose
that the Christian missionaries sihould
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not carry on their work, I do not for
one moment suggest, Sir, that it
should be the Hindu religious propa-
ganda or the Muslim religious propa-
ganda My predecessor gave you the
history when some 20 yeais back these
Scheduled Tribes and  Scheduled
Castes were parcelled out among the
Hindus and the Muslims So, I sub-
mt, Sir, we have a distinct culture
which has been existing i our coun-
try for the last 2,500 years We sent
out mussionaries to the outside world
not only to carry on the propaganda
for religion, but mostly for our cul-
ture When we could carry the mes-

sage of our culture to Indonesia, Java,
Sumatra, Indo-Chma and all these
places, 1s 1t not our duty to these
tribes also who are left behind, that
we should carry this mesasge? Ths
would only be possible if we entrust
this work to some private agencies In
a Government agency there 1s a high
scale of salary The man only works
with the motive of his salary There-
fore, this work should be entrusted to
private agenctes and the Government
should give them some grant, because
private agencies in India have no
money And when we have to do pro-
paganda work against foreign missions
who have any amount of money, it
1s very essential that the Govern-
ment should spend its money through
these Indian agenries I am sure Sir,
that the Bharat Sewak Samaj or the
Ramakrishna Mission or many other
agencies like that will offer voluntary
agencies 1n which with half the money
you can carry out a very good pro-
paganda work

.

Then, Sir, our Government has got
to make up 1ts mind We cannot keep
these Scheduled Tribes a> show-
pieces, so that when the out> ders
come, a party of outsiders 1s taken to
the Toda Settlement or some other
Settlements and shown round the
various stages of civilisation reached
bv them We must quickly and rapid-
ly change their ways of Living, of
cour<e 1n harmony with the Indian

tradit ons, and bring these backward
| tribes up to the present civilisation in
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a short time., The foreign countries
tried these, experiments in Polynesia,
but there they introduced drink and
all sorts of bad habits. The result was
that the primitive tribes began to
wither gway. You hear of Maoris.
But I suppose in the whole of Austra-
lia there will be only a few thousands
of Maoris. In our country at least
there are lakhs and lakhs of people as
Scheduled Tribes, and it is our duty
to quickly enlighten them and civilise
them, not by introducing drink, but
by introducing to them the best tradi-
tions of Indian culture and by propa-
gating the best principles in our
society. That is most essential. And,
therefore, I think that first of all the
Government should define its objec-
tive. The objective should be civilis-
ing the backward tribes in the Indian
tradition and in the Indian culture in
the quickest possible time, and this
should be done through voluntary
agencies, which should be aided, of
course. That is my request to the
hon. the Home Minister.

Then, Sir, I come to the question of
Scheduled Castes. I submit that I
am a Hindu and I do feel that it is
.a big stigma on the Hindu religion to
have ever entertained the idea of un-
touchability. I do not know how it
came to our religion and into our
society. We are ashamed of it. And I
am very glad that the Government
has passed regulations against untou-
shability. But let us not confuse un-
touchability with Scheduled Castes.
All members of the Scheduled Castes
are not untouchables. A very large
proportion of the Scheduled Castes
is not untouchables. Untouchability
is a big stigma, and the sooner we get
rid of it, the better would it be. We
have already got rid of a large part
of it. But there are still some remnants
of it in the villages. It is no consola-
tion to us that a similar thing is hap-
pening in South Africa. We consider
them to be very backward to intro-
duce this thing in the twentieth cen-
tury. So, it is no consolation that in
other countries there is untouchabi-
lity on the basis of colour bar. We
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feel it a disgrace on our country. We
are trying to remove it as early as
possible. But that is not the solution
of our problem, because as I said, a
large number of the Scheduled Caste
people are not untouchables.

3 p.M.

Surr N. R. MALKANI (Nominated):
They suffer from social disabilities.
That has got to be stopped.

Surr KISHEN CHAND: I am com-
ing to that. I am first talking about
untouchability. The main trouble about
the scheduled castes is that they are
backward economically and backward
educationally. My knowledge of the
Scheduled Castes and Scheduled Tri-
bes is not as thorough as that of the
hon. Member who is criticising me,
but probably when he thinks of the
Scheduled Castes, he puts them all in
one group. I know that kahars. are
Scheduled Castes and are included in
the list of Scheduled castes.

Surr P. N. SAPRU (Uttar Pradesh):
No, no.

Dr. SurimMaTi SEETA PARMA-
NAND: They are.

Surr KISHEN CHAND: I know defi-
nitely that they are included in the
list, and they get all the preferences.
It is confusing all the time. When we
think of the Scheduled Castes, we
make them synonimous with the un-
touchables; that is our difficulty. We
talk of the disabilities that have been
inflicted on the untouchables; confu-
sing the issue, we think that the disa-
bilities that have been inflicted on the
untouchables are inflicted on all Sche-
duled Castes. That is not correct.

Dr. SurimaTt SEETA PARMA-
NAND: What he is saying is that they
are Backward Classes.

Sarr KISHEN CHAND: Apart from
untouchability, their main disabilities
are that they are economically back-
ward and they are educationally
backward. It is a relative term. As
one hon. Member said, everybody in
India is economically backward and
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is educationally backward. It is a
relative thing. In the higher castes
the percentage of literacy may be 20
per cent. and among the Scheduled
Castes it may be 2 per cent, and
naturally when there is this difference
of 20 per cent. and two per cent. in
literacy, in employment also you will
find that their number is small. When
their number is small in employment,
the political power that they get is
also small, and it goes on in this way.
Therefore, what I am saying is that
we are rightly taking steps for
removing untouchability and also alle-
viating the economic and educational
conditions of the scheduled castes
Here also I feel that the Government
is not getting the fullest benefit of
every rupee that it spends on them. I
know of several cases in my own
State where members of the Schedul-
ed Castes got scholarships; they begin
at the age of 10 and they go on get-
ting it till the age of 22 irrespective
of the fact that they are not educa-
tionally benefiting from it, that they
are not taking the fullest advantage
out of it, that they are not deriving
anything out of it. What I am saying
is that this money spent by the Cent-
ral Government should go towards the
real wupliftment of the Scheduled
Castes. Here also—at present it is
distributed State-wise—it would be
better if the help of private agencies
is taken. If there are voluntary wor-
kers devoted to the cause of these
people for alleviating their condition,
they will be able to benefit larger
numbers and they will be able to find
out whether the money that is spent
on them is fully utilised or not. On
the whole I think that the Depart-
ment is doing its work well but, as I
said in the beginning because it is a
Government agency, the cost is too

high. If they utilise the services of ™

voluntary workers, they will do #ood
work.

Mr. DEPUTY CHAIRMAN: Mr.
Deokinandan Narayan. Only ten
minutes.

SHrr DEOKINANDAN NARAYTAN
(Bombay): Fifteen minutes. It had
been fifteen minutes so far.

|
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Mr. DEPUTY CHAIRMAN: There
are 13 speakers more. Only ten
minutes.

Surt DEOKINANDAN NARAYAN:
I shall finish in fifteen minutes, only
five minutes more.

i

TTEOE  ITEATIT ST, LEUL T
featE a1 F97 R0 WEH F a® T @Y
2 ueEg ¥ AR W e § R
e WA H JAM SAMT a9 4T
#T o7 ad z@ R 7 faer gg8,
F AT @gq FF 98 T3 | WK AT
= foE &1 @@ @ a97 ¥ @, ar
HIOFT 9qT Form F oIgE agA @
e & WX g W 9T FZ W T
T g 1 gEfd ® oStEar FEm
fF @ a® ¥ fFr @@ & e o)
o WEM F qTZ AT A HT AT | AT
grar fF qeus @ & e = v
HR TF 9 T4 gv |

FAgAH & FTHIAT qTET T I9T%
g, safad g 5 SR aga IR
fie foar 2, afer wfag 5 9.8
T st § AR g7 A et &
I ATt A1 @ & | g w9
#1 qurs & | feqd | famm 7% o aga
oedr WeE a1 fAEl o7 qEdl §
o faet ot &, g o A S
g, 9% g A7 wtn g feord
# g, ITR1 FATR qEF T 4 @0
gAT &\ ATHT 3@ fd ¥ g A
qoar & fF AT T I AR
¥ qaer ot F 7 o7 2w
egr FTT T @ 2l F A A
FO wyar &F & W a—fan qg
TAtHE ¥ & A A T EE
g Ni—zfwal & g afaa =
RN & SR ATORA FTH AL ATHCAT
W& T W g
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o IRTo Ho I @ HAT
gfeqar ar 9% & 4919 7

Mgr. DEPUTY CHAIRMAN: His
time is short. Please do not inter-
rupt him.

st FAFAR ATOGY ;. FAT T
& qX F Y AT ST FT FFT A0E
a5t & 78 %8 @ § % afedt ¥ 5
Fgq FTHN @ &1 QT 3 | AHCET H
ger W fer-a-fem w16 a7 @ g )
WF WA, G F AEE A AT
¥ grm 5 5@ gareE ¥ AT A
ag aga fager g o1 | Ay Ak
yaw faaar aga qf@wa 41, 9g
g 75w § AfRd & 1 g SEH
ge & W AT gl &1 s &
T 2 A gfadt ¥ F09 =8 TAY
g1 T @1 o= 9 g ) AfeA TR
aras(g, 39 foae & ag oY gar J9ar §
fo feeey fRa g 21 gwmk gheai
F F wd foo swg-ang 9] R
qdEd it g, fRadr &gt SEETH
IE- g™ g @ & e wmm
o fadl ANz 399 & T 8
TR freqr & R H, ITE-HA F IR
¥ #wX A a7 gA gfwA
fret fgd gu & | & 3 font &
Fg IO waw gar, vy gar
TorTT 5 sl g9 39 I ¥ AT fRaAr
iy ofg & 99 @ g | fagr &1 &
AT | g IET § ¢

“Serious efforts should be made
to free the Musahars and other
Scheduled Castes from agricultural
slavery known as Kamiauti which
is still persistent in the most ob-
noxious form even though the Act

was passed as early as in 1920 for
its removal.”

ag wr fage &1 g 2 ¢
“There is not a single hostel of
Harijan girls in the State of Bihar.”

and Scheduled Tribes 1654
for the year 1955
A, AOHET g1 T fE agT £
frar &, q@ f oo g9 g, 9@
§ T U AT & | I § qHEY
AR Fros gqEad s @ 8 )
AR AT ® X UF sy 7 gfet
& foa foerr fropes &, 9w & |
g gfaur mit oF ghaal &1 q@r
faelt & 1| Wi § €W FT F OF TAG-
frfamar gresw &1 fa §, faw qand
F fag w1 Qe A&’

“The Domas, the ex-criminal
tribes, are mostly living on prosti-
tution.”

FT# wmiY wfge-wdy adf faem &
ghaai ar afewi &1 o9 39,41 9
g faat wfasgaidr ) SaAr &
T E |

UL ANC IR GR I I
FHA a0 §, TG FTAT F FH AG
T F, g T AW AGT T )
FFE § 79 @ I §, F0F 7 F
T Sd g ot §, ary dfaa,
FT & QT & | gAR AT wEe
st &1 gg faar & s et w0
HEfET a1 FX T A 5 faq =i
# HOTRATT AGT AT ST & | geAifE
qga A1 wzg | fam wem 7 gf, gw
Tz BT I Q@ &, TG I €I
gt §

“The States of Assam, Madhya
Pradesh, West Bengal, Travancore
Cochin, Delhi and Tripura whcih do
not consider it necessary to main-

.~ tain such records as the practice of
this untouchability even does not

exist or exists to a very insignificant
extent in their States.”

#qFAE, AT A A% & 7w
9 FI FHATL qIET Fad € ¢

“Though quite a large number of
States have agreed to maintain list
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of villages where untouchability is
practised in one form or the other,
such lists have been received only

s from the 3tates of Andhra, Hydera-
bad and Coorg.” W

ardy fisiw el S wo P,
q T IT ANY Ty F AT agg F oA
ag Fgd € 5 e agr weeafafad
2 & adr | 37 ¥ s qar o fe
39 wgaqy fawg &1 Faar wgea T
gl ®r AR ¥ fagr wnar § 0

ﬂa‘rm,mug%&ﬁnﬁfjmﬁ
# ux gear & g€ § vt A, 5 feaw
TAE AT AT K U | AT A AT
fras go, aamr aum € 1 3ee &
FOT 1§ W qear g R
FUOT Y TE H AR T FUS AGA
& W 1T |qU § WIRT AT gl
FT =Ty & W gq 9 R fak §
%o ¥ SUWT AE U W, T A
¥ FHT T AN HT FAT g5 AT 135
A it gfewr §, amr g f 94 )
AITHT qar g1, 4 fEema & S
q @A e gfemt &t fF 3 aee
fFdt & I wifesqee aofeaw =
—sfTR ¥ T & B ¥ T g,
Y ¥ TW §, WEFR ¥ I §,
4wIq ¥ T € | fewwm AR agfﬁﬁf
feet & faoms  wRe @i R
F% | TR F1 A e I "Rl
§ SET 9 AW F g SqrEd g,
S frd aFrer &7 wgfaaa & 9
sFe ue 9F &1 wr fuedr sfg,
oy 3 a9 & T 9gT wd =]
T 32 9IRS ag e 1
TET FIT Z | 7 THT ITHT OHY
39 919§ wel fAw gEdr &)

TEQRAAT F1 GqY WAHF A=
afe w8 femrf AT &, ag Wt
@ qg4r § AR W9 a% WA W
45 RSD.—7. |
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HT IgF AT § qFT 74T F G
IqHT TRy T ¥ qF AGT FA.
gaHt 39 gfE ISR & 9@ g9
R O C N R i R
FT TR ISET T T T T2 5T
Fq g4, I8 a6 wqEar  fggam
AR agaraad | vy
g foar € w& & a%Sr @
3, foem | 3R Awfen §, &fwa
9 aF AN F AR ¥ g A SwA
T T EEN, q@ qF wepRAAr A
g% & TAT FTE Figd A1 AL R 1 W
U T AT 8, I8 TS TG T, . ..

(Time bell rings)

I shall finish within 5 minutes.

Mr. DEPUTY CHAIRMAN: 10
miuntes are over,

ot (@A qagw o ag ’fed
FAFT HI groid .

“At Hathibagan and Gokhana the
sweepers and scavengers live in dark
dungeons where it is not possible to

enter without a lamp even during the
day time.”

7g FAq (o F9F9 | &, GAT A 9uH,
B TF WEL AT AT g § ) gafed
A gAE g fF mm ehde o dfe
&T 91X &< | &1 T41 H ar 987 a5
Fg1 5 IR W dfzw iz
frr gz e foor & swifeeR &
srd arfe g o= wifrat & fae a
T RFImaR AT
fag s safwesr smo fasd ST, 99
F AT A HH AT 1 qgEr F
IJFT g o F e wr dfr
FAF FET | TE F 77 F F v
a9 F foa Fiee 3v A9iq @a-
FH AT FATF | THY FE g0 T
W A foT qe ST St T 9y
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g 38 &% s | qEd A F
e 7 98 ag e & 5 9 qav &
& Fwi waqz 7 apfafaifade &
foa o sev AT ar fF oy fa-
FH F G I &, IAFT T4 A<
FT far s #R = e A HEE
A qE, g A FAE AR
¥ 9T A g 5 awad § gw e
¥ fawa F ae fravr wyfafaatafe
g F=EiR 59 &9 @1 B &) BU
qU frema & fF it a5 g9 a<g a1
FTE FTW TRl AT § | Sqlad 7L A
g foo & wfmt & fag & 39 &
F fod oF @ giew a1 7w
WqaaT, a9 a1 98 F9 F w7 &

99 qgq #9 3, gafag =rfa
7oA w A oaEw o
Segregation is evil. IqTT ?T
gfcor & seqeEl | Ay duiae dar
gaT & wwar ¥, FeAmH A

Casteism is the root cause of segrega-
tion gferd afg FATT F1 HTTHT AT
g ar s faes epew, fawes g,
Wea gfam T wnfgy | 59 Twry
# 7 A9y g e 5 gfwal
& fag oF sEmRiEa greeas A9 T
T, fome |avr firg 37 AT aw
q Y @F AT g1 A TEHN qA<GE ;
oo feegal & o e greEw
T gad, faaa @3 gfem @ ar
TE | ZW A T JYAIT HT GIT F
fog foem & fog o @9 o9
faaee w4 gl .
(Time bell rings.)
I shall just finish.
| gamfa

@ gl TS |

SHrT DEOKINANDAN NARAYAN:
Yes, one minute.

oIyET T
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UF A qA g Al & g
St AT gfawd ¥ W E 39y JrwA
FY I WEAT § a8 W g & 1 W
F1 graqT arfgd 5 gfomi &1 @i
T IF g, WA 7 g, WL
Tt ® s o faaw famma
et &, 59y 3 0 g A T g
fF g = ¥ meer @A & Amawg
g agt a% f5 il 7 9w AwEd
gao1 famm, afgee g1 ma, = < gfcew
a9 T AR § | AT 99 F Ay
AN & ST Y | @A ag AEa
# ar g T 718 T4g3 go am g,
AT §, IR 6 fAmg F IWAr
TifgT |

(Time bell rings.)
ot 3 mifa o uw wgw !

SHrt DEOKINDAN NARAYAN: 1
shall just finish.

MRr. DEPUTY CHAIRMAN: You raid
“grigy”’ and you have begun with
another  “‘srrfed”’ |

Surr DEOKINDAN NARAYAN: 1
shall finish this sentence.

Mr. DEPUTY CHAIRMAN:
or three words.

i) 37 f A7aR AT ;AT H
FZ @At & oA gwd a1 1|
awg g #AT A3 A Afgr | 78
MR T B3 g1 A0 £Y IR IF FP
oT R HAaIri agr s AR
8T q7 ;IS 9 grAT g1 TS g fF a0,
FR g AE-afgT W FTA AT §,
g gfea g @t W 2, aifE
ghata 17 & A1 A a1 e ST
qr g S fyard dar €W 91 W@ g,
za®T g o1 e =gy &, srataar
F FX FPAOAIE FET =0gd g, a1
g AR AT AtEl A 9

In two

‘wgw b gfeat & fag & oA

oggqm, ater 1 10w & W sl
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gqg,aﬁéméé,wwﬁarjwn‘ ,
IET T T g

W w W (Wew w=wW) ;oS-
qafg wEEa, geem #R g
F grary A 9T G A9 GST H GTAA
T FFT & | 9 AT A% oF a1 @
AT qr fFaET F@r =g ag
7z 2 fF O AT aIEd ¥ IR
AT, TqTH GATAE & 99 F 29 JITa%
5 T g T @ 8 gmaT|fae
WX, WA AT AT TF T T
Ffweae wigy 4 o1 fE & g, §W
&t #7¢ o 7@ & fF 97 aga fagar-
qu qF ¥ AT TG qFo & R g
fidie €1 & 1 S99 R agd O @
faerey &, S TOWa qRFT §
for s gwRT 44 A9 ,
S aF &9 9 fuR #1 9 &€

o g UF fm, o wiad
S e e L T C L o
AR IEM TF TFR ¥ 99 T{\ér
e frd | g7 3| & fr 9 39 aw
R a gau & fo agr wigg @ g |

aﬂcﬁoqaomw‘m:ﬁa‘fgl

fy TR W JfEE W
A wged qG | WIE AR I
OF &1 WA & AT &, AT a5 AT
& & fr o wAE qfa wT @ )
7 fraaT @ & fr 9@l @ g
1 egrent F1 5 gRoHT & 97§97
=T sqAg ol {Fae ST | £
F qQ% X SaM I8 Faar 5
ah # gfRerT AF E A 4R
fobam T | q QI AR § v 5
W Ux €27 § uF uF fafeeex aw oy
9 HIqZ & & g 7 &, q1SE-
F it & a3 v a0 6, I
4 gz woe faleegn % gfear & fa

for the year 1955
FT F19 fawar? ar fF ot st
ST T Fgn, g F gt & e d
ST FETT F Ao 7 sferaT 3,99 aw
q X AL T T, W SAF FIT
FIT UHL T2 @I 2, A I8 TF A9
FT A & ) FAT TR AT IFFAAET AT
7 T71, #g fidga @er & AR gd
FE AT Ay & 7 99 TF W IA*
fre & wm % F7 sfoat 787 @ oW
A fagr ger A A S Aa AETE, 37
F WEH T @I 94 T § 7 F
oA FT A, 9 T 2, GAFT MT
AT AF FX §—aa TAT qrefeyfy
2 O SR e 949 & iR |
g IR qET, & q H7 ITHIR FL T §
fF gaw «Fr sAd wrd R 9ER
FT FSUF 7 @ | gl &1 A9
T 9% faem @ & 3 oft quyd a=Y
g1 a1 I §, WIS S AW AL F,
FE TaA Agr FG | fagE 97 7
gfaa, faawr gfeas g g g4 fafaex
A FT R FIQ g, NPT F15 A¥
T 19 AT HIAA AT FIAT 6 7
g § WEH &9 &L | A T A9 9
TAfaT g <@ g FlE WA ®Y
9293 ¥ ghwmt & 99 ¥ s frar
g 187 (223 ¥ Hd uF oW 91
AT HTa0 FT 47 | 39 TSAAT W HF
fogadr & = I F ATH &Y
TE EET & | S9 §HY ¥ ¥ UL
IR T FT QT | A0RT F Fg
qEAT g 5 waT g7 A, WEer H g
Fer #1 eforar 9T 9T I3 F FH T
g W @ Jg0 FU AR | FHHT
A 3 TUAT &1 T § AR
gaq § 5 oue gk 7 @ faew
Frfera O A& Ig aFar | ”

Sm fF gETR wfAeT HEgRT A
aaa feqid #v 35 qwaT # faaia
§ 1 3@ ava &1 f9% (Far §, a@r a9
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¥ faaT a9 T IH F IR F, 3
¥ A A AN anaE FW 6 oA
I TaEdE #7 Sy feoqd ar Se)
2, Suw ug foer & 5 a8 oo faega
fedfad g 1 A g AT W A 5
¥ IFIT FT TF FE g HG-qaTAr
@ a1t § fFeg 39 el § g
@ FEY G I a7 F AT X AGS
FC @F ML 9% fag 9w F¥ sfemr
FY AL I FF | T TF TA9HE F
fad @ & gC FoH AgAtE g
a5 &1 aaarsy 5 e @ -
gy &7 I WY FT ART g | 7
s e foat & ug frasa s
wear g 75 3 oW A 45 &1 a9
FHA-FAT W TR a9 FT FHA
§ wifs 3¢ M9 A 8, ofwT 39 wuA
T ¥ W7 ITRT FAA §, IR AR
Y saT AT AfE T | WS gW @I §
fiF SAT WA ¥ TET FIAT § WK
WAIE AZAC H TZT FATE 1 TF gH TG
#¥ o FX fF T S oA |9
qE W WA AET AT G [ gAY
w1 o a7y AR afew wig gfor
FH W@ & "W AT 9T Fer SITd
g, IO AW @ & foit § Waw
¥ EAT AT A 1 g/ At &
gH qe g F Aifed fr el ave
¥ gR gfe Wi & gioa w19 &
FF| SE AT I W Flawr
] FT YA &, 48 A TR I @
2

g 28Y% § Wl AT S
AT 9T, ITR T HiE ¥ ghew R
wifcatfaal & 3= 3@ WAL §
FTeHT s T & o Sww |/ &
T AT AR R ARH TS @ F
fao g7 w5+ gar gfiem W T
¥ wAFRAT WX S § W dRE
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o2 WX I womar foad @ ¥
W g g W oag ¥ 9IS
e & 919 g A g9 661 3w 4%
¥ Ty 93T AR g 5 oEy s
F a7 AT § ) TS F19 Y UF G919
TEY &Y IFAT 1 WR a8 Ty #
foF gfam & fag Wik #17 2 a1 Sy
W 97 w95 & ST € fF o 7uF
A1 § STH T HY g FE A¥ S 1A
F\  fFg @ aF 3 93w & wfq gow
F WA ) F@ @, 79 9% 95 99
A EFRN g1 FHagay ghww
fast #l I9F +fiear A1 Sy g
g a @O TAET w4 Ann & Wi o
F W@ G A &1 § Feam g
for oy foorg e Fa g% faem arar
¢, aEr 3|, 99 a1« a%, 6 m=
H HTT AT HT G0 & OO ST G )
§F T AT AR 997 & AT 7R W)
F guy Y WEAT 92 FQ@ § AR a@
@ T 9T F@ & ar 97 &Pl &
faeit § Sevma #Y AT wEA A

Y UATR afmAw: 7wy
FgAT w150 § fF owgm & 9y @A
AR A Y O Y A s, Agal
T Agr 9ar &)

Mr. DEPUTY CHAIRMAN: 1t is

not parliamentary practice to speak
when another hon Member is stand-
ng.

=t v wgw @ ¥ fAdew
o gd @ o ¥ aEy § AE qeAn
Tifgd | #Afinis ot | o9 a@ w7
wravr faar, ad wraw g2at § 6 99
fad fao gar gar &, &ar gom &)
3 o= 7 gfom wigd 3 wfy gagdf
geft, AR W gagdl g W ehedl ar
aF & QU &1 FFA &,9F gH S Ay
ufrgg & fgm ) wRgw s
T FT ATRT & S TET FLT W
WAAT Fen QU ALl HG §, ar gh
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T2 &% 7E ¢ fF aw o avg A Avr-
A T agt ® w2 A frdEw
7g ¥ & o @ waaAe a2 Prfdames
FT GFT &, UW 59 AR F AAE
TS F T8 GF FT ALY
} W@l g, AR WT AW ET Y IR
Fe0 & yfq e e a9 |

AT H W FET TF A
FIR T faar v g AR S g o
FETE, S A IR E | & o
A 36 IR H HOAT TF ATHT aFATAHT
g § 2 Frw aw ¥ Fiem oW
T AfuFT F1 geqanT FI W@ & w1
HB3T THEAT G FIF AW §) GaT
AY | F AW G F AfaE F el
gfFgn von wmm A 9T Sq4wr W
AT & T I &, G e § =
9 T W &8, W GE ER EaAr
Gqr 4F | zg G 4 3%@a v
21 A Ay fraea Fxar § & am
&7 9Tl #T [ A & | WAL gH
U g FLAT § A U FT Tq FgFT
T X AL AT AHA &, T AL
adrem g frwsm . g |" amn
F G AT TUAT  Fed T EAT
1fed |

(Time bell rings.)

§ GEA FT SFTET AHY T AFL HIAT
WET O FET E |

Surt N. R. MALKANI: Sir, I am
glad this report has come to us, after
all. It has come to us rather late,
and I am not quite sure whether we
got the third report in this House for
consideration. So we probably are
skipping over one report, and prob-
ably from the report for 1956 wz may
go to that for 1958. I do think that
this matter is serious and we ghould
get the reports in time in future.

The report has a beautiful look, but
it is rather bulky volume. This buix
i
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could easily have been reduced. About
60 pages are taken up by tour details.
They are valuable, but that could be
put in the appendices. Some 60 pages
are devoted to the work of the First
Five Year Plan. That could be put
somewhere else, not in the report. It
simply confuses. The bulk confuses;
it repels us. I rather wish there was
a chapter summing up the whole, giv-
ing us a picture of exactly what has
happened in the last year, say, in
particular lines. It is all in too much
detail. We can see the trees, but we
do not see the forest. We see so many
details, but we do not know exactly
whether we have advanced.

On the whole, the impression on my
mind is that we have advanced in one
line and in that one line only and not
in others. So far as the Government
is concerned, money has come in
plenty. It flows like water, perhaps
much of it goes waste also. But we
have made one good progress and that
is in the matter of hostels, schoois.
scholarships, in sending students to
Europe and so on. That has been done
on a very large scale and it has done
a great deal of good. I find ‘hat
amongst Harijans, the percentage of
attendance is almost as good as among
the savarnas and amongst the girls it
is better still, in many States. Go io a
primary school in the Punjab, whica is
a very advanced State, and ask, how
many students there are. If there are
125 pupils, there will be 20 harijans,
half of them girls. That is out of the
whole village. They are taking the
fullest advantage. This is really very
valuable work, but it is very simple
and easy work, this issuing of scho-
larships. You can declare freeships for
it is easy to declare freeships. You
send them to Europe. It is very easy
extremely easy to send them to Europe.
You are doing things which are ex-
tremely easy. By simply giving a few
scholaships, you may hope to shut up
their mouth. But you can not and
they will open wider still their mouths
for more. Therefore, let us now put
less emphasis on education and more
emphasis upon their econemic well-

* being which we can do, which we nave
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not done, through their cottage indus-
tries. There are some industries which
are peculiarly industries pursued by
Harijans, industries which they pursue
even now, but in the most primitive
manner, unorganised and almost dis-
organised, without raw materials,
without training and, therefore, they
have made no progress in that at all.
Not only that. A more important
thing is to encourage mobility from
occupation to occupation and place to
place. A chamar is born a chamar,
lives a chamar and dies a chamar. A
bhangi is born a bhangi, lives a bhangi
and dies a bhangi. I do not see why
there should not be at least horizontal
mobility from one trade to another,
from one occupation to another. Even
in these semi-skilled occupations it is
not so because they are not properly
organised, not properly financed and
they have no market at all. I, there-
fore, do think, Sir, that on the econo-
mic front nothng has been done and
much can be done and should be done.
There should be improvements in
technique and there should be much
greater mobility than there is at pre-
sent and much more money should be
given to cottage industries than has
been given so far.

But, Sir, may I say, worse still fol-
lows, that is to say, we have not paid
any attention to the social side, I will
say whatsoever. It has been com-
pletely neglected. Of course, it i1s not
measureable either. It is to be lelt
It is an atmosphere, it is a climate
of opinion which cannot be measured.
I have got here the report of the Hari-
jan Sevak Sangh from each province.
Read this report and read that report.
You see it is a much smaller one and
it gives you a picture whereas the
other does not give you any pictura at
all. (Interruption.) I am talking
about the All-India Harijan Sevak
Sangh. It is a very small one. 1 am
talking of this little report and it is
very readable. Some .- parts are
extremely readable. Some of the
oldest and some of the best workers of
the Harijan Sevak Sangh say, that so
far as the social side is concerned, so
far as the removal of social disabili-
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ties is concerned, we have not made
much progress. The workers of the
Harijan Sevak Sangh say so. It is a
long way off. The figures given here
in the Commissioner’s report, to my
mind, are incorrect, that is to say, the
Commissioner has not received proper
figures. These figures are incomplete
or they are false. They are talking
of 300 cases in the court. Of com-
plaints, they have received 485. You
could have these figures for one tehsil
alone. In the case of one administra-
tive district alone, it can be more than
300 suits. Like this, they are giving
the number of villages which are not
observing untouchability to a substan-
tial extent. The figures are such that
one feels like crying that the figures
are absolutely false. On page 79 the
figures are given. Sir, you will ring
the bell soon and so I do not want to
refer to the figures at all. Read page
79 and you will find the figures; they
are utterly incomplete or utterly false.
They cannot be true and I belive they
are not true at all. I would, therefore,
considering the short time, simply say
this that the removal of untouchability
is not merely giving scholarships, is
not merely organising cottage indus-
tries, is not merely giving them sites
to build houses though all this nas to
be done, but it is an attitude, it s an
outlook of mind, it is a way of feel-
ing, it is way of reacting to a pheno-
mena called untouchability. It cun-
not be measured but it can be felt and,
in that way, we have made very little

progress. We can make good progress
here only through the " non-official
agency. It is only the non-official

agency, the Harijans and the non-Hari-
jans, the avarnas and the savarnas,
very properly mixed, Dbeautifully
mixed, not talking at each other but
looking at each other, fully co-operat-
ing with each other that can see that
this attitude is changed. This attitude
must be changed. The non-official
agency must be trusted by the officials
and it must be financed by the officiais
and that agency must be given com-
plete autonomy and complete freedom
in regard to the problem of removal
of untouchability. It is only then that
we mav succeed. I can say so from my
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experience. I am closely connected
with the Harijan Sevak Sangh dnd 1
am closely connected with even what
is called the Ex-Criminal Tribes wel-
fare. I make bold to say that the offi-
cial agency today does not trust the
non-official agency. It does not give
it enough money. I have got tigures
here showing that out of Rs. 50 lakhs
sanctioned by the Central Government
for propaganda for the abolition of
untouchability and for giving publicity,
they gave only Rs. 2,82,000 to the All-
India Harijan Sevak Sangh. We went
on a deputation to the President to
give us Rs. 15 lakhs but they gave us
only Rs. 2,82,000 out of the Rs. 15 lakhs
that we asked for. There were ibout
Rs. 20 crores given to the Stales for
the Scheduled Castes and only Rs. 12
lakhs was given to the Harijan Sevak
Sangh out of the Rs. 20 crores.

Surr H. P. SAKSENA: Why do you
need so much money? )

Surr N. R. MALKANTI: Quite So.
Why do the officials want money for?
As a matter of fact, Sir, there are oniy
four departments as such in four diife-
rent States. The others do not even
have departments but only mere offi-
cers. There is only one State, Saurash-
tra, which has got a statutory iboard.
1 am going to visit Saurashtra, next
September. I am told and toli by a
person who is in charge there, that the
non-official statutory body runs very
well because it has a separate budgct
of which it is the master. It appomnis
all its officials and the officia are
responsible to the statutory board. The
board controls all activities fpr the
abolition of social disabilities and they
have made a great success of it. The
Commissioner was kind enough to
make a recommendation to the States
in this behalf and read the report about
the assurances given. It is a sorry
thing. Most of the States have reject-
ed the proposal; some are waiting to
reply and others, one or two, have
said that perhaps it is worth a trial
Well, to my mind, it is not only worth
a trial but it should be almost thrust
upon them because, only by a proper
co-operation of the official and aon-
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official agency could we change the
attitudes of mind and only by the co-
operation of Members of Parliament on
all questions, whether Harijan or non-
Harijan, could we really abolish what
15 called untouchability.

Sir, I must say and say with great
sorrow that somehow I feel that some
Members wish to keep untouchables
but they would abolish untouchability.
They would keep all the privileges,
all the concessions, all the jobs and so
on as Harijans but when they meet me
outside in the street or in the Lobby or
elsewhere, they say, “I am not an un-
touchable. I am as good as you are.
I am better than you are. You can
give me your daughter in marriage”.
This superior attitude towards me and
this very humble attitude, almost bow-
ing attitude to the Government are not
consonant with the abolition of the
great social crime of untouchability.
We must both be humble ourselves.
Friends there need not be proud of
their untouchability at all and aeed
not be proud at all in claiming these
concessions for a long time, for an in-
definite period. They should be as
anxjous as the touchables to see that
within a certain period this untouch-
ability is abolished. They must not
persist and say that no time, no period
and no amount of funds could
abolish untouchability. It is not a
matter of money, it is not a matter of
period but it is a matier of what we
call will and sincerity (Time bell
rings.) and I do hope and believe that
the time has now come for our Harijan
friends to make up their ‘mind that
they really want to abolish untouch-
ability, that they really do not want
any untouchables to remain and that
they do not want any more conces-
sions and they must now come with a
will to abolish wuntouchability by
changing the attitudes and outlooks of
people.

SHr1 P. T. LEUVA (Bombay): Mr.
Deputy Chairman, it is a matter of
embarrassment for me to participate
in a debate of this nature because my
views are likely to be influenced by my
personal prejudices but as the matter
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is one which affects me and my people
so vitally it impelled me to offer my
remarks on the report for the year
1955.

Sir, at the outset I would like {0 pay
my humble tribute to the Commis-
sioner for Schedule Castes and Sche-
duled Tribes for the devotion and the
gincerity which he has been showing
in studying the problem facing the
Scheduled Castes, the Scheduled Tribes
and the various other Backward
Classes. Every page of this report will
bear testimony to what I have just now
said. It is likely that the Members
belonging to the Scheduled Castes
may, in their enthusiasm, ecriticise
Government rather vehemently, but 1
am quite sure that the hon. the Minis-
ter in the Ministry of Home Affairs
will appreciate the spirit in which they
are making the remarks. I for my part
would not withhold any praise where
it is due. If I find that the Govern-
ment has done its duty early and well
certainly T would feel gratified and
would express my sense of gratitude
to them, but if I find that there is any
failure on the part of the Government
in its duty I will not spare any
criticism, however, scathing it might
be.

In order to understand the problem
of untouchability you have to take a
perspective view of this problem. The
problem of untouchability is with us
for ages and I quite appreciate that no
power on earth, no Government can
solve this problem in a short span of
time. It will take time. We have to
remove the prejudices and customs
which had crept in in the long course
of history, but the question now is
whether the steps which have been
taken by the Government are in the
right direction or not, whether those
steps are likely to remove this prob-
lem of untouchability and thereby
increase the social status of these
unfortunate people or not. The Gov-
ernment expenditure on this problem
is mainly on one head and that is the
grant of educational concessions to the
Scheduled Caste students who want to
satisfy their urge for education. Apart
from the question of expenditure there
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is that interlinked question of provid-
ing suitable jobs to those persons who
have been educated. So far as the
education part of the problem is con-
cerned, by and large, I can give credit
to the Government and they are justi~
fiably entitled to that praise since as
far as the Central Government is con-
cerned they began with a sum uf
Rs. 25 lakhs per year and the expendi-
ture now, as far as I remember, is five
times of what it used to be before; and
as far as the educational aspect is
concerned the State Governments and
the Union Government are doing
whatever is possible by them io give
educational assistance to the children
of these people. But after a person
gets education, after that what? That
is the main problem which is still to
be tackled by the Government. I know
my hon. friend Mr. Datar will get up
and show the figures of employment
of these persons in the civil services of
the Central Government, but 1 wish
he does not produce those figures
because that will not do any credit to
a Government which is spending near-
ly a crore of rupees on the education
of the Scheduled Caste boys. After
investing a sum of nearly 50 to 60
lakhs of rupees on the Scheduled
Castes every year if you can get only
two or three persons competent
enough and suitable enough to occupy
positions in the Indian Civil Service I
surely for my part would not spend
that amount year after year because I
will come to the conclusion that the
hard-earned money of the people is
being wasted in this manner because
even after an expenditure of 50 lakhs
of rupees you cannot produce one
I1.C.S. officer, one officer in the Indian
Police Service every year. What is the
record of the Government so far as
recruitment to I.C.S. is concerned or
the Indian Police Service is concern-
ed? T would say. Sir, it is dismal
failure on the part of the Govern-
ment to utilise the very amount that
they have spent on their education.
After all the money is invested on the
education of these boys in order that
the money which has been spent must
fetch a return to the State in the

shape of increased efficiency, but today



1671 Report of Commissioner [ 26' AUGUST 19571

for Scheduled Castes

we find that the number of the Sche-
duled Caste people in the Cen-
tral services is very low indeed.
Every now and then, when we
clamour for the absorption of the
Scheduled Caste boys in the Civil |Ser-
vices the excuse is always put up
before us that efficiency will suffer if
they lowered the standards for
admission to the Indian Civil Seyvice.
May I ask, Sir, what is otherwise the
position with regard to efficiency in
the adminisrtative services at this
stage? The other day my hon. friend
Mr. Bhupesh Gupta moved a Resolu-
tion for the purpose of reorganising
the present administrative machinery,
and one of his complaints was thalt in-
efficiency was increasing in the Gov-
ernment of India departments. May I
ask, Sir, is this efficiency due ta the
fact that half a dozen Scheduled
Castes men are in the higher services
or is this efficiency due to the fact
that a large number of Scheduled
Caste persons are in Class IV cadre.
In any event, Sir, if efficiency of Gov-
ernment services is to be judged, it
should be judged on the performance
of the higher services. Well, Sir, we
are not in those higher services and
still the Government is suffering from
inefficiency. May I submit, Sir, it is
time that the Government reconsidered
this policy of always putting this
excuse of the falling down of the
standard of efficiency in the Services,
and there must be some re-thinkng
about this matter because inefficiency
is already there in the Servicés in
spite of the fact that we are absent
from those Services? May I submit,
Sir, that if you want really to increase
the efficiency of the Services it is for
you to find out ways and means and
select persons from this strata of
socicty which has been denied that
right to enter the Services because of
various causes. I am quite sure, Sir,
that if opportunities are offered 1o
them there will be a new enthusiasm
in these people to discharge |Lheir
duties with greater devotion and they
will be always conscious of the fact
that it they are found wanting people
who might come after them might
suffer. This is the problem of service
and it has been always our case, that
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we do not demand representation in
the Services on the basis of population.
I am not one of those who ask repre-
sentation on the basis of population.
What I am submitting is that the con-
ditions which you have created for us
have deterred us, have discouraged us
from taking such a type of education
which will make us fit enough to fulfil
our role in the administration. It was
not our fault that we were denied the
right to enter schools. It was the
fault of the society which created this
evil of untouchability. Another thing,
Sir. Academic distinction requires a
proper atmosphere in the family it-
self. In order that a person mi.ght
take full benefit of educational facili-
ties it is equally necessary that the
atmosphere in the family and round
about the student must be conducive
to academic pursuits. Therefore, :ny
claim for their representation in tne
Services is not based on the question
of their population. I am basing ry
claim on this very fact that as we nave
been denied the opportunity of ~quip-
ping ourselves with the necessary dis-
tinctions to enter the Services it is for
the society, it is for the Governinent
now to set that wrong right and they
should not therefore every now and
then raise this question of efficiency.
You will be surprised, if you read the
report, to find that there are larger
number of persons in the judicial ser-
vice belonging to the Scheduled Castes
than in the I.CS. or the ILP.S. Do I
take it that in the judicial service you
require a lower standard of efficinecy?
If you can find competent and able
persons to man the judicial sevice
which requires a higher standard of
integrity and honesty, I can certainly
claim on the basis of your own figures
that there is something wrong in the
administration of this country where-
by the people of this country who
belong to the Scheduled Castes are
denied the opportunity of entering the
civil service.

Another question with reference to
the service is of very fundamental
importance. Entry into the civil
service enhances the social prestige of
a person; that increases his socfal
status in life and it has a healthy
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influence on the society as such and
that accelerates the pace of the
eradication of untouchability, especi-
ally in the rural areas where the civil
servants are in a position of power
and influence, One such officer in a

district will do much more good,
will do much more solid work
in the removal of untouchability

than a band of 100 workers in the
district because every person in the
service who has got power and posi-
tion comes in contact with numerous
people of the area. Many people
approach him for their own work and
a person who has got power will cer-
tainly wield a greater influence than a
few honest workers in the villages.
Unfortunately, my hon. friend, Mr.
Himatsingka is nodding his head in
disapproval.

Surr P. D. HIMATSINGKA (West
Bengal): I am connected with one
institution which has been very highly
spoken of in this report—if you want
to know what I am doing.

Surr P. T. LEUVA: I do not mini-
mise the work of any social or volun-
tary agency working in this field. I
am only trying to explain to the House
the efficacy of a person who is hold-
ing a post of power in administration
and what influence he will be able to
wield over persons with whom he
comes into contact. My hon. friend
may not agree with me but he is
entitled to hold his own views. (Time
bell rings.) Sir, I quite appreciate the
reason why you are ringing the bell,
but I have hardly touched the fringe
of the problem. I would not go on
but I would place before the House a
point which requires the attention of
the Government. I would take up
that point now itself so that I may not
be asked again to curtail my remarks.

Sir, my study of the report has con-
vinced me of one thing, that is, that
the time has now come when the
policy of the Government should have
to take a new turn, a new direction.
You have passed an Act making un-
touchability an offence but I do not
know exactly how it is working. The
Government i spending money for
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education and for the purpose of hous-
ing. But the question I wish to place
before the House is this, whether these
steps are sufficient enough to remove
not only the evil of untouchability but
to tackle the still wider question of
improving their social status in <¢he
country’s life. The Commissioner him-
self has referred to this in his report
that the time has come when the eco-
nomic problem of these people has {o
be tackled. He has referred to that
problem, but I do not know why he
has not been able to make any defi-
nite recommendations on that point.
I gathered an impression that he is
willing to wound but afraid to strike.
He had said at one or two places that
the problem of untouchability cannot
be solved unless their economic
status in life is improved.

Surr N. R. MALKANIL:
he said that please?

Where has

Sur1r P. T. LEUVA: I have not got
the time; I have marked it in my
report. If my hon. friend is very
anxious

Surr N. R. MALKANI: I am very
anxious. If the Commissioner says
so, then I think he has not understood
the problem. B

Sert P. T. LEUVA: I will show it
to him. Unfortunately, my friend,
Mr. Malkani, has been brought up
under a different conception of the
problem of untouchability. We are
those persons who suffer; we under-
stand our problems much better than
those wha are obsessed with the idea
of cleansing the sin which they might
have committed in the past. What I
say—and I am convinced in my belief
—1is that the mere removal of untouch-
ability will never solve the problem of
the Scheduled Castes. In the villages
today—if you see the report, it has
been mentioned there—roundabout 60
per cent. of the Scheduled Caste peo-
ple live on agriculture. Most of them
are landless labourers and the Com-
missioner has referred to cases where
economic sanctions were applied
against the Scheduled Castes because
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the wife of a Harijan leader wanted to
put on clothes similar to those worn
by other Caste Hindus in the villages.
Their economic life is dependent splely
on the sweet will of the people in the
villages. Merely because we oper one
village here and there, or merely
because some Har jans enter into some
temples somewhere and offer worship,
it is not going to make them free from
the economic slavery under which they
are labouring since ages. You cat-mot
solve the problems of the Harjjans
merely by opening temples to them or
by merely allowing them to take water
from the villages wells or by building
some houses Nere and there. The
main problem is the problem of 'eco-
nomic dependence. In this country we
have always been talking about s¢cial
democracy and economic democtacy.
I am only pleading for the same thing
for my people. If you are fighting for
social democracy, for economic deimo-
cracy, then why don’t you extend' the
same principle to these people dlso?
One argument is always put forward
and that is this: “Look here, there| are
so many development projects going
on in the country and everybody
would be benefited by it.” Those who
are interested may read a report by
one Mr. Taylor on the question of cpm-
munity development. He is a disinte-
rested observer and he has himself
said that the Scheduled Caste people
have not been benefited by any , of
these community development ',fro-
jects. It is a long story and I donot
want to enter into details but 1'am
convinced that so long as you do uot
take steps to improve their economic
status, whatever money you may spend
on education, on housing and other
things, on propaganda for the remaval
of untouchability, all that will go
waste in the long run. Now, you |sce
the amounts that are being spent, that
are being earmarked for the purpose
of spending on Scheduled Tribes; I
have no quarrel if even larger amounts
are spent for them; I wish the grjnts
could be further increased for |the
amelisration of the condition of the
Scheduled Tribes. I have no quatrrel
with that. What I am suggesting to
the House is this. If you are spepd-
ing money on the Scheduled Tribes

|

|
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for the purpose of their economie
development, why don’t you set aside,
ear-mark, from year to year, :ipectal
grants for the purpose of making
them economically independent? I
hope, Sir, that the hon. Deputy Minis-
ter will give attention to this and
devise ways and means of improving -
the economic status of these people.

Sir, T have taken too much time
according to the standards laid dowm
by others and 1 do not like to continue
any further. For the time that yow

have given me, I am indeed grateful
to you.

4 p.M.

Wwdy ARt eft  (afiend
WOH) ©  IIGART AERT, HOT gH
LYYTE FIRE HI AITYTE e &Y feqte
FAXH R, ¥ AR g F {oF I awy
feor & o fag & ot wegaTe T
graafl 7 @t 4 9ges s § Ay
§ W A AT 5ed § & Aw B
qurfy g RO & wfay fea=ed
Y g FiF { W OF Tt apas
Y O El FUF R s
¥ 7 g St fF dve s & SO 94w
4 & forae f “qgret &Y TRy afefae
Fga g\ wigd § g 9ered v uAy
& afew agt & 01 ;) a% aga fawd
gC & A I AWl # faer, e
a7 fel 3 faog & it 95 1€ fady
fawma @€t gar &1

v

5@ fafer wadqe &1 qug 91 a=
9 ufar &t & ffafess ofar aqr
FI @ T &1 ifs fafesr naade
FT 78T Sex o7 fF UF a7 F AT g@R
R 3 A A T I, ITHT A |
T g AfE KL VIR A G F § @nT
e g WX ITHT #1§ S«fq T @y
7R 3T A faEr g1 AR wfed
Frfstfer &1 uF Dfafera ufar &= 7
FI @1 97 HX IqF! gagaees ufar
FE AW AT 1 o@ W F fafaaw
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grEmTE S # qw it 9w ofar
A wH qEAr aEEEs gfar ad
FI @ TT 411 T AW ¥ @A
Frawg ag @ 5 agr = gofvaq
@R SATET ¥, I @l & oA
& U, A FTEET & f T
a8l F A AT GV ASGL FAM F
fad W woar wWr @ FW F fg
IFA IgHr TAT ufar Fqr T @1
gr1 F2f 9¢ sarEmAT gfead AqrEy
A1 @4 & ey fF MR o w29 1
I AW &1 ATTET g & 107 HIAT
ag qf F@ 3 swgq afafw
7 ur fogfen foqr ff @em i 39
foafen fodt & woff & 7 W01 7
ot A 41 Sem agt & areey
Y T U 3T AN FT IEE AT
SATAT MUT FEF Al W ¥Y 9
Far @ g 1 FEW aT g At
43t o afsfade ofar s 969w
A ot fw 3 e ft wes a@an
gFg | a1 WY SR A WE F A
&Y 9T 4 T AT ART fqNEr a7 &%
F oAt A owdl g s 41 fearey
TAT F&F AT AT gL F fawm g
15 ware Ay fean st a1 $ I anil
T THIL FAE FT Al 15 FATT W
agr fFar Smar 9t RS & 9!
TR a9 § AT Y 9 &Y
fem #T 3@ 41 &g @ fafaed
R T2 AE9< A8y gy awar ar | fafger
s ® ot aft g ot fafaw @
# ot aftww & ofew & g @ A
ar wferqr fedl wgo e @Y FT
femr @ I 4 w§ 9%
fafex srasdz 1 21w 91 @9 78 g
Y\ W 9T I & FT FS AT
T a1, afEa ¥ AT @w AR
fafew & ¥ ok g Y ferrQs &
gl #1 Feds aw #gEr e
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Taae T I AR FT FRATEA It
ot faed f fegrgeamr AT sanar A&
# frrwmgs ad |\ gz 9w ofar
¥ ffaia v wer wgg 9wy
AT WG €ardiT g1 ™0 § AT 3
F g TGl A 9 5iER
g1 F AR N 9IRT ¥ wh AT )
zafag ot fafey e &1 afaay €
39 qrfqdl ¥ A gRTY AT qER
FT, AT TO TR AT AT Al
arffgd | wdt o g S #T I fa
T3 frmos =71 AT AT F9w
mafuat #1 W fxfem @ &)
7z gu-ufEad ars fr 39 fga-ufen
AErw g gl wifsfer # am
g @ O wfwa mem ® OHr Sl
f feor aT3e9 & o W@ & Fgi W
FT 2@ ¥ fxl=aw saem@e foaq
g

& H FET a8 & f wgges s
AT T 77T 27589 ® G149 | 7g Fenid
TS § WR Agqes FeE F AR diE-
qes ZTEed & AR M & A7 401 F &
grg) afe 3 F @ma e & O
W g gamr WIE, gaR 4W, 3T a3g
¥ 2q @ 91 ¥ 3 gafa g afewe
g1 zafaw Wy I ¥ =l W
AR FT IFL FE HLT A1feq arfw
EES L Y

T TI-QIY A WY HgAT ATRAT
g fF st oore § fogs 1 & § 9 QW
T 7 Agges e § A7 g% g AL A
UTYTS TS H OGN AT WHFA g )
Y fagg & & uraay § § 97 o
F1 AT 57 AN & QU9 QY ISTAT TG |
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® wma nfasw T & U B
§ affw wvg 9Fae FRT A & |
IF & T AW &y gufa FEEQ
&Y WA A9 A T § \IAT T q1y-
g T JHaS FATNT H1 AT A H
TEAT AT | A AFIE TR FHIA
¥ YT T FHA Ig AT Im Y
ff W HIAT qF § agT &1 AgAd
# FY o dfee adwas TS FHET
7 e sniy a% agr ax 7@ ard @
R &9 & &9 A9 g8 a8 qa § fn
HTS gWIR @37 7 A(SYeS FEE R AIS-
ges arees &Y foie sufeaa § wR &
A #gRw ¥ ¥y fAdew AT Sngdr
ifFmfo st Q
W fagd o &1 sem & fag o)
gar 7 & f5 3w & fag wias § feg
o 9 e A ag

AIFE FE AL AT ‘Lﬁr
¥ fo ox g F fo@, w9 s
& fad gu 997 TEa § WX S " v
frsraz ot fomr ST § 1 5w WA
# ¥ ag faagT F3ar wrgdr g % weqe
1 & fag M g@d F fAa S e
for wd § S wH aFAS A
F fag W gy @ar g o
AT vaq ST 7 T & % AggEe Fee
AR 2Sqe8 IS & ST &9 g
& 37 WY B oF A gRTE A9 BT
qrfzd, 39 AR F1 FTET & 3@ fwaq
T1fza, gred 7 o aUaT 1 T® A
TEAT AT IR AT a8 wI6AT TR
tE Iy AR ag AT w®
HTEAT 99 AW ¥ §X M1 /X F OF
AT g ST |

(Time bell rings.)

FEAT A AT G qGF €Y
99 F FIOT T 9T & F@N F
q3=] #AT AgRT ¥ vF fAaew
Tl g fF W1a F FW FF & Amar
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am g, W Wiy €z A g AfEa
SYTETA ST, 99" W AW 7§,
F 9a< wew | At g, fagx # 4§
dr FH ¥ FH g QW1 F1 ©e TaT0LH
F a<H F wSEAEE A AT afaw Ay
dHfaferdls Jex faadt sifag | =
AN &) eRTetaed AW ERIEIsH
ar =nfgd anfs @ faenfual v drer
T aq § fagg @ ag agd Iwd
g wR A & fEew &wAr g0

Mr. DEPUTY CHAIRMAN: Mr.
Kunhambu.

Sert BHUPESH GUPTA: Sir, I
would like to know what is the prob-~
lem here, because the Opposition
speakers are not being called. We
have given a very few names from
this side, and T do not think more than
three speakers have been called sc far.
I suppose towards the end of the
debate there will be no time left.

Mr. DEPUTY CHAIRMAN:
calling Mr. Kunhambu.

I am

SHrr BHUPESH GUPTA: In ihat
case we need not come to Parliament
at all.

Mr. DEPUTY CHAIRMAN: Every-
body has to be given a chance.

Surt AKBAR ALI KHAN: Sir, T
think the Harijan Members should be
given more time.

Mgr. DEPUTY CHAIRMAN: Yes,
Mr. Kunhambu.

Suri BHUPESH GUPTA: We do
not want to speak, Sir. Only a few
names had been given from this side,
and it seems that we were given the
impression that we would be called
at 3 O’clock.

Mr. DEPUTY CHAIRMAN: Are you
speaking, Mr. Kunhambu?

Suart BHUPESH GUPTA: He will
not speak.
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Mg. DEPUTY CHAIRMAN: I am
trying to accommodate all Members,
as far as possible. Mr. Kunhambu.

Surt BHUPESH GUPTA: He will
not spéak.

Mr. DEPUTY CHAIRMAN: Al
right. Then Dr. Seeta Parmanand.

Surt BHUPESH GUPTA: Unless
we find that there is some kind of
<co-operation

Mr. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, I have called upon
another speaker to speak.

Dr. SeriMATI SEETA PARMA-
NAND: To begin with, Sir, I would
like to make a few observations on
the position in which women in this
House find themselves. Sir, it is good
of you to have given me a chance and
to the other lady Member also, und
perhaps one more name would be call-
ed. But their position is relegated to
the fag end of the debate.

Surt BHUPESH GUPTA: Sir, we
are aggrieved on this kind of a ruling,
and therefore in protest we walk ouf.

(At this stage the Communist Mem-
bers left the House.)

Dr. SarimaTt SEETA PARMA-
NAND: When, Sir, names are given
as early as when the Minister is speak-
ing, it would be desirable to allocate
time equally from the beginning
amongst all the speakers. It was not
as if in this particular discussion on
the report the names were given as the
debate progressed, and as such I feel,
Sir, it is rather unfair that the Mem-
bers who are following later should
be given very little time. Sir, I
realise today that women in the Hindu
society were classed along with slaves
and shudras as in

=1

‘e qATT TYE T or “femEy dximean
qEEST At o aa”
‘Therefore, Sir, I would say with

greater force that if you were going to
allow the Harijan Members a grrater
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chance, you should have, on par,
allowed women also a better chance
than you have done today.

Mr. DEPUTY CHAIRMAN: You
have seen the Opposition Party. Now,
you are speaking on behalf of women.

Dr. SHrimMaTI SEETA PARMA-
NAND: Yes, Sir. And lest I forget
to make another observation that
women

Mr. DEPUTY CHAIRMAN: You are
losing your time.

Dr. SurimaTi SEETA PARMA-
NAND: I do not mind it, because
this is very important. Women should
have claimed their rights to have spe-
cial representation in the legislatures,
as I have been feeling during the
course of the last two years after see-
ing gradually the treatment of women,
particularly in public affairs and in
Government service. I feel that women
made a great mistake in not asking
for reservation of seats in the legisla-
tures, and then on the strength of their
half voting capacity it would have
been realised by all what the position
of women should have been.

Sir, I would like to, before I may
be lost in any argument, pay my com-
pliment to the hon. Deputy Minister,
Mrs. Violet Alva—I am sorry she g not
here—for her first speech in this House
from Treasury Benches presenting the
report on behalf of the Government.
I was, Sir, very proud to see thal che
put such life into what might be con-
sidered as a somewhat drab report
in the manner in which she did, and
I feel, Sir, that for that reason this
particular Department should be left
entirely in her charge to show what
women could do where men failed.
Sir, may I proceed now with the
report?

The report is certainly very pictures-
que, and I compliment those who pro-
duced it—the Cemmissioner--on hav-
ing brought it to this stage from the
first report which had a cover with
just a hieroglyphie, an imitation, of



1683 Report of Commissioner [ 261AUGUST 1957] and Scheduled Tribes 1684

for Scheduled Castes

the art of the Scheduled Tribes. Then
the second report cover was fuil of
black and white figures, equally ugly.
But now the cover of this report has
become presentable, and one can
really, in spite of the dreary presenta-
tion, which is not very clear also—
and I agree with it, because some of it
is superfluous and unnecessary—-now
and then find some pictures here and
there to divert one’s attention. Sir,
I would not like to take more time
in paying compliments, but I would
like to say that the Commissioner who
is reported to have a flair for 4ocial
work and with whom social work is
a passion has devoted his full time to
do what he could, and I do not want
to take away that glory and the credit
showered on him. But I would like
to say, Sir, that be it as a result of
the inexperienced staff under him or
be it as a result of the confusion due
to multiplicity of departments, tha per-
formance is not equal to the opportu-

nities and expenditure. ‘

Sir, this is the one deparlJment
where money is not lacking, and yet
what do we find? Very often so much
money lapses and so much money is
surrendered and there is a hurry-
scurry to spend some money in nrder
to show that something has been «one.
I have got a proof here how money is
wasted in buying things for thrriLe as
much the value. I would magntion
here that the building of the Tribal
Research Institute at Chhindwara was
purchased for more than {wice the
real market value of that building.
And, Sir, Rs. 30,000 are now req.red
for repairs and other additions to it
I would like also to say that the way
in which the report is given also shows
some overlapping of departmenFS. I
am not able to understand, Sir, why
this department should dabble into the
sphere of what may be called the com-
munity development work. Fot ins-
tance, Sir, on page 59 it has been stat-
ed that “At Morshi in Amravati dis-
trict the housing conditions of the
municipal sweepers are deplorable.”
Now, this is a work for the municipal
people to do. Besides, Morshi came
under the Community Develorment
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and National Extension Blocks. Then,
Sir, thé report is also trying te
encroach upon the spheres ¢’ the local
administration. Incidentally, Sir. [
would refer you to page 225 where
something is said about how the four
motor garages in Belgaum municipal
area should be vacated and the acco-
mmodation given to the sweepers
Everywhere you would find similar
suggestions that are put either through
conferences or as a result of the offi-
cers’ tours. There is so much confusion
about the correct division of the
spheres of work that it is high time
that in view of the experience gain-
ed and in view of more or less a
failure to produce appropriate results,
there is a Tribal M'nistry created at
the Centre. Of course, the Constitution
will have to be changed for that pur-
pose. And the money that is available
for iribal welfare under community
development, under the Education
Ministry for scholarships and the
money to be spent under this report
should be brought under that one Cen-
tral Ministry, and also the Commis-
sioner meant for this work should also
be brought under that Ministry. Un-
less there is one single agency 1o deal
with all these things, the result will
be, too many cooks spoiling the broth.
And they have really spoiled the broth
to such an extent that in spite of so
much money of the country being
spent and having given top priority
to this work, the result is so unsatis-
factory that the people concerned feel
that very little has been done for them.
In spite of shortages, it has been
decided not to curtail any money over
tribal welfare. That should be
remembered.

Then, Sir, I would like to mention
here something about the delay that
has been caused here. If you refer
to page 58 of the report, you will find
that there are +two items under
‘Madhya Pradesh’ as follows:

“(1) The Tribal Research Insti-
tute at Chhindwara should be cquip-
ped with the competent personnel so
that study of the tribal religion and
culture, etc. in the State should be
undertaken as early as possible.
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(2) A Social Workers Training
Institute in the State is another
necessity to be fulfilled as early as
possible.”

Mark the words “as early as possible.”
I would tell you that even today that
institute is not functioning. And this
is again a case of too many coouks
spoiling the broth. Now there was no
urgency of having that Research Ins-
titute. 'The staff—5 or 6—is sitting
without much work today. I come
from that place. So, I know all
these things. And they have thought
it better to offer their voluntary ser-
vices ta a local private institution. I
do not know whether according +to
Government rules they can obtain
permission to do private work in the
local college that was likely to bhe
started. Similarly, Sir, for five months
an officer was appointed for starting
this Institute and giving training and,
yet no sanction came from the Madhya
Pradesh Government. The WMinister
was written to; the Chief Minister
was written to; and this officer did
not get his salary for four months.
1 think the whole thing has been
scrapped. It is not the fault of ny
single person. I realise the adminis-
trative difficulties, but what is hap-
pening is that there is such an inordi-
nate delay in sanctioning schemes that
it is not possible to execute them and
give the people satisfaction.

It has been said that some reserva-‘

tion should be made in Government
services irrespective of efficiency. Such
a reservation has been made as the
hon. Minister will again point our;
last year he did point out; if there is
not the appointment of as many
people as is desired, it is not due to
their failing. There is the quota and
I know it for a fact that a certain lati-
tude is given to these people in
employment, but all of us should rea-
lise that efficiency in the State cannot
be sacrificed.

I would like the Government to
think—1I am saying this on the floor
of the House—whether it is desirable
in the interests of the country to con-
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tinue these Tribal Research Institutes
and whether it would not be desir-
able to make such departments a part

of the general administration, keep-
ing separate money for it. This
policy of calling people Tribals and

Scheduled Castes was started by the
Britishers as part of their policy of
divide and rule. Today with the con-
scious antagonism that is being creat-
ed to the national interests, it is
doubtful whether any useful purpose
would be served by such research ins-
titutes tending to separatism. Even if
these people get all that the country
can give them, they would not be
satisfied. So, on account of the exis-
tence of this type of research insti-
tutes, the differences are accentuated
and it is not going to be conducive to
the unity of the country. Rome was
not built in a day and I would like
my friends to realise that Rome was
not built in a day, and that progress
cannot but be slow. But I would say
that all of us, even those who are not
Harijans, have a duty, more than a
duty, to help in this task. I do not
see what objection there can be to it,
but one of my friends said that it
should not have been said here in the
report that women of the higher
classes should make an attempt to mix
with the Scheduled Castes. It does
not mean that it is something of a
stigma on these classes. It is only
pointed out that women of the higher
classes are failing in their duty, and it
1s in no way a slur on the Harijans.
Thank you.

Sert H. P. SAKSENA: Sir, I am
very thankful to you for having afford-
ed me an opportunity to have my say
on this belated report for 1955 which
is in my hands. 1 congratulate the
Commissioner for the Scheduled Castes
and Scheduled Tribes not for the
excellent report that he has presented
but because of the fact that from the
perusal of the report I find that he
has made himself like a Harijan and
identified himself with the uplift of

those people whose uplift has heen
entrusted to his custody. It is a mat-
ter which deserves our congratula-

tions, and I am quite sure that the
missionary zeal and missionary spirit
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that he has been displaying in the dis-
charge of his statutory duties is very
commendable.

This report is broadly divided into
three parts; one deals with the Sche-
duled Castes, the other with the Sche-
duled Tribes and the third one with
the Backward Classes. For the benefit
of my friends, the scheduled represen~
tatives of the Scheduled Castes and
Scheduled Tribes, I want to convince
them of one thing and it is this that
my name may have been inadvertently
omitted from being included in the
list of Scheduled Castes and Tribes.
but I am any day a better friend and
better representative of the so-called
Scheduled Castes and Scheduled Tribes
and Backward Classes than they can
claim themselves to be, and the reason
for it is that I have been practising,
actually practising, not only wnreach-
ing, the removal of untouchability and
the upliftment of the down-trodden
and depressed classes for about half a
century now. So, I can tell the so-
called representatives of the untouch-
ables and Scheduled Castes

Surr R. U. AGNIBHOJ:
the stigma of untouchability.

Except

Suart H. P. SAKSENA: They are
always harping on the economic
advantages that must flow to them and
not, in the ordinary matter of course,
accrue to them. They should flow
to them as water flows in the river or
water flows from the tap in our resi-
dences. This is a very unfortunate
aspect of the whole question, and 1
would beg of them to shake off ¢his
mentality and to make themselves one,
as our Commissioner has done, with the
untouchables and try to uplift them.
They are lamenting on their low eco-
nomic power but they have done
nothing practical to raise them up eco-
nomically. They have got no concrete
work to their credit. True, they are
sitting here as their representatives in
this House. Now, it is very easy for
us to be representing a certain com-
munity on the basis of the stigma that
attaches to the Scheduled Castes and
Scheduled Tribes on the basis of their
birth and on that basis pressing that
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the bad practice of reservation of seats,
which is today fixed for ten years,
should be continued indefinitely, till
eternity. This is very wrong.

Then, another point I want to guara
the hon. the Home Minister against is
that we are trying to settle these un-
fortunate so-called untouchables, Sche-
duled Castes and Scheduled Tribes in
separate colonies.

SHr: R. U. AGNIBHOJ: Who is res-
ponsible for making them separate,
not the Harijans themselves.

Surr H. P. SAKSENA: Facts speak
for themselves.

SHrRI R. U. AGNIBHOJ: For centu-
ries together.

Sarr H. P. SAKSENA: I need not
dilate upon them. Now casteism and
separatism are the most dangerous
enemies of any society, whether it be
Indian society or any other society.
We see it there in America, White
America, Negro-America and so many
other things. These are the evils
which we should ponder over and we
should try to remove them. When my
friend, Mr. Rajabhoj, was speaking, 1
told him, “I have removed the evil of
untouchability by drinking, mixing on
social terms, on all terms whatsoever,
with the communities who are called
untouchables, but do you all eat, mix
and drink with them?” No. they have
not succeeded till now. That is their
record. Then they want to put their
record as against the record of the
Government which is doing all that is
possible. Sometimes you will be sur-
prised to learn that we, so-called
Hindus, savarna Hindus, have made
applications to Government to be
included in Scheduled Castes. Why is
it so?

Sarr R. U. AGNIBHOJ:
away our

To take

Sarr H. P. SAKSENA: Because
they have so much of...... (Interrup-
tions). So far as taking away is con-
cerned, let me tell my friend this—
and if Mr. Balkrishna Sharma were
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here, I would have presented him as a
witness. Now it was in 1932 when
Mahatma Gandhi went on the fast
unto death in Poona on the point of
untouchability. My friend Shri Bal-
krishna Sharma and I were coupled
together in the Fyzabad jail. There
were 300 of us. The flower of Luck-
now, the flower of Uttar Pradesh was
all there in the year 1932. As soon
as Mahatmaji declared his intention of
fasting unto death, we were all order-
ed to cleanse our own latrines cach
morning and Mr. Sharma used to come
and wake us up and send us to work.
Now, we did it for 3 days. Then the
professional bhangis in the jail came
to us and said: “Excuse us, please do
not be doing that as a profession
because if you do that, we will be dep-
rived of this little profession that has
been reserved for us and there will
be nothing else but starvation facing
us grimly”. This is the condition and
what my friend Shri Agnibhoj can
tell me. I had walked early in the
morning in those days from my place
to Aminabad cleaning all the nalis and
removing all the night-soil that may
be lying there. I had done all that.
I have attended their religious cere-
monies, their kathas and have refused
to take the prasad from the hands of
the Brahmin whom they had invited to
preside over the function and had
insisted on taking the prasad from
those chamars whose katha I was par-
ticipating in. This is my record. I put
my record before you, I humbly put it
and I invite you to decide for your-
self whose record is nobler. Mine is a
humble one. I did not do anything for
the sake of gaining any reputation. I
did it because I felt like that. I
removed untouchability from my
family and household long long ago.
Nobody can ill-treat even, can talk
even disrespectfully to a bhangi, not
to say of beating or striking him,

Mr. DEPUTY CHAIRMAN: We are
now concerned with the report of the
Commissioner not that of Mr. Saksena.

Suri H. P. SAKSENA: As I have
already said

t
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SuHrt N. R. MALKANI: He is also a
Commissioner.

Surr H. P. SAKSENA: This work
is entrusted in good and safe hands.
I hope the present Commissioner will
continue to be doing that work and
more facilities will be provided for
him. Perhaps, I feel that he is handi-
capped in this respect, that he is not
his own master. He does not do things
himself perhaps and I feel he is
entitled to do things on his bwn
initiative. If he is deprived of that
initiative, he is worthless, he is no
good and he should be sent away. The
Department may take care of itself
but if he is entrusted with a certain
work as an individual, he should be
given some power and I hope he
possesses that authority.

So far as the reservation period for
the Scheduled Castes and Scheduled
Tribes people is concerned, that is
about the question of sending them to
Legislative Assemblies and  Parlia-
ment, I say with all the force at my
command, that it should not be extend-
ed even by a single day. It should

Surr P. N. RAJABHOJ: Why? You
are a Harijan, you say.

Sarr H. P. SAKSENA: It should

terminate on the specified date, i.e.,
ten years from 1950.

Mr. DEPUTY CHAIRMAN: It is
time.

Sarr H. P. SAKSENA: I am just

finishing.

Sar. R. U. AGNIBHOJ: He wants
extension of his time.

Serr H. P. SAKSENA: So far as
appointment of Regional Commis-
sioners is concerned, I find my friend
the Commissioner is making the admi-
nistration top-heavy and he is not
finding these officers, whoever they
may be, from the ranks of the 3che-
duled Castes and Scheduled Tribes
themselves. He should not be on the
look-out for such officers from out-
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side. He should have, by now Juring
these five years, trained some people
to take the place of these junior offi-
cers, I mean junior to the Commis-
sioner, and he should have started
from the lowest rung of the ladder ind
raised the people up to a sufficient
standard. This is all that I have to
gay.

Surt P. N. SAPRU: Mr. Deputy
Chairman, I would like to say that it
is somewhat a pity that we should be
discussing this report in the seventh
year of the Constitution. This was
presented at the end of the fifth year
of the Constitution and it should have
been discussed thuch earlier. The ques-
tions which this report raises are »f a
fundamental character. We have
been talking almost every day that
our aim is to establish a socialist
society in this country. Now, the
other day I wasreading a new bopk—
Twentieth Century Socialism~—which
has been published by the
British Labour Party and this is the
working definition which I would like
to give to the House of what is a
socialist society.

“Economic freedom is much $1ore
than the absence of legal restraints.
It is the sum of all the positive
opportunities which people have in
their economic lives .... What the
socialist wants is an equal chance
for everyone taking their lives as a
whole. They are concerned with the
whole bundle of opportunities to
which a society is entitled to through
a life-time.”

Now, obviously our society js vet
very far from having reached that
goal. We are nowhere near that goal
and it should be our endeavour to
reach it as early as possiblee. I am
mentally constituted that institutional
religion makes no particular appeal to
me. I have got a very great reverence
for the man of religion but I think
the highest life is the life of service
to one’s fellow-men and in that type of
service I can see no distinction between
the untouchable and the touchable,
between the Caste Hindus and the non-
Caste Hindus. In fact what our aim
should be is to establish a clarsless
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society a caste-less society will be the
inevitable concomitant of the class-
less society. Therefore, it is caste that
we must attack and from that point
of view there should be fundamental
solidarity between the working
classes of all sections of the commu-
nity. After all they must come unto
their true inheritance in this ancient
land.

Mr. Deputy Chairman, I have
gone through this report and I would
like not to invite your attention to one,
two or three points which struck me.
The Commissioner at page 2 suggests
that the State Legislature should be
given a chance of discussing this
report. I should like to know whether
the attention of the State Govern-
ments has been drawn to this report
and whether any State Legislatures
have discussed this report and if so,
with what effect. We would like to
have the proceedings of the State
Legislatures where this report has
been discussed, placed before the
House.

Then on page 4, I find that the
Commissioner suggests that some
additional staff should be appointed
at the headquarters. I do not think
it is red-tape or that it is adding to
the bureaucracy, to ask for more
staff. I do not think that a person
can do all the things that he is
required to do without an adequate
staff. However, in recruiting the staff,
care should be taken that men who
belong to these classes are as far as
possible, recruited.

Then, Mr. Deputy Chairman, the
Commissioner suggests the creation of
a new region. That region is to con-
sist of the Uttar Pradesh, PEPSU,
Delhi and Himachal Pradesh, with
headquarters at Delhi. I think here I
differ from my respected friend Shri
Saksena. There is a case for the
creation of this new region and the
Commissioner should be helped with
the staff requisite for establishing the
new region.

Then Mr. De;;uty Chairman, the
Commissioner has drawn attention to

v
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the position of the Scheduled Castes
and Tribes in local bodies in this
country. He has not, however, been
able to supply us with the figures of
the Scheduled Castes representatives
in these various bodies. Before we
can come to a final conclusion as to
whether there should be reservation
of seats in Parliament or in the Sta‘e
Legislatures after ten years, we should
like to know how our Scheduled
Caste candidates are faring in mixegd
constituencies, whether they have
been able to get any seats out of the
non-reserved seats, seats which ara
not for these classes.

(Time bell rings.)

Greater attention should also be
given to the question of greater edu-
cational facilities for the Scheduled
Castes. I am opposed to segregation
in our educational institutions. I am
opposed to segregation in our hostels
and 1 am opposed to segregation in
our residential areas. No houseg
should be allowed to be built up for
exclusively Caste Hindus or for non-
Caste Hindus. In fact, there should
be no distinction between Caste
Hindus and non-Caste Hindus.

Then, Mr. Deputy Chairman, g
very important question raised wag
that of the treatment we meted out tg
the scavenger class in society. I think
the sweeper class as a class should
disappear. We should be able to do
that work without the assistance of
sweepers and we should be able o
get sanitary arrangements made fop
this purpose. I think, Mr. Deputy
Chairman, there are some tasks which
are too degrading for any human
being to do and what the Scheduleq
Castes person is entitled to is treat.
ment as a human being. There are
certain human rights which a society
may not deny to anyone, without
denying the very ethical foundationg
on which it is supposed to rest.

(Time bell rings.)

Therefore, we should see that our
conservancy arrangements are mads
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as modern as possible and in as speedy
a time as possible.

I would like, Mr. Deputy Chairman,
to say just one word about the Anglo.
Indians.

Mr. DEPUTY CHAIRMAN: We are
not concerned with them now.

Ser1 P. N. SAPRU: Well], Sir, then
I will resume my seat by saying that
we should sympathise with our Sche-
duled Caste brothers. If they say
certain things which are not to our
liking, we must not forget that for
4,000 years we have been tyrannizing
over them. It is only now latterly,
that our social consciousness has been
roused by the Mahatma to the injuse
tices of our social system.

sim{t afaft a@t fem (SO%
y3r) ¢ SemAEld wgred, W, 1
T A AEegu (TS WX T )
e o afem, fear o) @@
F g9 FUEET WERT | AT FY
- H ST T WA AT AR
qaeT & gegEe fFar & 7T 9w
fegidr & S IUE F@E §
HT WA § | SuE fod & aud
F ary & | A, T W A R
¥ 975 ggW &7 # gg fagara g swan
¥ f5 gt afed &z gafagu v
¥ Sifwa mfew snfy @k aforfor
wTfa ga9 ®1 g @wIS A Sfafesy
F & fod wfeag @ 1 g, ofw fomr
ST I ¥ &Y a9 % TW RAE W
o= fowat #ear eafra frat w1
fafregY & grr, S99 I@FT A9 qIT
ooy gt 3o & | e T AR Ag
fozarer ar & wmar § fF 7 98 w=w
g, AT TR 99 gErpIfaT AR
TAHATIO & J T A AT @I & A
=9 fedie & o gwdr aferforg st &
T WTE & AR S snfew wfa & wig g,
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g ST & OF wyaqd A AR
gt § | afFT ofme, ag A fax o
Do d FAgHer W OF
Y ATy & AT & arer § gl
wifs qifa R gd-fadz & ard 7
gt R T grit 99 R Sven
99 FT q99 & IR 9 |

§ o ofmr, w= foggs e
iR frggee Tmesw & fee
X S uFH o o ggE w7 T
qgr av AT ATV IETE BT I 47 |
T &Y aut § ST FW FAT I TGS
TgA ST, ST T FE, I §
FH & TIA H Ig T AR g
T foe & defdea | S o
g% € IR @ FT qA TG WHAIT
F 919 HgT 93aT & F a5 weaeq o
g R S7 GIE-IET N FY, Y AW
B gu Y AWl & fad 7 o WA
g S get AR e feaar o
g "@ JENT g |

9y g @ 99 1 ¥ =W
arEfag fear 9g § S8 S 9%
. fire & faar g & “foeard wade”
“fearg wazs” &1 Fem 91& O3 @
Tg SR A faegw wEwd @41 T §
fF & Far o\

st gFo o WeFTAr T
fae o & |

stradfy arfast A =, 'LW
g A% EEw v 7 fawr mm o}
“frears waee” w9 fF @ 3y A7 9%
& | O g H, ol gAY gl
Y fammer M WoEE 4 WA Y% &
faaer guear &t 39 wfq &, 39 W
FY A ¥ gL FAT AT € T L HL
THT, T T qF AT § 7 A,
9g I 9X 3fed, 3, ¥ AR L TR

|
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sy famifed &7 7€ § 7 faw wifes
Sufq WX AiaF Qe § geated
g ) WY I TUF TFHd § % TH AgeA-
qur fawrfeai & a & ag fam 291
“frard wade” g feam fafama
sfewiw ar auEEr § | @ wlafea
o) @R I #Y gefed, A9 wREd- -
frze”’ for g & w9 5 5@ A
AT QY AT EY T § | o T AT T
s feemae iy av A & SR arET
ST ¥ gH AT IEE X 9% & |
QG & W E, W aF “Hex IR
FaREE’ | W, ST 3 “dR
TS FEAREE A AT WA FA
TR wfifeas § @it gu g ag
TF FAOT &7 wifa § | zmw wfafo
# g T AT § i wmfex “foerd
TS AT AT HIT HIE He T’
§ @ giw v o g ? )
Rl W gF & AuAl 9 fa=e fEar
wr ? e oaE g fol faer v
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¥ @ ST Avten @ 5 v § feede
FI ATIF § AT TG | WX 3 gficde
FIA AT 47 q1 A, S R AT qF
i IR TG g ? wR AT F;
Tag ot “AeTFaeEE’ & fau wrer
T AT At ;A qGT ST e famw
TAT? 1§ qew qT fe@ry a9, T qE%
AT fewmar? 9« gy foe weq §53 7
g Y dw <tard foe “oe FdeRE”
o weex uEifrARe s
yage” & W gg g | A oy  fy
fafeex wErm ad wER 3 > &
fF go wr W], €2 TaAHE F1 AT
faelt g% &, s Sax A faan, 3f
# qedt § 5 a3 waam Q@ g, @@
T ] A1 & TAAHE TR ATIRATEY
TR R WA A @A
i g g fafTed 9 w93 g #
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FIN? swam T MW R TH
W AT ¥ wfaw o ogm @
W 0w W B2 TaEE FY gE A8
I A I e g R A @
Sem ¥ Wit & @ fafwd wh
WY a9 7€ aFAr | S, | ag FEAr
A g foe Reife shrerie
Y TE §, T AW N FLAR 8§, A
arw g f5 3 wge “arlaw’ €
F agd T2 § F¥ o1 T A A 9|
4T agg afiaaq < o o 997 &,
F1E 3T FTH AT GF 8| SSIAT T |

W, wa ¥ S oard DA
F1 ¥ § S TR fram & gveeq |
a1 i fafs F gy A ) S
¥ @I AT 3 @ IEHT qEAF
staw 3% fag afwma & amar g )
g IR W gAR W ¥ @i faws
A & 9] foey agi g faer
g agt 98 w1 fF gw wfew
sy & S SR weged WA &
g fear 9, og oF 9 =W
g e @ g w0 q Ad H
AT § | TR g9 9T6ad | AET § &
EH S WAl H FAT IBE ar AT
TR T4H FX=7 g1 =1ed 6 ga Ao
& noal &t A wifas gaen &Y
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TEX FAEA(EAE qX AT A &
qr 7g fax o= 491 ST AT A 04T ]
TR gL Ff9E, AT WS F qZ
gforq ST I W | 99 F I8 A7
g &, I T F fawg | foad § ¢

“Suggestion made by the
Commissioner ~ does not
appear to be practicable.”

Feq § fF Sfedaq & df § 1 9=
ITHr A HROT § WK g feafy §
WY Farzd fF 99 oF @93 aTed
7 g7 FF & SqAY 14T wied A8 ey )
§ O gqT Fedr § B oww A
ARH T AT FH FT FIAT THR
A& FLar | § UF AR R i weey

g g ft @ IRE Ay F ol o,

TSl WX W §, TEFR F g7 AHT
& & W AW G a I G
TR R AT HE @A UL FT
wfar feor o% av g9 39 W3 &TH &0
gred & fod qar< § | 41 78 I
g mfgat a7 X [ 7 TR FIMA-
fedfady g5 wifear a7 ®T % IqT ¥
A T gH g T 9 AR F faR )
T@q # ? q7 19 g6 HYA &' A7 91ieq,
YETY Al HY AMATTA | 99 §H
% fo@ awa aft STaey FGt
T & qard g ;oA 7 qEl av
TR AL TR, T @Al A ¥ AT
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T TER F@T § | € Tl g, g
fafreex o #5679 & m@Adey
%1 sgfifesdar & 1 fF g atag g

9, w9 w9 foae § &
RRs %R 2 Fo ar fawfal ox
gfe srm #1 g7 F3 1 “suggestions
for disposal of night soil "zrerifs
TAT GO TaHdi 7 ¥ a1 9% famw
g¥e (74 § AfFT 9 ag w1
gt o« 9 3@ wegEar e &
Y WA T AT & 99 a9 & 7
@d ¥ s wAMany ¥ gw @

|

FX gFa & [ wefafadr & faams
TF FASAC A1 FT 4g Fg & [F HH-
froer @13, fefese T a1 Adiens
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W@ F AT ARG A% (@aTh
TR ferar S, SRl SEEE fR
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fear s @ =g &9 & HeX =
g {5 g ard Mwe aifes Wik 9
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F30 *g & B (W HX SER
A RE F40T | Al 16F g fafasdy
T ITAT F R ...
Mr. DEPUTY CHAIRMAN- Local

bodies, municipalities, etc., are all
State subjects.

SarmMaTI SAVITRY DEVI NIGAM:
Yes, of course, but if we amend this
Untochabiliity Act and add one clause
in it saying that any municipality or
district board or notified area com-
mittee which is found responsible for
getting the night soil taken away in
baskets will be prosecuted, every
municipality will take immediate
action. I know and I am sure, Sir.

S, & 9 47 @ O fr 0w
T @1 T TACATI (AT FT FTEH
FAEr & HIR gEA AR AeAfTq F7
T EAT # @A g B a s a |
T G E T TR | UF A Q1 A
3% fa T efemr § o & S @
forg orgR 39 & A AR FqeHTI
TF 9 T & | 7 fh ) & go
grawar g fe am aw AW F |W T,
S T 9% (¢ Fg Sfaq Fraamr
TR T

WY, TF T q AE QA
R @A et g IR g aE g
T I qeaT § qgar &
weafafadl g & WY & Wi &
AT FFT ST 5 g1 a7 SR
aifed ff AR FT F) SHSATSH FT
& | Tawe F1 91T fr o w wmw g
ag foamT T s w At & AT A
F &7 & AT KT AT § IR FH B
qM g ARG daF g, qew fafy
s et e faf S S afae,
EAREF T, FOF a7 HEITHT HT
T 2 %, W % a0ET Lo I & FH
FLT HT CT & | I 9§ 39 q%@ §
Hegrat #Y aveg ¥ ar a8 FA AR
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a0 a9 S T ARG
& agas e TEgAtEl w1 g
F AR § grAgfa & st Tifgd W%
TSy FRTEAT & Sy AT | T A
T AT g FART & AEY FI Av
I AfFa &7 qre & I 7R AR
gftam Fardr frelt e =t & ar
FX a1 W TEH BT AFR F AR
gy q 9 | 9w 9g
TFR g g7 § 5 g% axg *v andy
&I & qTT I AT HT ATATINR qFgShTT
qEAT & | WX G B AR G 39
% ¥ ggraar & TR qr TS
FAR T AT L &Y T
(Time bell rings.)

7 1 fade § o1 WW TR
FL A )

s, ©w a9 savey,  fumew,
FTHTCHT AT G 1 T A7 EY & 98 9]
g fr Grq fafreed @ A 9TU &M@
w9 ¥ <@ & faaw g |
TH T 7 99eT &1 @ & | 93 fqaga
77 ¢ % % faq oF s WA
efae feam oo Fite gW fafred
TgT g 2 |

=t ggaanafa 99 WO W
g1 T & | w1 AT oA, e
fre g3 g |

simdy afaft fam @ sfwe,
T AT FFFL F AT C AT
FT A

(Time bell rings.)

S AT qE FEAr & 9 A F
St FAAeeaT F7 a1 F3 49 qL|
% FEr 6 der & waare gfor et
® §ag A AFQ § L (OeEym
faar g

st gagaafe ¢ o fawo faw o
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Surt VIJAY SINGH (Rajasthan):
Mr. Deupty Chairman, Sir, at the fag
end of the debate I have no desire
to inflict a long speech on the tired
Members of the House and I am also
conscious of the fact that the hon.
Minister has to give his reply and
the Members are rather anxious to
hear him and so I do not want to
stand for long between him and the
Members of the House.

Sir, the subject that is before us
is a very important one. Since inde-
pendence there are several achieve-
ments to the credit of our Govern-
ment, just for example, the passing of
the Constitution, the holding of two
General Elections, the laying of the
foundation of the First Five Year
Plan and completing it successfully.
These are all very big achievements
but the effort that we and the Gov-
ernment are putting in today to inte-
grate the Indian society into a homo-
geneous one, if successful, will in my
opinion be regarded as the biggest
achievement by future historians. We
all talk of the Indian nation but, Sir,
when we talk of the Indian nation,
there is in it the nation of the Caste
Hindus, there is the nation of Muslims,
there is the nation of Scheduled
Castes, etc. Disraeli said about the
nineteenth century England that
“there are two nations working in
one.” So there were several nations
working in India. It is essential that
all these Indian communities should
be .ntegrated into one whole. Mr. K.
M. Panikkar in his book “Asia under
Western Dominance” has traced that
one of the reasons why the eastern
society came under the domination of
western countries was the fact that
the eastern societies were divided and
to the extent we built our society imto
a homogeneous block we will be able
to have real independence of our coun-
try. This fact, Sir, that we should have
one unified bloc of society in the
country was realised by our seers and
prophets long ago, Right from the
time of Lord Buddha people have

N —— s -
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tried to remove the stigma of
untouchability from Indian society.
But they have not been successful. It
was only left to Mahatma Gandhi to
tackle this problem in a more practi-
cal way, and the results are before
us. So long as we had no independ-
ence we were carrying on this work
in a non-official way, and since inde-
pendence we have made a specific
provision in the Constitution to
remove this untouchability and the
present report that is before us sum-
maries all that the Government have
done not only in one year but in five
years, and I shall just read the
portion of the report which says about
1t

“This Report makes an humble
effort to indicate not only the
progress achieved during the year
1955 but also during the 5-year
period, presenting a rough outline
of the achievements so far made
in the various activities of educa-
tion and economic interest of
Scheduled Castes and Scheduled
Tribes and the measures under-
taken to protect them from social
injustice and from all forms of
exploitation and in raising the
level of administration in the
Scheduled and the Tribal Areas.”

Sir, in this very big report various
steps have been dealt with and I must
say that they have been dealt wilth
in a most beautiful way, and the
Commissioner for Scheduled Castes
and Scheduled Tribes certainly
deserves congratulations from one
and all of the Members of this House
for presenting this beautiful report
before us. As the time at my disposal
is rather very short I will not like to
repeat all that has been said in this
report in a most beautiful way.
Therefore, I would like only to offer
some of my suggestions and criticisms
about the report and the suggestions
that have been made therein. But
the criticisms or suggestions that I
am making should not detract from
the general and wholehearted accord
that I am giving to the report that is
before us.
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Sir, I now like to refer to page 78
of the report wheremn mention has
been made that lists of villages where
untouchability 1s practised will be
kept. This 1s a very good suggestion.
This suggestion was made to several
Governments and only three or four
States m India refused to accept the
suggestion put to them. Eleven or
twelve States that have accepted the
suggestion have not supplied the infor-
mation that was requred of them.
Now, 1t 1s a very good suggestion but
I would like to say one thing m this
connection and that is that it should
be made obligatory on the Block
Advisory Committees 1n the States
that the Block Adwisory Commtiees
should see whether the villages have
abjured untouchability or not A Block
Advisory Committee which deals with
a population of 60,000 or so have got
mmtimate touch with the people and
therefore they will be able to know
whether the willages which say that
“we” have removed untouchability are
truly such willages or not. As 1t 1s,
a complamnt was rightly made that
some of the figures that are put
before us are wrong, and they are so.
Therefore, Sir, this 1s my one sugges~
tion which I commend for the consi~
deration of the House and the Com-~
mussioner for Scheduled Castes and
Scheduled Tribes that it should be
made part of the community block
programme, Where the meetings take
place every month, that they should
see whether this suggestion 1s incor-
porated or not.

Then, Sir, I would like to give ano-
ther suggestion. I wanted to say
many things but 1 am omitting many
because of the shortage of time. At
page 80 of the report there 1s a sug-
gestion that to Scheduled Caste hos-
tels boys from Caste Hindus should
be encouraged to go by giving them
stipends This 1s a very good sugges-
tion. We should not have segrega-
tion. But I would hike to suggest one
thing in this connection, that in res-
pect of all the non-Scheduled Caste
hostels which are receiving some aid
from the Government 1t must be made
obligatory on them that they should
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have at least one Harijan boy in such
hostels This we can certamly msist
on and this we should certamnly do
because there should be free mixing
of students at their tender age and so
1t should be made oblhgatory on the
Caste Hindu hostels to admit Harjan
boys there because these hostels are
the citadels of conservatism and unless
and until we try to get at the root of
the evil we will not be progressing

Then, Sir, 1 would refer to page 87
of the report where Debt Conciliation
Boards and panchayats are mentioned.
In this connection I have got some
personal observations to make So far
as these Debt Concilhiation Boards are
concerned they are not doing much
useful work, 1f I may be permitted to
say so Sir, 1n these Boards only those
persons who bask i the sunshine of
the “Meharban1” of Mmisters are
generally appomnted Since these
Conciliation Boards are not working
properly it 1s most important that we
watch the working of these Concilia-
tion Boards I do not want to name
any State, but there are States where
the Act 1s there, the Conciliation
Boards should be there but the Boards
have not been constituted 1n the
majority of the areas of the State
and therefore this 1s one thing which

I wanted to bring to the notice of this
House.

Another thing 1s about the pancha-
yats Panchayat 1s a very good thing
but i certamn areas of which 1 have
got personal knowledge, these pan-
chayats are working to the detriment
of Scheduled Caste and Schediled
Tribe people Especially i the tribal
area the people are under the clutches
of money-lenders and money-lenders
have somehow manoeuvred to
become sarparchas Formerly, when
they had to realise some debt from
the Scheduled Tribe people they used
to go to the court and now because
they are 1n the panchayats these peo-
ple realise their debt from the Sche-
duled Tribe people without having to
go to court This thing which 1s very
good on paper 1s not working rightly
mn practice and this again I commend
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for the consideration of the Commis-~
sioner for Scheduled Castes and Sche-
duled Tribes.

Then, Sir, I like to refer to the
housing facilities. It is very good that
we should have houses constructed
for the Scheduled Caste and Scheduled
Tribe people. But, Sir, I may say
that there are certain places where the
houses that have been constructed for
the Scheduled Caste and the Schedu-
led Tribe people are still lying
vacant. The Commissioner for Sche-
duled Castes and Scheduled Tribes has
undertaken long journeys. I request
that he should come with me in a
motor-car and within eight hours of
starting we will go to a place where
I will show 200 houses still lying
vacant. He need not even get down
from the car because the place is only
15 yards from the spot where the
motor-car may have to stop.

Sarr D. A. MIRZA: They are not
prevented from occupying them.

Surr VIJAY SINGH: You say that
so much money has been spent on
them but they are lying unoccupied.

(Interruption)

I think he is unnecessarily taking
my time Sir. I am not cross with him
on this point. I simply mean to say
that the schemes that are implement-
ed are not being utilised for them.

Surt D. A. MIRZA: They don’t want
to take advantage of the facilities that
are given to them. They do not want
to leave their garrets and huts and
shift to the houses that are constructed
for them. So how is the Government
responsible for it?

Surr VIJAY SINGH: 1 shall let it
go. The position is that the houses
have been constructed which are not
fit for human habitation. They have
been constructed near the locality
where they are not being used. I hope
the Commissioner for Scheduled Castes
and Scheduled Tribes, when next he
goes on tour, will see these houses.
What I feel about his tour also is that
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his tours are mostly conducted by the
State authorities and they show him
only those things which they think will
evoke fine remarks by him and what-
ever weak points there are, the State
authorities do not show him. There~
fore, Sir, next time he goes on tour he
should also see this thing.

(Time bell rings.)

Just two minutes more, Sir.

I wholeheartedly commend the sug-
gestion that has been made on page 100

~garding the setting up of autonomous
boards. The example of Sau-
rashtra is worthy of consideration and
we must all emulate that example., I
think the Saurashtra Board will still
function in spite of the fact that it hasz
now been merged in greater Bombay.

Now, there are other things that I
wanted to say, but I will now conclude
since you have rung the bell. I would
only appeal to the Members of this
House that this is a very important
problem and mere discussion in Par-
liament or mere passing of Acts is not
going to remove this evil. All of us
who speak here will have to work
tirelessly to implement the scheme
that we have got and here I would like
to place before the House what Lenin
said when he assumed power in
Russia:

“If we had expected that life in
rural districts would be transform-
ed by drafting hundreds of laws we
should have been absolute idiots but
if we had not indicated in laws the
road that must be followed, we
should have been traitors to Social-
ism. These laws could not be
carried into effect fully and imme-
diately played an important part as
propaganda. While formerly we
carried on our propaganda by means
of general truth, we have now to
carry on propaganda by means of
work. Laws are instructions which
call for practical man action.”

There are all such things for prati-
cal man action and this i3 a truth
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which the Government of India, Mem-
bers of Parliament and those who are
interested in this work should bear
in mind. Thank you

Surr P. D. HIMATSINGKA: Sir, 1
was waiting for my hon. friend, Mr.
Leuva, to come in. He felt aggrieved
at my not having agreed with some
remarks of his. The remark to which
objected—or rather with which I dis-
agreed-—was that one Harijan as Dis-
irict official can do more work in the
field of removal of untouchability than
a band of 100 honest workers. That
certainly is not a correct proposition;
if there are honest workers they can
do wonders and it is want of honest
workers that is standing in the way of
more progress being made.

And now that I have stood up 1
would say that the Government gives
sufficient grants to non-official agen-
cies which are really domg work
amongst the Scheduled Castes and the
Scheduled Tribes. There is ome such
institution in Bihar-——Santal Paharia
Sewa Mandal—which is doing very
well and because they do not get
more workers, they are not having
more money which is being offered to
them by Government. Therefore, if
there are honest workers, a lot of more
work can be done. That is why I did
not agree with what my friend, Mr.
Leuva, said and perhaps he has mis-
understood me.

SHrRt B. N. DATAR: Mr. Deputy
Chairman, Sir, in the course of the
two-day debate that we had on this
report for the year 1955, as many as
23 hon. Members have taken part and
have criticised us as strongly and in
some cases as vehemently as possible,
though I am happy to note that a very
large number have been appreciative
of what we have done in this respect.

Now, the first point that I would
like to point out in this connection
is about the nature of that the dabate
as also the limit of this particular
debate. Under article 338 of the
Constitution:

\
“It shall be the duty of the Spe-
cial officer to investigate all matters
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relating to the safeguards provided
for the Scheduled Castes and Sche-
duled Tribes under this constitu-
tion and report tc the President
upon the working of those safe-
guards at such intervals as the
President may direct, and the Presi-
dent shall cause all such reports to

be laid before each House of Parlia-
ment.”

A number of hon. Members were
under a supposition, which unfortu-
nately is not correct, that we are
here a Unitary Government and that
the State Governments are bound to
carry out whatever we direct them
to do. That is not the position under
the Federation at all. So far as the
interests of the Scheduled Castes and
Scheduled Tribes are concerned, that
is entirely a State subject and this
must be understood very clearly.
Therefore, Sir, I was wondering how
Member after Member was rising
and criticising, if not often condemn-
ing, the Home Minister for what can
be called the omissions,—~I would not
use the word ‘sins’—for the acts of
omissions of the State Governments.
Now, this is a subject in which we
come into the picture only for the
purpose of making certain grants in
respect of both Scheduled Castes
and Scheduled Tribes. Under article
338 of the Constitution, we have to
appoint an officer and the officer
has to make a report to the Presi-
dent. After the report has been
received, it has got to be sent to the
various State Governments and it is
up to them-—and let this be understood
very clearly-——to carry out the recom-
mendations made therein or to look
to the various grievances that have
been pointed out by the Commisisoner
for Scheduled Castes and Scheduled

Tribes. This is the position. Now, my
friend Mr. Kunzru said that this
should be done as firmly and as

strongly as possible. We have already
been taking up this matter with the
State Governments in a persuasive
manner and of course, in a firm man-
ner wherever it is necessary. As I
have stated, most of these complaints
relate to what the State Governments
have done or have not done but all
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the same I may point out to this hon.
House that the situation has been
improving year by year.

Another point was raised by Dr.
Kunzru as to why discrimination,
according to him, was being made
between Assam on the one hand and
other States on the other. May I
point out to him that we have article
275 in the Constitution which deals
with grants from the Union to cer-
tain States?

Sart H. N. KUNZRU: The hon.
Minister is mistaken. 1 did not say
that any discrimination was being
made in favour of Assam. I wanted
to know why the other States were
not spending comparable sums on the
development of communications.

Serr B. N. DATAR: That is because
so far as the State of Assam is con-
cerned, he principally referred to the
question of want of communications
and incidentally he referred to others
also, but so far as the other States are
concerned, the conditions are not so
bad there; they are not so neglected as
they are in Assam. And we find .hat
in the case of Assam there has been
the largest concentration naturally of
the Scheduled Tribes and there is also
the largest concentration of grievances.
That is the reason why more amounts
are being spent in Assam so far as these
elementary requirements are concer-
ned than in other States. Aga:m it
will also be noted that it is a question
for the State Governments and chey
have to take all the circumstances into
account, all the requirements under the
various heads into account and then
they have to formulate their budget.
Therefore, it has to be understood that
the Government of India cannot be
held responsible at all in this matter.

Then, Sir, an initial complaint was
made by a number of hon. Members
that this is a belated debate. So far
.as the debate is concerned, it may be
belated but for this we are not res-
ponsible at all. We received the report

for the year 1955

as I have pointed out, early in 1956.
Then we placed the copy on the Table
of the House. Hon. Members also
understand that along with the copy
we have also to present a memor-
andum dealing with the recom-
mendations and the complaints of
the Commissioner one by one and
alsoc point out what action has
been taken by the Central Gov-
ernment or what action has been
taken by the various State Govern-
ments. Therefore, we have to be in
correspondence for months together
with the State Governments and that
is the reason why we presented these
materials before both Houses in Sep-
tember 1956. Thereafter, naturally
there was urgent parliamentary work
both in this House and in the other
and if the report could not be debated
upon earlier—and in my opinion there
were strong reasons also because we
tried to see if this could be taken up
but a number of important things
intervened and therefore it could not
be taken up earlier—we could not
help it, but I would point out that so
far as this delay is concerned, it is not
the Government of India that is res-
ponsible but it was due to the pres-
sure of work in both Houses of Par-
liament.

Then, Sir, I was happy to find that
a number of hon. Members had words
of appreciation to say of the great
work that the Commissioner has done.
I am going to request him to curtail
the bulk of the report so that he can
present before Parliament a manual
dealing with more or less permanent
items of this work. He should try to
give us a concise report dealing with
the assessment of the situation by
him and also give us a summary of
his recommendations. In that case, it
would be possible for hon. Members
to go through the report and make
a number of suggestions because,
after all, though this report is a very
important one . . .

Sart R. U. AGNIBHOJ: I would
request that the report should not be
so concise that all the material facts
are omitted,
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Sarr B. N. DATAR: If the hon.
Member had followed what I stated—
“assessment of the situation and the
recommendations”—then naturally, the
whole thing would be clear.

Sarrt H. N. KUNZRU: How can the
commissioner for Scheduled Castes
and Scheduled Tribes assess the
situation when he does not receive
reports from the States?

SHRr B. N. DATAR: That is exactly
the matter which I am going to dis-
cuss immediately. If we have a
shorter report, it would be easier for
hon. Members to go through thg whole
report and appreciate correctly the
Commissioner’s assessment of the sit-
uation as also his recommendations.
I am quite confident that from the
next year, we shall have a report of
this type and this would be less bulky
and more useful to all the hon. Mem-~
bers of both Houses of Parliament.

Surr V. K. DHAGE (Bombay):
More economical also.

Surr B. N. DATAR: It may be eco-
nomical also under the present cir-
cumstances.

Dr. Kunzru has raised a right ques-
tion and Shrimati Savitry Devi Nigam
was furious with us because, on a
number of occasions, we had to say
what we could not but say, i.e., opin-
ions have not been received. If they
are not received, what can we do?
This is a matter which we have taken
up with the State Governments and
as I have stated, there has been a
considerable improvement. So far as
the work of State Governments is
concerned, I promised last time during
a similar discussion that a better pur-
pose would be served by having a
debate on the Commissioner’s report
as regards the particular State in the
Local legislature. That is what 1 did
and we did circulate a note to the
various State Governments suggesting
that a discussion in the local legisla-
ture would be more profitable because,
thereby, the Government, would be
in a position to answer points more
effectively than what we can do by
depending solely on the materials
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which the State Government has
given us. Sometimes, hon. Members
raise various points to which it is not
possible for us to reply because they
are local questions. Now, some States
have agreed to have such a discussion
in their legislatures. But there are
also several other States which, possi-
bly on account of the fact that they
are pressed for work, are not in favour
of such a debate at all. I still repeat
by opinion in this respect that, if the
conditions have to be improved on the
lines which have been rightly pointed
out by a number of hon. Members,
then the best course would be to have
such a discussion in the local legisla-
tures and thereby, the local Govern-
ments would be in a position to appre-
ciate the gravity of the problem bet-
ter than what they can do on our
reports going there. All the same, I
am going to request the State Govern-
ments, who are still unwilling to take
up this question, to have a debate in
their own respective legislatures and
give us their report.

Smrt AKBAR ALI KHAN: Are
there any State Governments which
do not favour this discussion to take
place in their legislatures?

Surt B. N. DATAR: There are
some States and it is not necessary at
this stage fo mention them. We are
trying to see if they can agree to our
persuasion in this respect.

I would also point out that, in
view of the fact that a number of hon.
Members have made very valuable
and substantial suggestions, I would
send to the various State Governments
an analysis or a summary of the pro-
ceedings of this hon. House, so that
all that has been stated, all the criti-
cisms that have been levelled not only
against us but also against the State
Governments, will be fully looked into
by the State Governments and duly
attended to,

Now, all that I can say in this res-
pect is that we are trying our best to
cope with this situation. But, as I
stated, our powers are limited. We
have not got any executive powers
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nor any executive machinery to carry
out the work in respect of the large
grants that we are making. I might
also point out to you, Sir, in this con-

nection, that, we have been acting
more liberally than under the First
Plan. We are giving to the State

Governments certain monies comple-
tely and on some occasions, on a 50:50
basis. We have evolved a new scheme
according to which the whole cost is
borne by the Centre. It is called the
Centrally Sponsored Scheme. In res-
pect of other schemes, the State
Governments have to share their res-
ponsibility with us, as 1 have said, on
a 50:50 basis. Therefore, we are
extremely anxious that the large
amounts that are being granted are
spent. About Rs. 39 crores under the
First Five Year Plan have been
already spent and under the Second
Five Year Plan, I may point out, we
are going to spend about Rs. 91 crores.
And the House is entitled to know
how those large amounts are spent.
They go directly to the persons who
are concerned. In this connection,
my friend, Shri Agnibhoj, made a
certain criticism which, I am afraid,
was not fair at all-—that we go on
making such statements that all the
non-Tribals, all the non-Harijans, all
the non-Scheduled Castes or non-
Scheduled Tribes of India are dis-
honest or that even 5 per cent. of the
amount that we are spending does not
go to the benefit of the persons con-
cerned. I am afraid that both these
statements are entirely wrong and the
interests of the Harijans and the Tri-
bals will not be served, in fact, they
will be harmed, if we go on making
such statements in a language which
is intemperate. Let us understand, as
others can understand, that, so far as
the Tribals and the Harijans are con-
cerned, there could not have been a
greater benefactor, a more effective

benefactor, than Mahatma Gandhi and
Thakkar Bapa.

Surt R. U. AGNIBHOJ: 1 accept
that, but I am hundred per cent. satis-
fied that the work of the Home Minis-
try . . .(Interruptions).

and Scheduled Tribes 1714
for the year 1955

Serr B. N. DATAR: The hon. Mem-
ber may be even 200 per cent. dis-
satisfied, but that is not the point I
am objecting to. The grievance is that
he should not attribute dishonesty to
thousands of workers. I might point
out here, Sir, that I have gone round
the country and it must be said to the
credit of the members of the Harijans
Sevak Sangh or the Adimjati Sevak
Sangh that there are hundreds of
workers who are not actually Hari-
jans, who are not Tribals, but who are
carrying on their work in a spirit of
dedication and earnestness which is
really wonderful under the circums-
tances. Even my friend, Shri Leuva,
was not fair in regard to, these non-
Harijans. He made light of the prin-
ciples on which Gandhiji established
the Harijan Sevak Sangh. He desired
that the non-Harijans should serve
the Harijans in a spirit of punishment
for themselves for what the Hindu
society had done. Under these cir-
cumstances, Sir, no useful purpose
will be served merely by condemning
either the Home Ministry or the
Hindu society. Affer all, these are
facts of history and you cannot
immediately unsettle what has been
done. I sympathise with him because
after all he belongs to a community
to which injustice has been done by
us for years together, and he is also
entitled to be impatient to a certain
extent. But I would request him not
to have his mind obsessed either by
a sense of bitter or by a sense of
unfriendly attitude in regard to this
question. (Interruption). In that case
his statement is entirely wrong when
he says that others are dishonest. None
is dishonest at all. Sir, is it proper
for us to blame the whole community
and to call in question in particular
the honesty of so many people? Sir, I
would not like to deal with this parti-
cular question any more. But I desire
that all our criticism should be as
restrained as possible.

As T have stated here, in the course
of the debate we have seen two
extremes of criticism. Dr. Seeta
Permanand suggested that there is a
research institute to which she had
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taken obstruction, which creates
discrimination. There is no dis-
crimination at all. And, therefore,
we the members of the Hindu
society ought to be extremely
tolerant, though unfortunatel on
account of certain circumstances their
heart has been very seriously affected.
Therefore, I do desire that all of us—
the so-called Caste Hindus, as algo the
Harijans and the Tribals together—
have to work for removing the stigma
and bringing about an improvement
m the unfortunate social conditions of
these people.

Then, Sir, the next point that I
would like to deal with is this. A
number of suggestions have been
made by hon. Members, and I may
in this connection point out an
unfortunate inaccuracy that has
remained in the report of the Com-
missioner. That inaccuracy naturally
furnished an opportunity to a num-
ber of hon. Members to comment very
strongly, and in some cases bitterly
also, against the State Governments.
In paragraph 2 on page 212, the Com-
missioner has stated as follows:

“The State Governments (el:cept-
ing a few) have not still under-
taken in welfare schemes of back-
ward classes under any definite
planned programme. Even, while
submitting schemes for the Second
Five Year Plan, they have attached
importance only to the amount of
expenditure that may be earmark-
ed for the schemes without giving
full details as regards the ultimate
targets

May I, Sir, point out that Jhis is
not entirely an accurate statement
because I find that a number of hon.
Members based their criticism on
what the Commisisoner has stated
here? Now actually, Sir, when the
Second Five Year Plan was under
preparation in the year 1955, the
Planning Commission had called the
representatives of the State Govern-
ments, and I would like to point out
to this House, Sir, what was done
then. In this connection, it is pointed
out that in July 1955 a conference was
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convened by the Planning Commission
of the representatives of the State
Governments, and the Central Minis-
tries participated in this conference.
The priorities to be given to the var-
ious  programmes for backward
classes—the term ‘backward classes’
was used in a general sense inclusive
of Scheduled Castes, the Scheduled
Tribes and other backward classes—
were fully discussed and as a result
of that programmes giving full
details of the physical targets to be
achieved were received and they were
finalised in September 1955 in con-
sultation with the Commissioner for
Scheduled Castes and Scheduled Tri-
bes. It is not correct to say that the
State Governments laid greater
emphasis on financial targets on
physical targets. Therefore, you
will find that in this particular
matter also there was a consi-
deration, and there was plan-
ning also to the extent that it
could be done, and that was done
in consultation with the Planning
Commission. There might have been
certain difficulties with the State Gov-
ernments also. It is also likely that
they have to give greater attention to
other subjects with which they are
dealing, but all the same we are anxi-
ous that the State Governments should
give greater attention to the interests
of the Scheduled Castes and the
Scheduled Tribes. And therefore 1
would like to point out to this House
that though 1t is possible to criticise
the State Government . . .

Dr. W. S. BARLINGAY: Sir, we
understood that this was only a print-
ing mistake. What I ask is this, Do
you want to point it out to this House
or to the hon. Commissioner?

Ser1 B. N. DATAR: I want to point
out to the hon. Commissioner as also
to the hon. Members of this House,
because they based their criticism on
this particular matter which was
slightly inaccurate. Therefore, Sir, let
us be very clear about it. There
might be certain difficulties. But I am
confident that so far as the State Gov-
ernments are concerned, they would
take up this matter as early as posi-
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sible, and it is necessary that they
have to be more expeditious; they
have to give us full information, and
the better course would be for them
to have a debate and to place before
the State Legislatures what they have
done or what they could not, for valid
reasons, do, so far as the Commis-
sioner’s report is concerned. Then
only, Sir, would the Commissioner’s
report be really effective, because
immediately the State Governments
can go into various matters and they
can satisfy the hon. Members of the
local Legislatures or they can point
out why certain things could not be

done. (Interruption). This is not the
only report. Reporis are to come
every year.

Surr R. U. AGNIBHOJ: The 1958
report is due.

Sarr B. N. DATAR: Now, Sir, I
would deal with certain other aspects
raised in the course of the debate.
Naturally, to a certain extent, the
Commissioner also dealt with the over-
all position, not only under the First
Five Year Plan, but also under the
Second Five Year Plan, and if I give
certain figures as also point out cer-
tain decisions by the Government of
India and the State Governments, I
am quite confident, Sir, that the edge
of the criticism that my hon. friends
have made here and there will have
been considerably blunted. So far as
the First Five Year Plan is concerned,
Sir, only Rs. 39 crores were spent.
Then, Sir, a criticism was offered by
certain hon. Members that a large
amount was being spent on the Sche-
duled Tribes than upon the Scheduled
Castes, though the latter were numeri-
cally greater. Now, so far as this
question is concerned, we have, as I
pointed out, a provision under article
275 according to which Scheduled Tri-
bes have to be given a statutory grant.
And secondly, Sir, so far as the condi-
tions of the Scheduled Castes and the
Scheduled Tribes are concerned, in
some respects the conditions of the
Scheduled Tribes are worse or more
miserable than the conditions of the
Scheduled Castes. There were social
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disabilities so far as the former un-
touchables were concerned. But so
far as the Scheduled Tribes were con-
cerned, they were completely isolated
from any communion with the Indian
society. They lived in jungles; they
lived far away from what you can
call civilisation, and it was only for
the first time, Sir, that a very organi-
sed attempt was made to give them
the benefits of a good self-Govern-
ment under the Indian Constitution
and also to give them such rights to
which they were entitled as Indian
citizens. It is, therefore, Sir, that the
framers of the Indian Constitution
laid a statutory obligation on the Cen-
tral Government of making certain
grants. All the same, Sir, I would
point out that very large amounts are
being given for the Scheduled Castes
as well. And if these figures are
noted, it will be seen that Rs. 39 crores
had been spent during the First flive
Year Plan period—Rs. 24 crores for
the Scheduled Tribes and the other
amount of Rs. 10 crores odd for the
Scheduled Castes. Under the Second
Five Year Plan, what we propose to
do I should like to point out as briefly
as possible. Instead of the Rs. 39 cro-
res which were actually spent in the
First Five Year Plan, we propose to
spend in all Rs, 91 crores for the
Scheduled Castes, Scheduled Tribes
and certain other backward classes to
which T am going to make reference
very shortly. Mr. Wadia rightly said
that they were not Ex-criminal Tribes
but De-notified Tribes. It is a very
good expression, what are called
Vimukta Jatis. After all, certain
amounts have to be spent on them. So
far as this amount of Rs. 91 crores is
concerned, there are certain amounts
which the States are going to bear
exclusively. Rs. 32 crores are going
to be spent by the Centre for schemes
which are known as Centrally-Spon-
sored Schemes. In the case of Cen-
trally Sponsored Schemes, the whole
cost is borne by the Centre
but the agency will be the State Gov-
ernments, and to the extent the State
Governments can have non-official co-
operation, it is open to them wherever

they think so. In respect of the other
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schemes, viz. the State schemes, thepe
grants are made on the basis of 50:59,
If all these are taken into a¢count,
you will find that during the Becond
Five Year Plan of which the first year
is in progress, Rs. 60 crores will haye
been granted by the Centre and Rs. 31
crores by the State together.

Now, oftentimes the complaint ig
made that more amount wag being
spent on education but nothing or
very little was spent on other subjects
like agriculture. So far as thig queg-
tion is concerned, let it be clearly
understood that we have classiﬁed the
various heads under which amounts
are gomg (o O€ sperny, darnd ey woyg
show to you that these headings are
in respect of other subjects as well. 1
should like to point out very briegy
that out of this amount, Rs. 23.7g
crores are going to be spent aon edy.
cation of the Scheduled Casjes and
Scheduled Tribes. This amount, wouyld
be broken up as between the S¢hedy-
ed Castes and Scheduled Tribeg,
Rs. 4:03 crores would be for ggricyj-
ture. So far as agriculture is concerp.
ed, the Scheduled Tribes, Scheduleq
-Castes are entitled to the otdinarpy
benefits which the Governmemits are
giving to all persons includixlig the
Scheduled Castes and Scheduled
Tribes. In this discussion, the impreg-
sion seems to be that this is the onjy
amount that is Tbeing spent opn
the Scheduled Castes and Schedyj-
ed Tribes. Now, these Scﬂuedulgd
Castes and Tribes are also
entitled to the other benefits as mery-
bers of backward communities as
members of communities in economj-
cally backward cenditions. In addj-
- tion to the normal benefits which they
get, this is what they are being given
specially, because in the case of the
Scheduled Castes and Scheduled
.Tribes, a very large number of them
- are landless. Some of these Tribes are
: following the harmful profession of

-shifting cultivation, and it is very
. desirable that they should take ¢to

agricultural methods, so that they can
, earn_more without any difficulty.

l

L . Then, -so far as cottage
are concerned, Rs. 5.50 crores
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been set apart specially, in addition to
what is being done ordinarily. Then,
Rs. 8.24 crores for housing. This is
further broken up into grants for
Scheduled Castes and Scheduled
Tribes. The Government of India have
given very clear details and they are
anxious that the State Governments
also should come forward to give them
land or sites. The amounts that the
Government of India are giving to
them would be utilised as subsidy for
the purchase of such other things to
which they are entitled. Thus, you
will see that Rs. 8-24 crores is being
allotted for housing.

Then, Rs 805 crores far medical
and public health work. For co-
operation also, Rs. 25 lakhs are being
given. I would come to Rs. 642
crores allotted for intensive develop-
ment blocks. One hon. Member sug-
gested that samething should be done
for the Scheduled Castes and Tr.bes
by having what is known as internsive
development blocks. The Governmen}
of India have taken a decision in this
re.pect and now, it has been decided
that just as general community pro-~
jects are there, special development
blocks should be started in the tribal
areas and that the kind of work to be
done there, beyond the concessions
that are to be given, or tThe improve-
ments that are going to be effected,
should be of such a nature that these
tribal people derive the greatest bene-
fit therefrom. Now, I would point cut
in this connection that in all during
the Second Plan 43 iniensive deveiop-
ment blocks are going to be started in
various States where we have got con-
centration of tribal population, and
each block would cost Rs. 27 lakhs, and
out of this Rs. 15 lakhs would be
borne by the Home Ministry and Rs. 12
lakhs by the Ministry of Community
Development. As the House is aware,
the idea is that by the end of the
Second Five Year Plan the whole of
India would be covered by National
Extension Service Blocks. These

. schemes may or may not be completely

useful so far as the tribal areas are
concerned, and therefore in consulta-
tion with that Administration, we came
to the conclusion that there ought to
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be, as I have said, special intensive
development blocks, and in these cases
the development would be on the lines
that would be more favourable to the
tribes. It would be economic develop-
ment, cultural development, it would
be educational development and it
would be also recreational to the
extent that it is necessary, and it
would include all other schemes as
well. These 43 blocks have been
divided among the States which have
large tribal populations. In addition
to this, may I also point out to the
House that we are having five techni-
cal training institutions for the benefit
of these classes, and each would cost
Rs. 15 lakhs? They would be in res-
pect of mechanical and civil engineer-
ing, weaving and other subjects. One
has already been started at Imphal in
Manipur State. The object is that
these people who have not been accus-
tomed either to such training or occu-
pations which are of a profitable
nature, should be given training. One
hon. Member wanted to know what is
being done in respect of training. This
is what is being undertaken. So far
as housing is concerned, I have
already explained what we are doing
in this respect.

Then, so far as cottage industries are
concerned, both in respect of the Sche-
duled Castes and Scheduled Tribes, you
will kindly understand that we are
going to spend under the Second Five
Year Plan Rs. 5:'50 crores and the
object is that 11,000 pesons should be
trained. An hon. Member wanted to
know how many persons are being
trained. Some of these persons
require training, and after this train-
ing, naturally they can follow certain
avocations with credit to themselves
an opening for their livelihood. 825
cottage industries boards are to be
located in various places. 42 training
centres and 87 industrial and technical
training centres are going to be start-
ed at various places. In respect of
agriculture also, in addition to what is
being done, 4-03 crores of rupees are
going to be spent exclusively for Hari-
jans and tribals because there are cer-
tain special difficulties and it is our
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desire to remove all these so far as the
giving of loans is concerned. One hon.
Member made a reference to this. So
far as this question is concerned,
naturally it is for the State Govern-
ments to give grants or loans where-
ver it is possible for them. Secondly,
in addition to giving loans for agri-
culture, they have also to give sites
for certain housing colonies. In this
respect a very natural suggestion was
made that there ought to be no segre-
gation at all. Government are aware
that there ought not to be any segrega-
tion because segregation is likely to
lead to the intensification of a feeling
of separatism. For that purpose,
even now it has been actually in prac-
tice, that there would be no hostel
only for Scheduled Castes and Sche-
duled Tribes. The idea is, that we
have started with at least 10 per cent.
of the persons belonging to other
backward classes, and neither Sche-
duled Tribes nor Scheduled Castes
ought to be included therein and I was
very happy to find that in certain
cases—I had to one hostel in the dis-
trict of my friend Shri Deokinandan
Narayan, Jalgoan there I found that in
a hostel for the Scheduled Castes and
Scheduled Tribes, there were boys of
other so-called higher castes as well
Now, it brings in so much of compe-
tition and thereby the boys and girls
become far better and more promi-
sing and therefore this principle will
have to be followed to a larger
extent. But there are certain difficul-
ties also. If, for example, only ordi-
nary hostels are to be established,
then naturally, the difficulty would
be that the intake of boys and girls
from Scheduled Castes or Tribes
would not be as large as it is neces-
sary. Therefore, in certain areas
where there has been a concentration
of either Scheduled Castes or Tribes,
even there, we establish a hostel mow
with a condition that a certain mini-
mum percentage of boys who do net
belong either 16 the Scheduled Tribes
or Scheduled Castes will be taken
there so that a sense of cosmopolitan-
ism will arise among those boys.

In respect of forest labourers
society, my friend Dr. Kunzru wanted



.~ 23 Report of Commissioner [ 26 AUGUST 19%7] and Scheduled Tribes 1724

for Scheduled Castes [

to know the figures. This experi-
ment was taken in hand by the Bom-
bay Government and I might point
out that in the tribal areas it has
proved exteremely successful. I had
the occasion of visiting some of them
in Khandesh and in Thana, another
district of Deccan, and I found that
the economic condition of the tribal
people has improved extremely well.
Even in a village where ordinarily
there are houses not very stromg in
character, ricketty in character, there
very pucca buildings have risen and
it was a pleasure or privilege to me
to see that our tribal people are
earning money, they are making pro-
fits because the forest contracts are
to be given only to these people.
I might point out that the Govern-
ment of Bombay have established as
many as 179 centres and contracts
worth Rs. 37 lakhs have been given
to these societies It has vastly
improved the conditions of the tribal
people in these areas. In other
States also—the question that Dr.
Kunzru put to me was about other
States like former Hyderabad or
Andhra and others—79 societies have
been established under the First
Five Year Plan. In all, thus, it will
be seen that in the whole of India,
we have 258 societies. It is our
desire that the Bombay scheme which
has proved successful, should be
implemented in other States as well
and therefore the Bombay scheme has
been sent to all State Governments,
wherever there are tribal areas,
wherever there are forest areas, and
under the Second Five Year Plan at
least 62 such societies would be
established in areas other than Bom-
bay. ,

Thus you will find that whatever
possible is being done and { might
also mention in this connection that
the Government of India, as also the
State Governments, are using the
non-official agencies to the extent it
is possible. So far as we are con-
-cerned, we have recognised for grant
coertain institutions of an all-India
character., So far as the State Gov-
ernments are concerned, they are
snaking grants to institutions or asso-

J
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ciations of a non-official character
and certain schemes are being got
executed through them. Under the
First Five Year Plan the State Gov-
ermments had made grants for the
implementation of certain projects in
the interests of the Scheduled Castes
and Tribes to the extent of Rs. 98
lakhs and the Central Government
made grants of about Rs. 22 lakhs.
Under the new scheme we propose to
give more. Rs. 208'23 would be the
total amount of grant for schemes to
be executed by the non-official
agencies and I am quite confident
that they would work and they would
bring about greater credit so far as
non-official work is concerned. It
is not that the non-official bodies are
not associated. We are anxious that,
to the extent it is possible, non-offi-
cial agencies should come forward
and should carry on their work.

Surr N, R. MALKANI: How much
was spent out of Rs. 39 crores
through the non-official agencies?
How much will be spent in the
future?

Sari B. N. DATAR: That is what
I pointed out just now. During the
Second Plan

Surt N. R. MALKANTI:
First Plan I want.

In the

Surr B. N. DATAR: Rs. 98lakhs
were spent over certain projects
through non-official agencies and
Rs. 22 lakhs were given by the
Centre. After all we have to use
our discretion and find out how they
work. There are certain difficulties
also.

Dr. W. 8. BARLINGAY: Are they
lakhs or crores?

Sert B. N. DATAR: How can they
be crores? I would not like to deal
with the difficulties that we often
encounter and therefore I would only
point out that non-official agencieg
are used wherever they are found
suitahle, where the work is carried
on very well After all there are
certain difficulties with the non-ofMi-
cials as well,
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SHrt N. R. MALKANI: Are you
quite sure that official agencies work
very well?

Surt B. N. DATAR: Without any
hesitation I would point out that the
official organisations are working
well because, I would pomnt out, you
are there to criticise us and to take
us to task. So far as the non-official
agencies are concerned, sometimes
it becomes a matter of great difficul-
'ty and 1 know of certain cases and I
would not like to mention all of
them because I don’t want to dis-
courage non-official work but there
are certain difficulties. All the same
we do want to spend more fthrough
the non-official agencies but to the
extent that it would be proper for
us so far as these agencies are con-
cerned.

-

Dr. SmrimaTi SEETA PARMA-
NAND: How much of it lapsed?
Suarr B. N, DATAR: So far as
lapse or surrender is concerned, it
is true that there was some surren-
der within a year or two. We start-
.ed this scheme late in 1952 and then
there were certain other difficulties.
S0, a few lakhs were surrendered
within the first one or two years.
But the situation has vastly improv-
ed, I am {o point out to the hon.
Member. That is on account of the
fact that the State Governments
have now a very good machinery a
machinery that worked speedily and
effectively. Therefore, the amount
of surrender or lapse is gradually
coming down. Secondly, we are tel-
ling them that there would be no
delay so far as sanctioning of the
scheme is concerned provided they
give us schemes not for one year
but for the two years together so
that all these technical difficulties
would go away. Even when, may
- 1T point out, there were such surren-
ders, the fact that they were not
spent or they could not spend the
whole amount within a  particular

--year was taken ihto account in mak- ]

-Z'ing a grant for them durmg the next
year. o '
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Lastly, 1 would point out that we
have started, what are known as,
Ashram Schools and these are 93
and the total amount for that under
the Second Plan would be Rs. 1'1
crore. Now they answer very effec-
tively the requirements of the tribal
areas in particular. In their midst
not only a school is established, but
a hostel is established and there are
other accompaniments also such as
cattle are there, land is there for-
agriculture, certain cottage industries
can be taught to them. Thus you
will find that this Ashram School
which was first started in Orissa had
great potentialities. Therefore, we

have now decided 1o spread
6 .M. them. In Bombay a number of

them have already been started.
I remember one which was sta-ted in
the midst of the Satpura hills because
people could go there and carry on
their work. Thus it will be see1n that

eveory attempt is being made with
the co-operation of the Stafe Gov-
ernments to the extent that it har

been forthcoming and a number of
things have been done. It wou’
be entirely wrong to merely ste "
that nothing has been done or to
state that very little has been done
that the Home Ministry has been
remiss or that the Home Ministry is
over-worked and so on. According
to me we attach the greatest import-

_ance to such schemes because there-

by a population consisting of five
crores and odd in one case and about
two crores in the other have to be
gradually elevated and I would point

‘out that this is the most important

work that the Home Ministry is
doing. Our work, as I have stated, is
of a limited character and we are
‘rying our best to do it; and what-
ever amounts we give to the State
Governments are well spent , and
properly. spend and the interest of
these poor people, these neglected

people, are advanced to - the extent
that is possible. - ¢ , - .
Serr P.* N. RAJABHOJ: 'Those

who' have been cdhver’ced and have
become Buddhlsts what’ sort of con-
céssions ‘do-they have?r -~ - -
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SHrt 3. N. DATAR. So far as
Buddhists are eoncerned, I may point
out, as the hun. Member  himself
tas pou.ted out, if these people
become Buddhists, they cease to be
Hindus So far as the Scheduled
Castes dare concerned, I may point out
that among Buddhists there can be
no caste at all Caste 1s spegciality,
a bad speciality. T

Dr. SHriMaATI SEETA PARMA-
NAND: But Buddhists are includ-
ed . . .

Surr B. N. DATAR: Let me‘ finish,
please.

Dr. SurimMati SEETA PARMA-
NAaND: Buddhists are included 1n
the definition of Hindu.

Surt B. N. DATAR: Let the hon.
Member see the Act that was passed
by Parliament where we have given
the definition of Scheduled Caste.
Scheduled Castes are those who are
members of Hindu society. Let not

+~ the hon. Member go by her know-
ledge of the general law.

¢

¥ Dr SeriMami SEETA PiRMA—
NAND. But a Buddhist 1s "mcluded
i the definitioa of a Hindu.

Mr. DEPUTY CHAIRMAN: Order,
order He has not yielded to you
it 1s not parliamentary etiqugtte to
speak when another hon. Member is
on his legs.

Surr B N. DATAR: If a person
belonging to a Scheduled Caste
becomes a Buddhist, he cannot carry
across this conversion this question
of untouchability. This question
was considered 1 all 1ts detasils not
only now but previously also, for
example, whom the President’s
Order 1 respect of the Scheduled
Castes had to be 1ssued. l

AN Hon MEMBER' Caste |s not

applicable to Buddhists.

Surr B. N DATAR: There ¢an be
no untouchability so far as Buddh-
Ism is concerned. Therefore,
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these people cannot have 1t
both ways Either they remain
Hindus or they do not remain Hindus.
I they remamn Hindus then untouch-

abilily 1s there, because 1n 1act,
un.ouchability 1s there. And so they
are entitled to all the benefits of

Scheduled Castes. You cannot, after
gomng over to Buddhism, call your-~
self as belonging to a caste. There~
fore the view 1s very clear and the
Government of India had taken legal
opmion and they are satisfied Thi.
question was raised by some Chris-
tian societies and they said that these
people should continue to have these
particular advantages which were
being given fo them as Scheduled
Castes.

Surt P. N. SAPRU: If a Scheduled
Caste becomes a Sadharan Brahmo
Samajist, does he remain a Hmdu?

Mr. DEPUTY CHAIRMAN: That
1s extraneous to this issue.

SHRI B. N. DATAR: So far as
Brahmo Samajists are concerned,
they are Hindus, if I mistake not.

Surt P. N SAPRU. But they do
not believe 1n caste.

Surt B. N DATAR: It i1s not a
question of beheving mn caste. It is
a question of having disabilities bas-
ed on caste Here untouchability
has ultimately to be traced to caste-
1sm. Therefore, as I said, this ques-
tion was considered thoroughly by
the Government and you will find
in the amendment to the Order of the
President regarding the  Scheduled

Castes, 1t has been made clear
beyond doubt by you, by the hon.
Members of this Parliament, hon.

Members of both Houses of Parlia-
ment You have said that scheduled
castes are members of the Hindu
soctety. Under the circumstances, I
would submit that they are not
entitled to these concessions after con-

version. One sentence and then I
finish, Sir, Though they are not
entitled to certamn special conces-
sions

Surr D. A, MIRZA: S, on a point
of information . .

.

- -
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Mr. DEPUTY CHAIRMAN: Ozder,
order
Surt B. N. DATAR. they

would be entitled to some benefits on
the footing of being members of a
backward c¢lass. That backwardness
may continue but the scheduled
caste cannot continue.

Surr D. A. MIRZA: Am I entitled
to these concessions 1f I embrace

Hinduism?
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Mr. DEPUTY CHAIRMAN: It is
a separate question. The considera-
tion of the report is over. The House
stands adjourned till 11 AM.,
tomorrow.

The House then adjourned
at five minutes past six of
the clock till eleven of the
clock on Tuesday, the 27th
August 1957.



